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IN THE HON'BLE NATIONAL GREEN TRIBUNAL, SOUTHERN
ZONE AT CHENNAI

o.A. NO.271 0F 2022
Between

Sri K. Srinivasulu and other
residents of Village Kondasmudram and
surrounding villages Gudupalli Mandal,
Chittoor District, Andhra Pradesh. Petitioner

AND

The State of Andhra Pradesh,
Rep. by its Principal Secretary to Government,
Department of Mines & Geology,
Govemment of Andhra Pradesh,
Secretariat Offi ce, Velagapudi,
Guntur District , Andhra Pradesh - 522023. Respondents

REPLY FILED ON BEHALF OF RES ENT NO_2

I, v.G. venkata Reddy, S/o. Subba Reddy, Aged about 57 Years, occ:working as

Director of Mines & Geology, Government of Andhra Pradesh, Ibrahimpatnam,

Vijayawada, do hereby sincerely affirm and state on oath as follows:

1. I submit that I am the Director of Mines & Geology, Ibrahimpatnam,

Government of Andhra Pradesh and I am filing this counter Affidavit on behalf

of the 2nd respondent and as such I am acquainted with the facts and

circumstances in my official capacity.

I.t PAGE
CORRES.

j l.ou
ATTESTOR

#;,ffiffiHilffi,
lbrahlmpatnam, A.p.

DEPONENT
Director of Mines and Ge ogy

Govt. of Andhra prad
Ibrah impatnam, Vilayawada.

if lishna Diclrir.+
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2. It is respectfully submitted that, in the said affidavit Sri K. Srinivaslu & Others

residents of village Kondasamudram and surrounding villages of Gudupalli

Mandal, Chittoor, Andhra Pradesh has made a application before the Hon'ble

National Green Tribunal in Original application No. 271 of 2022 on23.02.2022

against Granite Quarry mining operations carried out by IWs. Rathna Minerals,

Itzl/s. Raghavendra Granites, M/s. Thirumala Granites, IWs. Venkatasai

Granites, IWs. J.R. Granites, M/s. K.V.K. Granites in and around the villages of

O.N. Kothur, Kotamakanapalli, Chinnakotamanapalli, Kondasamudram,

Chinnna Agraharam, Talli Agraharam, Srinivasapuram and Krishnarajapuram

and stating that the entire agricultural/cultivation lands have been given to the

mines. Arrangements are going on to issue new permission for mines in the

Survey No. 89,98/1.9812, 10314, l04ll. 127, 129, 129A, 130. The mining

operations and blasting carried out in the said villages alongside the roads,

canals and residential premises by the mining operators are causing huge

damages to the residential houses and juries to the villagers.

3. In reply to Para No.1.0 to 3.0 it is submitted the contents of the application are

matter of record.

4. In reply to Para No.4.0 it is submitted that, in obedience to the Orders of the

Hon'ble ,NGT, Principal bench, New Delhi, dated on 20.07.20222 and

19.01 .2023 the Assistant Director of Mines and Geology Palamaner have

inspected the mine lease areas along with his office technical staff on

07 .03.2023 and submitted the report on allegations made in the application as

well as observations made in the report of joint committee inspected on

22.06.2022 and the action taken in this regard are noted below as per the report.

Copy of the report along with inspection Photo Copies of the Asst Director of

Mines and Geology , Palamaner is here with enclosed as Annexure-I.

V<
2Nd PAGE
CORRES. ATTESTOR

Asst., Director Minesand GeologY

O/o. Director of Mlnes and GeologY

lbrahlmPatnam, A.P.

EPONENT
)irector of Mines and Geolog

Govt. of Andhra Pradesh
I brahimpatnam, Vijayawada.

l(rishna District.
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Details of Mine leases:

S.No. Name of the Lessee Survey.No.
Mine Lease

Area

4.1
Sri K. Siva Prakash

(Fonnerly Sri Venkata Sai Granites)
10112 0.772 Ha.

4.2
Sri K. Siva Prakash

(Formerly Sri Venkata Sai Granites)
r03 0.405 Ha.

4.3
M/s VMS Granites

(Formerly M/s KVK Granites)
100/1 1.000 Ha

4.4 Sri Sai Raghavendra Granites 9813 0.607 Ha.

4.5 Sri Sai Krupa Granites 100/P 0.611 Ha.

4.6 M/s. J.R. Granites 99/4,gg17 0.850 Ha.

4.7
M/s. J.R. Granites

(Tirumala Pit)
89lt,95ltP,
95/2P,9513P

1.620 Ha.

4.8
M/s. J.R. Granites

(Sury.'a Pit)
136.137.138 4.846Ha.

4.9 M/s Rathna Mineral Enterprises 132.133.134,135 4.810 l-la.

5. In reply to Para No.4.1 it is submitted that the Mine lease belonging to Sri,

K.Siva Prakash (Formerly Sri, Venkata Sai Granite) it was Transferred from

M/s Sri Venkata Sai Granite vide Proceeding No.5410/Dl3-2l2O2l dt:

12.10.2021 by the Director of Mines and Geology Ibrahimpatnam in favour of
Sri, K.Siva Prakash for Black Granite over an extent of 0.772 Hectars in Sy.No

l0ll2 of Kotamakunapalli Village Gudupalli Mandal Chittoor District for the

un expired portion of the lease period up to 02.06.2030 and the same was

executed vide Proceeding No.1803/TQL/BG/2020 dt 10.12.2021by the Asst,

Director of Mines and Geology, Palamaner. Copies of letters are annexed as

Annexure-II

Further it is submitted that, the allegations made in the application as well as

observations made in the report ofjoint committee with resard -A. The

lessee is conducting mining out of the granted mine lease area.

3.d PAGE
CORRBS.

j Lr-r"o-JV
ATTESTOR EPONENT

Director of Mines and G
Govt. of Andhra prad

!brah impatnarn, Vijayal

#;3*Hffi*ffi
es

gv

I

::3 ::

ft

(:"ieh.^ Disl
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In this regard it is submitted that, earlier the technical Staff O/o of the Asst,

Director of Mines and Geology, Palamaner have inspected the mine on

25.12.2017 and noticed as per DGPS Survey the lessee has worked out of the

leased area, as such the Asst, Director of Mines and Geology, Palamaner vide

Lr.No: l05IlQ2lBGl2007 Dt 16.02.2018 has submitted the determination

proposal to head office, in this connection vide Lr.No 1433/R5-ll20l8 Dt:
13.04.2018 the Director of Mines and Geology has issued Show Cause Notice

to the Lessee in question of the lessee has worked out of the leased area for the

mineral quantity 1172.28 Cbm , and violated the rules, subsequently vide D.Dis

Proceeding No: l433lDl3-212018 Dt: 13.02.2020 rhe Director of Mines and

Geology has Determined the quarry lease. for non rectification violations.

Aggrieved by the Determination order the lease holder has filed a Revision

application before the Government, further the revisional authority conducted

the revision on 24.06.2020 and disposed the revision application and set aside

the Determination order vide Memo.No 567lM.I(l)2020-l Dt: l2.og.2o2o

with a direction to pay the an amount of Rs.l2,0o,o0o/ towards Normal

Seig.Fee by the lessee in this connection.the lessee has paid an amount of Rs

12,00,000/. Copy of revision order in annexed as Annexu re-III Further it is
submitted that, since the date of inspection i,e on 25.12.2017 the lessee has

not been working out of the leased area, and also the ADM&G Palamaner vide

Lr.No 1 803/TQL lBGl2020 Dt: 1 5. 12.20222 has issued stop production order to

the lessee until further orders received from the AppcB vijayawada on

compliance under section 33(A) of water (Prevention and Control of pollution)

Amendment Act, r974 and under section 31(A) of Air (pcp) Amendment Act,

198. Further at present the mine is not in operation. Copy of the mine photo is

annexed as Annexure-IV.

4.h PAGE
CORRES.

_ll d- I
ATTESTOIT NENT

Director of Mines and Geology
Govt. of Andhra Pradesh

I brahimpatnam, Vijayawada.
l(rishna District.

Asst., Director Mines anrt Geoloov
o/o',?5u$g of Mlrres ano'eeoio[i

.lbrahimpatnam, A.p.

z:4::
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With regard poin t -B. Over burden is beine dumped out of the mine lease

area. Approval regarding dumping of OB out of the mine lease area is not

available.

In this regard it is submitted that, the applicant has applied for quarry lease in

the dumping area, for use of dumping of OB together with excavation of

mineral over an extent of 2.337 Hectars out of this area, the Asst, Director of

Mines and Geology, Palamaner has submitted the Grant Proposal for the

extent of 2.081 Hectars based on the recommendation by the Tahsildar, in this

connection vide Lr.No 54091D13-212021 Dt: 28.08.2021 the Director of Mines

and Geology Ibrahimpatnam has issued letter to the applicant to remit the

requisite Premium amount as per G.o.Ms No. 65 Industries & Commerce

(M.III)) Dept, Dt: 04.08.2021. Copy of the G.O is annexed as Annexure-V.

But the applicant has not paid the requisite Premium amount to process the

application, meanwhile the applicant has filed W.P.No1597012022 before the

Hon'ble High Court A.P. aginest the G.o.Ms No. 65 Industries & Commerce

(M.III)) Dept, Dt: 04.08.2021 and it is pending at Hon'ble High Courr A.P.

copy of requisite Premium Letter and w.P affidavit copy in annexed as

Annexure-Vl & VII.

6. In reply to Para No.4.2 it is submitted that the Mine lease belonging to Sri,

K.Siva Prakash (Formerly Sri, Venkata Sai Granite) it was Transferred from

IWs Sri Venkata Sai Granite vide Proceeding No.54l llDl3-212021 dt:

12.10.2021 by the Director of Mines and Geology Ibrahimpatnam in favour of
Sri, K.Siva Prakash for Black Granite over an extent of 0.405 Hectars in Sy.No

103 of Kotamakunapalli Village Gudupalli Mandal Chittoor District for the un

expired portion of the lease period up to 27.04.2028 and the same was executed

vide Proceeding No.1802/TQL1BG12020 dt:10.12.2021by the Asst, Director of
Mines and Geology, Palamaner. Copies of letter in annexed as VIII

5th PAGE
CORRES.

!k"*r,,*
ATTESTOR

&!il Dllccb lfrr.. rrd O.dorf .
O/o. Dlrec.tor d Mln€s and G,r.rii

lbrahlmpatnam, A.p.

PONENT
Director of Mines and Geol

Govt. of Andhra Pradesh
lbrahimpatnam, Vijayawad

l(rishna District.

51168



::6::

Further it is submitted that, the allegations made in the application as well as

observations made in the report of joint committee with regard point - A
There is discrepancy between the approved mine lease granted as per latest

DGPS coordinates and coordinates mentioned in EC dated 06.08.2019.

In this regard it is submitted that, it is fact during the time of initial grant the

survey was conducted by the Chain survey in the year 2008, further in the year

2013-14 the survey has conducted by the GPS Machine, and finally in the year

2019 the survey has conducted by the DGPS for the accuracy of the lease

boundaries, in this aspect there is a little bit difference i,e 2 to 3 meters may be

occurred in between Chaine Survey, GPS Survey and DGPS Survey, finally the

same DGPS Survey Sketch has been approved by the Department officials and

at present the lessee has been working within the DGPS boundary Limits.

With resard point -B. The lessee is conductins minins out the granted

6th PAGE

mine lease area.

In this regard it is submitted that, earlier the technical Staff O/o of the Asst,

Director of Mines and Geology, Palamaner have inspected the mine on

30.10.2019 &.01.11.2019 and noticed as per DGPS Survey the lessee has

worked out of the leased area as such the Asst, Director of Mines and Geology,

Palamaner vide Lr.No: lll7lQ2lBclz}l7 Dt 13.11.2019 has issued Show

Cause Notice, subsequently vide Lr.No: lllT lQ2lBGl20l7 Dt: 13. 1 1.2019 has

issued Demand Notice to the lease holder as per the recovery percentage for

the quantity of 683.124 Cbm has transported from the outside the leased area.

Aggrieved by the demand notice the lease holder has filed a Revision

application before the Government, further the revisional authority has

conducted the revision on 07.01.2020 and disposed the revision application

vide Memo.No 585544.I(l)2019-2 Dt: 23.06.2022 wirh a direction to pay the

an amount of Rs.30,10,000/ towards Normal the lessee.

l
by

ATTESTOR DEPONENTCORRES.

l:rt._, Director.UineS, 
Ffrd Geotogy

o/o;.@eL{& lir tilfneJ ino eeoroiy
lbrahlmpatnam, A.p.

Fee

\^

Director of Mines and GeologY

Govt. of Andhra Pradesh

tbrahimpatnam, VijaYawada.

lftishna District.
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In this connection the lessee has paid an amount of Rs 30,10,000/. Copy of

revision order in annexed as Annexure-IX. Further it is submitted that, since

the date of inspection i,e on 30. 10.2019 & 01.11.2019 the lessee has not been

working out of the leased area, and also the Asst, Director of Mines and

Geology, Palamaner vide Lr.No 1802/TQL I BGl2020 Dt: 22.12.2022 has

issued stop production order to the lessee until further orders received from the

APPCB Vijayawada on compliance under section 33(A) of water (Prevention

and Control of Pollution) Amendment Act, 1974 and under section 31(A) of

Air (PCP) Amendment Act, 198. Further at present the mine is not in operation.

Copy of the mine photo is annexed as Annexure-X.

With resard noint -C. Over burden is beins dumped out of the mine lease

lease area is

available

In this regard it is submitted that, the applicant has applied for quarry lease in

the dumping area, for use of dumping of OB together with excavation of

mineral over an extent of 2.00 Hectars out of this area, the Asst, Director of

Mines and Geology, Palamaner has submitted the Grant Proposal for the

extent of 1.169 Hectars based on the recommendation by the Tahsildar, in this

connection vide Lr.No 54l2lDl3-212021 Dt: 28.08.2021 the Director of Mines

and Geology Ibrahimpatnam has issued letter to the applicant to remit the

requisite Premium amount as per G.o.Ms No. 65 Industries & Commerce

(M.III)) Dept, Dt: 04.08.2021. But the applicant has not paid the requisite

Premium amount to process the application, meanwhile the applicant has filed

w.P.Nol612812022 before the Hon'ble High Court A.p. aginest the G.o.Ms

No. 65 Industries & Commerce (M.III)) Dept, Dt: 04.08.2021 and it is pending

at Hon'ble High court A.P. copy of requisite Premium Letter and w.p

affidavit copy in annexed as Annexure-Xl & XII.

]

re

7,h PAGE
CORRES. ATTESTOR

Asst- Dlrector illnec anrl Gcologiro/o. DiJoctgr of iflnes and c,r.d;;
lbrahlmpatnam,A.p. --.

Directo olo
Govt. of Andhra Pradesh

lbrahimpatnam, V ijayawada.
l(rishna District.
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1. In reply to Para No.4.3 it is submitted that the Mine lease belonging to IWs

V.M.S Granite it was Granted vide Proceeding No.2036/R5-112004 dt:

07.06.2006 by the Director of Mines and Geology, in favour of IWs V.M.S

Granite for Black Granite over an extent of 1.00 Hectars in Sy.No 101/1 of

Kotamakunapalli Village Gudupalli Mandal Chittoor District for the period of

20 years and the same was executed vide Proceeding No.l293lQ12004

dt:28.06.2006 by the Asst, Director of Mines and Geology, Palamaner and the

lease will be in force up to 21.06.2026. Copies of letters in annexed as

Annexure-Xlll

Further it is submitted that the Asst, Director of Mines and Geology, Palamaner

vide Lr.No 12931Q12005 dt. 23.05.2022has submitted Determination Proposal

to the Director of Mines and Geology under Rule 12 (5) (h) (xii) of APMMC

Rules, 1966 for committed the breaches and non operation of mine lease since

long time, in this connection vide Lr.No 5942773/Dl3-212022 Dt: 10.06.2022

the Director of Mines and Geology has issued Show Cause Notice to the

Lessee in question rectification of committed breaches and non operation of

mine lease since long time. Further the lessee has submitted the rectification of

breaches to the Director of Mines and Geology on 04.07.2022 andthe same has

forwarded to the ADM&G, Palamaner foi specific remarks on rectification, as

such vide Lr.No 12931Q12005 dt. 16.08.2022 the Asst, Director of Mines and

Geology, Palamaner has submitted remarks on reply and it is under process.

Copy of the mine photo is annexed as Annexure-XlV.

8. In reply to Para No.4.4 it is submitted that the Mine lease belonging to M/s

Sai Raghaendra Granite it was Granted vide Proceeding No.248631Pt5-112007

dt: 28.01.2008 by the Director of Mines and Geology in favour of IWs Sai

Raghaendra Granite for Black Granite over an extent of 0.607 Hectars in Sy.No

98/3 of Kotamakunapalli V

8'h PAGE
CORRES.

upalli Chittoor District, for

\z

ATTBSTOR EPONENT
Director of Mines and Geology

Govt. of Andhra Pradesh
lbrahimpatnam, Vijayawada.

lftishna District.

l1s!- Direqtor Mines and Geotogyo"f,lP*t of Mines ano ceololy
Ibrahimpatnam, A.p.

81171
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9tn PAGE
CORRES.

period of 20 years and the same was executed vide Proceeding

No.1348/Q12007 dt:29.05.2008 by the Asst, Director of Mines and Geology,

Palamaner and the lease will be in force up to 28.05.2028. Copies of letters in

annexed as Annexure-XV

Further it is submitted that, the allegations made in the application as well as

observations made in the report ofjoint committee with regard point -A. The

lessee is cond m area as the Geo

coordinates..

In this regard it is submitted that, earlier the technical Staff O/o of the Asst,

Director of Mines and Geology, Palamaner have inspected the mine on

09.12.2009 and noticed as per DGPS Survey the lessee has worked, out of the

leased area, as such the Asst, Director of Mines and Geology, Palamaner vide

Lr.No: 13481Q107, Dt. 16.12.2009 has issued Show Cause Notice ,

subsequently has issued Demand Notice vide Lr.No 13481Q12007 Dt:

02.01.2010 to the Lessee in question of the lessee has worked, out of the

leased area for the mineral quantity 230.880 Cbm, for which the Government

vide Memo No. 3l I/M.II(1)12012-2 DL 16.02.2012 stayed the demand notice

and permitted mine operation.

Further it is submitted that, since the date of inspection i,e on 09.12.2009 the

lessee has not been working out of the leased area, and also the Asst, Director

of Mines and Geology, Palamaner vide Lr.No 1348/Q12007 Dt: 15.12.2022has

issued stop production order to the lessee until further orders received from the

APPCB Vijayawada on compliance under section 33(A) of water (Prevention

and Control of Pollution) Amendment Act, 1974 and under section 3l(A) of

Air (Prevention and Control of Pollution) Amendment Act, 198. Further at

present the mine is not in operation. Copy of the mine photo is annexed as

Annexure-XVI.

t)uTTESTOR NENT
Director of Mines and Geolog

Govt. of Andhra pradesh
lbrahimpatnam, Vijayawada.

l(rishna District.

Asst. Dlrecilor illnes and Geology :o/o. Direcror d Mfrm ano C,r.di
lbrahlmpatnam, A.p. "
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With regard point -8. Over burden is being dumped out of the mine lease

area. Approval resardins dumping of OB is not available.

In this regard it is submitted that, the applicant has applied for quarry lease in

the dumping area, over an extent of 1.660 Hectar, but with regard this

application no grant proposal has received from the Asst, Director of Mines

and Geology, Palamaner. Further it is submitted that at present the applications

are not being processed as the Dept, of Mines and Geology is in process of

implementing Govt. of Andhra Pradesh, Industries and Commerce (Mines-Ilf

Dept., G.O.Ms No. 14 Dated 14.03.2022 the mine lease will be granted

accordingly on auction basis. Copy of G.O in annexed as Annexure-XV[

9. In reply to Para No.4.5 it is submitted that the Mine lease belonging to IWs

Sri Sai Krupa Granite it was Granted vide Proceeding No.30l45lDl3-212017

dt: 21.07 .2020 by the Director of Mines and Geology in favour of IWs Sri Sai

Krupa Granite for Black Granite over an extent of 0.611 Hectars in Sy.No 100

of Kotamakunapalli Village Gudupalli Mandal Chittoor District for the period

of 20 years and the same was executed vide Proceeding No.3047lQ2lBGl2009

dt:07.08.2020 by the Asst, Director of Mines and Geology, Palamaner and the

lease will be in force up to 06.08.2040. Copies of letters in annexed as

Annexure-XVI[

Further it is submitted that, the allegations made in the application as well as

observations made in the report of joint committee with regard point - A.

There is di between the approved mine lease as per latest

and EC dated

In this regard it is submitted that, it is fact during the time submission of Grant

Proposal date on 28.10.2017 the survey was conducted by the GPS Machine,

and finally in the year 2019 before the granting the survey has conducted by the
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DGPS, for the accuracy of the lease boundaries, in this aspect there is a little bit

difference i,e 2 to 3 meters may be occurred in between GPS Survey and

DGPS Survey, finally the same DGPS Survey Sketch has been approved by the

Department officials and at present the lessee has been working within the

DGPS boundary Limits.

With resard point -B. The lessee is conducting mining out of the sranted

mine lease area.

In this regard it is submitted that, earlier the technical Staff O/o of the Asst,

Director of Mines and Geology, Palamaner have inspected the quarry lease

applied area on 25.12.2017 at the time of LOI approval to the mine lessee of

M/s Sri Sai Krupa. and noticed that, the adjacent mine lessee i,e IWs J.R.

Granite has been encroached out of their existing lease and the same has

informed by the Asst, Director of Mines and Geology, Palamaner vide Lr,No,

l}sllQzlBc 12007 Dt. 13.11.2019 to the Director of Mines and Geology and

also the action already initiated aginest the adjacent mine lessee i,e IWs J.R.

Granite for the encroachment area, as sueh there is no equation in the matter

encroachment by the mine lessee of M/s Sri Sai Krupa. Further it is submitted

that, as on date of inspection i,e on25.12.2017 there is no excavations in the

encroachment area, further the Asst, Director of Mines and Geology,

Palamaner vide Lr.No 30471Q218G12009 Dt: 25.12.2022 has issued stop

production order to M/s Sri Sai Krupa until further orders received from the

APPCB Vijayawada on compliance under section 33(A) of water (Prevention

and Control of Pollution) Amendment Act, 1974 and under section 31(A) of

Air (Prevention and Control of Pollution) Amendment Act, 198. Further at

present the mine is not in operation. Copy of the mine photo is annexed as

Annexure-XIX
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With resard ooint -C. Over burden is beins dumoed out of the mine lease

area. A re

available.

In this regard it is submitted that, the applicant has applied for quarry lease in

the dumping area, over an extent of 1.00 Hectar, but with regard this

application no grant proposal has received from the Asst, Director of Mines

and Geology, Palamaner.

Further it is submitted that recently the Government vide G.O.Ms.No.l3, Ind.

&. Comm. (M.III) Department, Dated: 14.03.2022 have issued amendments to

APMMC Rules, 1966, wherein it has been decided for grant of quarry leases

for the minor minerals in the areas falling in Government lands shall be

considered through e-auction process. Accordingly, as per Rule l2(2) amended

by the Government vide G.O. Ms. No. 14, Ind. &. Comm. (M.III) Department,

Dated: 14.03.2022, all mineral concession applications for minor minerals

falling in the above categories received for grant prior to the date of

commencement of the AP Minor Mineral Auction Rules 2021 shall become

ineligible as such at present the applications are not being processed the

applications as the Dept, of Mines and Geology is in process of implementing

Govt. of Andhra Pradesh, Industries and Commerce (Mines-III) Dept., G.O.Ms

No. 14 Dated 14.03.2022 all mineral concession applications received prior to

the G.O issued are ineligible and the mine lease will be granted accordingly on

auction basis. Copy of G.O's in annexed as Annexure-XX

10. In reply to Para No.4.6 it is submitted that the Mine lease belonging to IWs

J.R Granite it was Transferred vide Proceeding No.330461R5-ll20l2 dt:

13.08.2012 by the Director of Mines and Geology in favour of IWs J.R

Granite from IWs Supraja Granite for Black Granite over an extent of 0.850

Hectars, in Sy.No 9914 & 7 of Kotamakunapalli Village Gudupalli Mandal,
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Chittoor District for the unexpired portion of the lease period up to 23.10.2027

and the same was executed vide Proceeding No.2ll4lQl20l2 dt:30.08 .2012 by

the Asst, Director of Mines and Geology, Palamaner and the lease will be in

force up to 23.10.2027. Copies of letters in annexed as Annexure-XXl

Further it is submitted that, the allegations made in the application as well as

observations made in the report of joint committee with resard noint - A.

There is di AS latest

DGPS coordinates.

In this regard it is submitted that, it is fact during the time of initial grant the

survey was conducted by the Chain survey in the year 2012, further in the year

2013-14 the survey has conducted by the GPS Machine, and finally in the year

2019 the survey has conducted by the DGPS, for the accuracy of the lease

boundaries, in this aspect there is a little bit difference i,e 2 to 3 meters may be

occurred in between Chaine Survey, GPS Survey and DGPS Survey, finally the

same DGPS Survey Sketch has been approved by the Department officials and

at present the lessee has been working within the DGPS boundary Limits.

With resard point -8. The lessee is conducting mining out of the granted

mine lease area.

In this regard it is submitted that, earlier the technical Staff O/o of the Asst,

Director of Mines and Geology, Palamaner have inspected the mine lease area

on25.12.2017 atthe time of LOI approval to the mine lessee of IWs Sri Sai

Krupa, and noticed that, the mine lessee i,e IWs J.R. Granite has been

encroached out of their existing lease and the same has informed by the

ADM&G Palamaner vide Lr,No,2ll4lTQL/BG/2012 Dt. 16.02.2018 to the

Director of Mines and Geology in this connection vide Lr,No, 14364R5-

ll20l8 Dt. 30.07.2018 has issued show cause Notice to the mine lessee.
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Further on reply by the mine lessee vide Memo.No 1436/R5-112018 Dt.

17.09.2018 the Director of Mines and Geology called for remarks on reply to

the Asst, Director of Mines and Geology, Palamaner in this connection vide

lr.No zlI4lTQLlBGl2}l2 Dt. 03.10.2018 submitted his reply on remarks and

orders are awaited.

Further it is submitted that, since the date of inspection i,e on 25.12.2017

there is no excavations in the encroachment area, funher the Asst, Director of

Mines and Geolo gy, Palamaner vide Lr.No 2 | | 4 lT QL IBG I 20 12 Dt: 25 .12.2022

has issued stop production order to M/s J.R Granite until further orders

received from the APPCB Vijayawada on compliance under section 33(A) of

water (Prevention and Control of Pollution) Amendment Act, 1974 and under

section 31(A) of Air (Prevention and Control of Pollution) Amendment Act,

198. Further at present the mine is not in operation. Copy of the mine photo is

annexed as Annexure-XXII.

With regard point -C. Over burden is be ing dumped out of the mine lease

area. Approval regarding dumping of OB area is not available

In this regard it is submitted that, the mine lessee is having 03 existing leases in

the name M/s J.R Granite, which are over an extent of 0.850 Hectars, over an

extent of 4.846 Hectars and over an extent of 1.620 Hectars, for which the

mine lessee has applied for quarry lease in the dumping are1 over an extent of

1.818 Hectar, and Asst, Director of Mines and Geology, Palamaner has

submitted the grant proposal to the head office accordingly vide Lr.No

437181R4-ll20l2 Dt: 11.06.2015 the Director of Mines and Geology, has

issued LOI for submission required documents of EC, CFE And Mining Plan

in this connection the mine lessee has submitted required documents, further it

is submitted that in the scrutiny of file demarcated Sketch by the AMO, Head

office it is noticed that there is a little bit variation in between applied area and

NOC issued area
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I 1. In reply to Para No.4.7 it is submitted that the Mine lease belonging to IWs

J.R Granite it was Granted vide Proceeding No.378991Ft5-ll20l3 dt:

03.02.2017 by the Director of Mines and Geology in favour of to IWs J.R

Granite for Black Granite over an extent of 4.846 Hectars in Sy.No 136,137,&

138 of Kotamakunapalli Village Gudupalli Mandal Chittoor District for the

period of 20 years and the same was executed vide Proceeding

No.3874/Q2lBGl20l2 dt:20.02.2017 by the Asst, Director of Mines and

Geology, Palamaner and the lease will be in force up to 19.02.2037.Copies of

letters in annexed as Annexure-XXIV

Further it is submitted that, the allegations made in the application as well as

observations made in the report of joint committee with regard point - A.

There is discrepancy between the approved mine lease granted as per latest

DGPS coordinates

In this regard it is submitted that, it is fact during the time of submission of

Grant Proposal date on 25.06.2013 the survey was conducted by the GPS

Machine, and finally in the year 2017 before the granting the survey has

conducted by the DGPS, for the accuracy of the lease boundaries, in this aspect

there is a little bit difference i,e 2 to 3 meters may be occurred in between GPS

Survey and DGPS Survey, finally the same DGPS Survey Sketch has been

approved by the Department officials and at present the lessee has been

working within the DGPS boundary Limits.

With regard point -B The lessee is conducting minin out of the granted

mine lease area.
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In this connection the ROE is returned to the Asst, Director of Mines and

Geology, Palamaner for re submission of grant proposal duly rectiffing the

lapses noticed. But it is pending at ADM&G Palmaner for scrutiny. Copy of

LOI in annexed as Annexure-XXl[
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In this regard it is submitted that, during the day of inspection i,e on07.03.2023

the surveyor has verified the lease boundaries as per the lease deed sketch and

noticed that the mine operations are within the leased area and there is no out

of the mine leased.

Further it is submitted that, the Asst, Director of Mines and Geology,

Palamaner vide Lr.No 3874lQ2lBGl20l2 Dt: 15.12.2022 has issued stop

production order to IWs J.R Granite until further orders received from the

APPCB Vijayawada on compliance under section 33(A) of water (Prevention

and Control of Pollution) Amendment Act, 1974 and under section 31(A) of

Air (Prevention and Control of Pollution) Amendment Act, 198. Further at

present the mine is not in operation. Copy of the mine photo is annexed as

Annexure'Xxv.

With resard noint -C. Over burden beine dumped out of the mine lease

area. Approval resardins durnpine of OB out of the mine lease area is not

available.

In this regard it is submitted that, the mine lessee is having 03 existing leases in

the name IWs J.R Granite, which are over an extent of 0.850 Hectars over an

extent of 4.846 Hectars and over an extent of 1.620 Hectars in Sy.No 89/1,

9511,2,3 of Kotamakunapalli Village, for which the mine lessee has applied for

quarr), lease in the dumping area, over an extent of 1.818 Hectar, and Asst,

Director of Mines and Geology, Palamaner has submitted the grant proposal to

the head office accordingly vide Lr.No 437181R4-ll20l2 Dt: 11.06.2015 the

Director of Mines and Geology, has issued LOI for submission required

documents of EC, CFE And Mining Plan in this connection the mine lessee has

submitted required documents, further it is submitted that in the scrutiny of file

demarcated Sketch by the AMO, Head office it is noticed that there is a little

bit variation in between applied area and NOC issued area, in this connection

\-
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the ROE is returned to the Asst, Director of Mines and Geology, Palamaner for

re submission of grant proposal duly rectiffing the lapses noticed, but proposal

not yet received it is pending at O/o the Asst, Director of Mines and Geology,

Palamaner for scrutiny. Copy of LOI is all ready annexed as Annexure-XXII

l2.ln reply to Para No.4.8 it is submitted that the Mine lease belonging to IWs

J.R Granite it was Transferred vide Proceeding No.3970/R4-ll20l5 dt:

10.06.2015 by the Director of Mines and Geology in favour of IWs J.R

Granite from IWs Thirumala Granite for Black Granite over an extent of 1.620

Hectars in Sy.No 8gll, g}llP, 9512P 7 g5l3P of Kotamakunapalli Village

Gudupalli Mandal Chittoor District for the unexpired portion of the lease

period up to 11.03.2032, and the same was executed vide Proceeding

No.3800/TQL|20I4 dt:05.08.2015 by the Asst, Director of Mines and Geology,

Palamaner and the lease will be in force up to 11.03.2032. Copies of letters in

annexed as Annexure-XXVI

Further it is submitted that, the allegations made in the application as well as

observations made in the report of joint committee with regard point - A.

There is discrepancy between the approved mine Iease granted as per latest

DGPS coordinates.

In this regard it is submitted that, it is fact during the time of initial grant the

survey was conducted by the Chain survey in the year 2012, further in the year

2013-14 the survey has conducted by the GPS Machine, and finally in the year

2019 the survey has conducted by the DGPS, for the accuracy of the lease

boundaries, in this aspect there is a little bit difference i,e 2 to 3 meters may be

occurred in between Chaine Survey, GPS Survey and DGPS Survey, finally the

same DGPS Survey Sketch has been approved by the Department officials and

at present the lessee has been working within the DGPS boundary Limits.
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Further it is submitted that, during the day of inspection i,e on 07.03.2023 the

surveyor has verified the lease boundaries as per the lease deed sketch and

noticed that the mine operations are within the leased area and there is no out

of the mine leased.

Further the Asst, Director of Mines and Geology, Palamaner vide Lr.No

3874lQ2lBGl20I2 Dt: 15.12.2022 has issued stop production order to IWs J.R

Granite until further orders received from the APPCB Vijayawada on

compliance under section 33(A) of water (Prevention and Control of Pollution)

Amendment Act, 1974 and under section 3l(A) of Air (Prevention and Control

of Pollution) Amendment Act, 198. Further at present the mine is not in

operation. Copy of the mine photo is annexed as Annexure-XXVII.

With resard point -B. Over burden is being dumped out of the mine lease

of OB out of the

available.

In this regard it is submitted that, the mine lessee is having 03 existing leases in

the name IlOs J.R Granite, which are over an extent of 0.850 Hectars in Sy.No

9914 & 7 of Kotamakunapalli Village, over an extent of 4.846 Hectars in Sy.No

136,137,& 138 of Kotamakunapalli Village and over an extent of 1.620 Hectars

in Sy.No 8911,9511,2,3 of Kotamakunapalli Village, for which the mine lessee

has applied for quarry lease in the dumping area, over an extent of 1.818

Hectar, and Asst, Director of Mines and Geology, Palamaner has submitted the

grant proposal to the head office accordingly vide Lr.No 437181R4-ll20l2 Dt:

I I .06.2015 the Director of Mines and Geology, has issued LOI for submission

required documents of EC, CFE And Mining Plan in this connection the mine

lessee has submitted required documents, further it is submitted that in the

scrutiny of hle demarcated Sketch by the AMO, Head office it is noticed that

there is a little bit variation in between applied area and NOC issued area.
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In this connection the ROE is returned to the Asst, Director of Mines and

Geology, Palamaner for re submission of grant proposal duly rectiffing the

lapses noticed, but proposal not yet received it is pending at Olo the Asst,

Director of Mines and Geology, Palamaner for scrutiny. Copy of LOI is all

ready annexed as Annexure-XXIII

13.In reply to Para No.4.9 it is submimed that the Mine lease belonging to IWs

Rathna Minerals it was Granted vide Proceeding No.369681R5-ll20l0 dt:

08.12.2010 by the Director of Mines and Geology in favour of IWs Rathna

Minerals for Black Granite over an extent of 4.809 Hectars in Sy.No 132,

133,134 & 135 of Kotamakunapalli Village Gudupalli Mandal Chittoor District

for the period of 20 years, and the same was executed vide Proceeding

No.3045/Q/2010 dt:12.02.2011 by the Asst, Director of Mines and Geology,

Palamaner and the lease will be in force up to 11.02.2031. Copies of letters in

annexed as Annexure-XXV[I

Further it is submitted that, the allegations made in the application as well as

observations made in the report of joint committee with regard point - A.

Over burden is beine dumped out of the mine lease area. sardinq

E

dumping of OB out of the mine lease area is not available

In this regard it is submitted that, the applicant has applied for quarry lease in

the dumping area, over an extent of 4.898 Hectar, in this connection the Asst,

Director of Mines and Geology, Palamaner, has submitted the grant proposal to

the Director of Mines and Geology dated on 09.04.2021, fuither it is submitted

that recently the Government vide G.o.Ms.No.13, Ind. &. comm. (M.III)

Department, Dated: 14.03.2022 have issued amendments to APMMC Rules,

1966, wherein it has been decided for grant of quarry leases for the minor

minerals in the areas falling in Government lands shall be considered through

e-auction process. Accordingly, as per Rule l2(2) amended by the Government
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vide G.O. Ms. No. 14, Ind. &. Comm. (M.III) Department, Dated: 14.03.2022,

all mineral concession applications for minor minerals falling in the above

categories received for grant prior to the date of commencement of the Andhra

Pradesh Minor Mineral Auction Rules 2021 shall become ineligible. As such

at present the applications are not being processed the applications as the Dept,

of Mines and Geology is in process of implementing Govt. of Andhra Pradesh,

Industries and Commerce (Mines-III) Dept., G.O.Ms No. 14 Dated 14.03.2022

all mineral concession applications received prior to the G.O issued are

ineligible and the mine lease will be granted accordingly on auction basis.

Copy of G.O is already in annexed as Annexure-XX.

Further it is submitted that, during the day of inspection i,e on 07.03.2023 the

surveyor has verified the lease boundaries as per the lease deed sketch and

noticed that the mine operations are within the leased area and there is no out

of the mine leased. Further the Asst,. Director of Mines and Geology,

Palamaner vide Lr.No 3045iQl2010 Dt: 15.12.2022 has issued stop production

order to IlOs Rathna Minerals until further orders received from the APPCB

Vijayawada on compliance under section 33(A) of water (Prevention and

Control of Pollution) Amendment Act, 1974 and under section 3l(A) of Air

(PCP) Amendment Act, 198. Further at present the mine is not in operation.

Copy of the mine photo

14. Conclusive Remarks :

is annexed as Annexure-XXIX

A. With regard mine leases 4.2, 4.4 to 4.8 as per the as observations made in

22 there is

between the approved mine leases sranted as per latest DGPS coordinates

In this connection it is submitted that, initially the Department of mines and

Geology has followed the plane table survey in which the mean surface of the

earth is considered as a plane. While using the surveying equipments such as
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chain tape and cross staff in traditional m'ethod of survey would like to inform

that an allowance of five cents each 1.00 acre is allowed as per survey and

boundaries act whenever the traditional way of survey measurements is taken

up. At this rate, there can be a permissible variation of five cents up to.1.00 Ac

towards survey allowance. Subsequently, the Government of Andhra Pradesh

issued instructions vide Memo No.15718/M.(l)2010, dated: 04.11.2010 while

addressed to the Director of Mines and Geology with a request to process the

proposals in accordance with the said memo guidelines scrupulously. The copy

of same is enclosed for perusal. Hence, then onwards, the GPS coordinates are

mentioned in the lease deed plan with the help of handheld GPS instruments

like Garmin 72H, Etrex * 20 & 30 while setting parameters the parameters as

Degrees Minutes and Seconds, Metric as units, True north as north and WGS-

84 as map datum. Further, these geo coordinates are issued for only location

purpose.

In this context, it is submitted that, the Handheld GPS technology uses

standalone receivers, where the location is directly calculated. This technique is

prone to errors such as uncorrected satellite clock elrors, orbital parameter

satellite elror, ionospheric and tropospheric delay, multipath elrors, geometric

errors and datum selection errors. To reduce these effors new technologies are

evolved. GPS can gain nominal accuracy of about o to + or - upto l0 Mts.

Further, the DGPS is an improvement to GPS. DGPS technology can achieve

accuracy up to lOcm. It reduces or eliminates the signal degradation, resulting

in improving the accuracy. DGPS relies on two receivers' rover and reference

receiver, rover is the user and reference receiver is also known as stationary

recelver.
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As the matter stood thus, the state government of A.P vide Go.Ms.No.5l,I & C

(M-II) Dept., dt: 28.03.2018 amended the APMMC Rules, 1966 wherein all

application for grant or renewal of quarry leases for any kind of minor minerals

including 31 Minerals shall be made along with a plan drawn to the scale

demarcating the boundaries duly incorporating the DGPS readings.

In turn, vide Go.Ms.No. 1 16, I & C, (M-II) Dept., dt: 28.03.2018 has accorded

permission to the Director of Mines and Geology, A.P for empanelling the

DGPS Agencies on DGPS survey of lease boundaries and preparation of maps

of areas of MLs/ PLs with geo referencing for grant of quarry lease for all

minor minerals in the state of A.P as per the revised criteria. Hence, the

Department of Mines and Geology has considered the lease deed plans in tune

with DGPS Surveyed plans which are approved by the Director of Mines and

Geology. Copy of the Memo and G.O's is annexed as Annexure-XXX.

B. With regard mine leases 4.1, 4.2, 1.5 & 4.6 as per the os observations

made in the reoort of ioint inspected on 22.06.2022 the mine

lessees are conductins minins of the granted mine lease area.

In this connection it is submitted that, the Department of Mines and Geology

already has initiated the action aginest the who are conducting mining out of

the granted mine lease area as per the rule and regulations, at present as per the

report submitted by the Asst, Director of Mines and Geology Palamaner, the

surveyor has verified the all mine leases boundaries as per the lease deed

sketches and noticed that the mine operations are within the leased area and

there is no out of the mine leased at present. Further the Asst, Director of

Mines and Geology, Palamaner has issued stop production orders to the all

mine leases 4.1 to 4.9 until further orders received from the APPCB

Vijayawada on compliance under section 33(A) of water (PCP) Amendment

Act, 1974 and under section 31(A) of Air (PCP) Amendment Act, 198. Further

at present the mine is
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C. With reeard mine leases 4.1 to 4.9 as per the as observations ruade in the

2022 Over burden is be

dumped out of the mine lease areas. Approval regarding dumping o.f OB out
of the mine lease area is not available.

In this connection it is submitted that, the mine leases 4.1 & 4.2 have applied

for quarry leases in the dumping area, for use of dumping of OB together with

excavation of mineral accordingly the ADM&G Palamaner has submitted the

Grant Proposal based on the recornmendation by the Tahsildar, in this

connection the Director of Mines and Geology Ibrahimpatnam has issued

letters to the applicant to remit the requisite Premium amount as per G.o.Ms

No. 65 Industries &. Commerce (M.III)) Dept, Dt: 04.08.2021. But the

applicants hve not paid the requisite' Premium amount to process the

application, meanwhile the applicants has filed W.P. before the Hon'ble High

Court A.P. aginest the G.o.Ms No. 65 Industries & Commerce (M.III)) Dept,

Dt: 04.08.2021 and it is pending at Hon'ble High Court A.P.

Further it is submitted that, with regard the mine leases 4.3,4.4, and 4.5 have

field a quarry lease applications tbr grant of quarry leases in the dumping area,

for use of durnping of OB together with excavation of mineral which are in

processing stage at O/o the ADM&Ci Palamaner, at this juncture recently the

Government vide G.o.Ms.No.l3, Ind. &. comm. (M.rID Department, Dated:

14.03.2022 have issued amendments to APMMC Rules, 1961, wherein it has

been decided tbr grant of quarry leases for the minor minerals in the areas

falling in Govemment lands shall be considered through e-auction process.

Accordingly, as per Rule l2(2) amended by the Government vide G.o. Ms. No.

14, Ind. &. Comm. (M.III) Department, Dated: 14.03.2022, all mineral

concession applications for minor minerals falling in the above categories

received for grant prior to the date of'commencement of the Andhra Pradesh

Minor Mineral Auction Rules 2021 shall become ineligible, as such at
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the applications are not being processed the applications as the Dept, of Mines

and Geology is in process of implerrenting Govt. of Andhra Pradesh, Industries

and Conrrnerce (Mines-Ill) Dept., G.o.Ms No. l4 Dated 14.03.2022. As such

the applications for mine leases 4.3,4.4, and 4.5 are not being processed as the

Dept" of Mines and Geology is in process of implementing Govt. of Andhra

Pradesh, Industries and commerce (Mines-III) Dept., G.o.Ms No. 14 Dated

14.03.2022 all mineral concession applications received prior to the G.O issued

are ineligible and the mine lease will be granted accordingly on auction basis.

Further it is submitted that. rvith regard the mine leases 4.9 have applied for

quarry lease in the dumping area, over an extent of 4.898 Hectar, in this

connection this office, has submitted the grant proposal to the Director of
Mines and Geology dated on 09.04.2021. But the application is not being

processed at head oflice as the Dept. of Mines and Geology is in process of
implementing Govt. of Andhra Pradesh, Industries and Commerce (Mines-III)

Dept., G.o.Ms No. 13 & 14 Dated ru.a3.2022 all mineral concession

applications received prior to the G,O issued are ineligible and the mine lease

will be granted accordingly on auction basis. In this connection through the

state Granite Association IlOs Federation of Minor Minerals Industry (FEMI)

the mine lease 4.9 has filed W.P.No. 1945912022 Dated 06.07.2022 and

w.P.No. 1680712022 Dated 21.06.2022 before the Hon'ble High Court A.p

aginest the G.o.Ms No.13 Industries &. Commerce (M.III) Dept, Dt:

14.03.2022 and G.o.Ms No.14 lndustries & commerce (M.III)) Dept, Dt:

14.03.2022 respectivelv and it is pending at Hon'ble High court A.p. copy of
the W.P's is annexed as AnnexureQ(XXI.

Further it is submitted that, the mine leases 4.6,4.7, and 4.8 have applied for

quarry lease in the dumping area, and Asst, Director of Mines and Geology,
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Palamaner has submitted the grant proposals to the head office accordingly the

Director of Mines and Geology, has issued LOI for submission required

documents of EC, CFE And Mining Plan in this connection the mine lessee has

submitted required documents, further it is submitted that in the scrutiny of file

demarcated Sketch by the AMO, Head office it is noticed that there is a little

bit variation in between applied area and NOC issued area, in this connection

the ROE is returned to the Asst, Director of Mines and Geology, Palamaner for

re submission of grant proposal duly rectiffing the lapses noticed, but proposal

not yet received it is pendingatOlo the ADM& G, Palamaner for scrutiny.

D. Withresard mine leases 4.1 and 4.2 as per the as obseryations made in the

report ofjoint commtttee inspected on 22.06.2022 the mtne lease are nearer

to Kondasamudram village.

In this regards it is submitted that the mine lease are granted in the year 2008

and 2010 as per the report submitted by the Gudupalli Mandal Tahsildar and as

per the report submitted by the Tahsildar as per the revenue records the mine

lease area is Konda Poramboku and also there is no house hold habitation at

the time of issue of NOC together with submission of grant proposal of Mine

lease, as such the Department of Mines And Geology has accorded a

permission for grant of mine lease, further it is submitted that at the time of

inspection by the Asst, Director of Mines and Geology, Palamaner i,e on

07 .03.2023 has observed that the households are recently constructed i,e after

the grant of quarry leases and the same the government has issued house hold

Pattas to the households in the year 2021 Copy of the house hold Patta is

annexed as Annexure-XXXII.

E. [Yith resard mine leases 4.] to 4.9 as per the as observations made in the

reoort of ioint committee insoected on 22.06.2022 buffer zone of 7.5 meters all
around mine leases areafor green belt development is not being maintained.
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In this regards it is subrnitted that Geologically the area is a hill formation and

also the ore body is formed as a black dolerite dyke raised to a height of 100

Mtrs with a width of 40 to 600 Mtrs trending EW occurring as intruded body

into the gray Granite hillock, rnoreover number of lease are granted as a

cluster in that area with a small extent i,e bellow I.00 Hectar, as such there is

no possible to conduct mine operation rvith living buftbr zone around the leased

area. in this connection all lease holders to be get the permission by the

Director of Mines Safety under Regulation 1 1 l(3) of the MMR,1961 for grant

of relaxation to work within 7.5 m of the mines boundary.

In this connection the rnine lessee IWs J.R. Granites Pvt Ltd. has submitted

permission approval combined fbr (4.6, 4.7 and 4.9) 03 leases vide Lr.No
302577152lChennai Region lPerm/202U194878 Dt; 24.a9.2021 by the

Director of Mines Safety Chennai. further it is submitted that the mine lease 4.9

i,e M/s Rathna Minerals is having quany lease over an extent of 4.809 Hectars

in Sy.No 132. 133,134 &. 135 of Kotamakunapalli Village Gudupalli Mandal

Chittoor District and it is a separate individual lease in this lease surrounding

there is no existing lease and also the extent is sufficient to conduct mine

operation rvith living butTer zone around the leasecl area.

Further it is submitted that, the mine leases 4.1 to 4.5 to be get the permission

by the Director of Mines Safety under Regulation 111(3) of the MMR,1961 for
grant of relaxation to work within 7.5 m of the mines boundary, moreover mine

lessees are to get the additional leases to enhance the quarr), lease extent in

addition to that existing extent respectively by the Mines Department as per the

new arlended rules in the on auction basis as per the G.O. Ms. No. 14, Ind. &.
Comm. (M.III) Departmenr, Dated: 14.03 .2022.

26th PAGE
CORRES. R D

Director nes eology
Govt. of Andhra Pradesh

lbrahimpatnam, Vijayawada.
l(rishna District.

Asst., Dirgc-tor Mlnes and Geology
O/o. Director of Mlnes and G€ologi

lbrahlmpatnam, A.p.

261189



I

l5.Further it is submitted that the Asst, Asst, Director of Mines and Geology,

Palamaner has also interacted with the people near to the lease belongs to

respondent 7 to 14 and during enquiry, there is no specific complaints were

received from the people.

In the above circumstances, it is humbly prayed to the Hon'ble National Green

Tribunal, Chennai may be pleased to dismiss the O.A. 2ll of 2022, and issue such

other order or orders, as this deems fit and proper in the circumstance of case.

r+rilo
of Mines and Ge

at Chennai
Govt of Andhra prad,

Sworn and signed before me
on this the day of March,2023

i l^*',- lbrahimpatnam,
da

l(rishna District.

// ATTESTOR //

lgst-.Dtreotor ttllner ard Gsotoet},
O/o. Dlrector ol Mlnes and Gedogi

lbrahimpatnam, A.p.

VERIFICATION

I, V.G. Venkata Reddy, S/o. Subba Reddy, Aged about 57 Years, Occ:

Working as Director of Mines & Geology, Ibrahimpatnam, Government of Andhra

Pradesh, do here by veriff that the contents of the above paras are true to the best of

my personnel knowledge, believed to be true on legal advice and that I have not

suppressed ant material of fact.

Verified at on this the day of March,2023 at Chennai.

G.P. FOR NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE AT CHENNAI

D NENT
Director of Mines and Geology

Govt. of Andhra Pradesh
I brahimpatnam, Vijayawada.

l(rishna District.
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Att$lExuRE. D

GOVERNMENT OF ANDHRA PRADESH
PROCEEDINGS OFTHE DIRECTOR OF MINES & GEoLOGY: IBRAHIMPATNAM

IPRESENT: SRT v.G.vENKATA R,EDDY, DTRECToR]

Proceedings No.54tO/ Dt3-2/ 2O2l

Sub:

Dated: 12- 1O-2021

Mines & Quarrles -' Transfer of eqarry Lease for Black Granite anextent of 0.772 Hectares in Sy.No.1O1r,2 of Kotihakanapa l Village,Gudupalli Mandal, Chittoor District held by M/s Sri Venkafa EaiGranlrFs, Prop: Srl J.Venkatesh Babu to Sri K.Slvi prakash _ Orders _
Issued.

Ref: 1. TransFer of euarry Lease appllcaflon dated t20.07,2020 filed by
M/s Sri Ven kata Sai Granites, prop: Srl J.Venkatesh Babu,

2. ADM&G, Palamaneru Fite No.1B03rIeVZOZO, dt:09.06.ZO2 j..
3. Thts Office Letter No.541O /Dt3_Z/ZO)t, dated.07,09.2O21.
4. ADM&G, palamaneru Letter No.1ao3/reL/2OZL, dt: L7.Og.2O2L.

ORDER:

Through the reFerence 1* cited, M/s Srl Venkata Ssi Granltes, prop:
sri J.venkatesh Babu has fired an apprication for transfer:of quarry rease herd
by them for Black Granite an extent of 0,772 Hectares tn Sy.No.1O1/2 of
kotamakanapalli Village,' Gudupalll Mandal, Chittoor in Evour of Srt K.Stva
Prakash for the un-expirtd portion of the lease period up to 02,O6.2O3O, The
said application was received by the Asst. Director oF Mines & Geology.
Palamaneru on 2O.O7.ZO2O.

Through the reference 2nd cited, . the Asst, Director of l,iines and
Geology, Palamaneru has submltted pr6posals duly recommending for
transfer of quarry lease h'eld by M/s Sri Venkata Sal Granites, Rrop: Sri :.
venkatesh Babu to srr K.siva prakash In the subject area for the unexprred'period up to 02.06.2030, subject to satisfaction of te.m" and conditions laid
down in APlvf MC Rules, 1966,

- , . .,Th,.oygry the. reference 3d clted, M/.s Srt Venkata Sal Granltes, propi
Srl J.Venkatesh Babu is requested to pay three (3) umes of Dead Rent per
Hectare as chsrges for transfer and the charges inirt ue.remrtted ln Heai ofAccount No,O853-1O2-A1 keeping in view of c,O,Ms.No.58, dt:OO;O3.2O19
and submit originats before ttie Asslstant Director of Mines & Geology,palamene!'u. wrthin 30 (thirty days) from the date of recerpt of this retter, '

. - , ., ,*_,--,-Tll-o_r?h !1" reference 4h cited, the p.sst. Director of Mines & Geology,paramaneru. has submitted further report In response to this office retterdt:07.09'2021 and reported that the transferor Le. M/s sri venkata sal. cranltes, prop: Srt J.Venkatesh Babu has paid equivalehl to three (ij-U;""
Dead Rent per Hectare and submrtted the origrnar chaflan to ns omce anoreguested to constder the transfer of quarry rease In Favour of sri K.slva
Prakash ln the subject area.

L SSEE

' 
y. rr-iotr'. ' \.r LESbOR _____ 

-
Htg[fi9&"'.d&"ff?,P
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2/285,

,5t7 425

AT,TEsTED

for DIR.ECTOR OF MINES GEOLOGY

trE

' In view of the abo,re circumstances stated bbove and in exercie nf lhe
powe-s corferred under Rule r2(5)(h)(viil)(a) oF APMMC Rules, 1965, the
permission is hereby accorded for transfer of guarry lease held by Mls Sri
Venkata Sai Granites, Prop: Sri -l.Venkatesh Babu for Black Granite an exterit
of O.772 Hectares in Sy.No.1OI/2 of Kotamakanapalli Villag€, Gudupalli
[4andal, Chittoor District tiansferred in lavour of Sri K,Siva Prakash fOi the

Sdl. V" G.VEt\ KIiTA,REDEY I l

DIRECTOR OF MINES & GEOLOGY

To
Mls $r.i
Prop: Sr; Babu,

Viliage,
State -------, [ByiRPAD]

F.
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3

4

il{D 5l i\r s No. 410 D1 -2

The Transferee shall execute the transfer quarry lease deed within sixty
days from the date of issue of this order.

The transferee shail pay compensation for any loss/injure/da mage done to the
person or to his property as per Rule 12(5)(h)(iv) of APMMC Rules, 1966

The TransFeree should erect and maintain at their own expenses boundary
pillars of substantial material as per Ri-rle 12(5)(h)(v) and 2a(2) of APMMC
Rules, 1966.

The Transferee should without delay send to the ADM&G concerned a report of
any accident involving death of injury to any person whlch may occur ln and
around the leasc area and shall observe all the rules For the time belng in force
regarding the working of lease as per Rule 12(5)(h)(vi) of APMMC Rules, 1966.

The Transferee should not asslgn, sublet, transFer or otherwise dispose of the
area under lease without obtaining the previous sanction in writing of the
Director of Mines and Geology as per Rule 12(5)(hxviii) oF APMMC Rules,
1966.'

In case of non-existence oF minera! based industry, the transferee shall
establish the mineral based industry within 2 years From the date of execution
of transfer lease deed. If-the Industry is not established within two (2) years,
no further extension of time shall be granted and the lease shall be cancelledi
a per Rule 12(5)(h)(viii)(a) of APMI4C Rules, 1966.

The Transferee'should bbtain permrssion of the ADM&G concerned before
he/she/they would erect on the areas under lease any building or structure for
quarrying purpose iF the area belongs to Government as per Rule 12(s)(hx'x)
of APlvl MC Rules, 1€66.

If in the course of quarrying any mineral not specified in the lease is
discovered the grantee should at once report such discovery to the ADM&G
concerned so as to obtain necessary orders for quarrying the same as per Rule
.r2(5)(h)(x) of APMMC Rules, 1966.

The transferee should obtain permission for Granite waste sold as road metal
ar; per Rule 12(5)(h)(xvi) of APMMC Rules, 1966.

10. The transferee shall submit the annual accounts every year as per Rule
10(4Xb) and maintain true accounts of the quantity and other particulars
under Rule 28 (3) of APMMC Rules, 1966.

As per RUle 44 oF Granite Conservation and Development Rules 1999, when
the ownership of a prospecting license or a granite quarry lease is transferred,
the previous owner or his agent shall nrake over to the new owner or his agent
within a perlod of seven days of the transfer of the ownershlp, borehole cores
preserved if any, all plans. sections, reports, registers and other records
maintalned in pursuance of the Act, rules or orders made thereunder, and all
correspondence relevant thereto relating to the prospecting licence or granite
quarry lease; and when the requirements of these rules have been duly
complied with, both previous and the new owners or their respective agents
shall forthwith send to the State Government or any person authorised in thls
behalf by that Government a detailed list oF borehole cores, plans, sections,
reports, registers and other records that have been transferred. Hence. it is
the duty of the transferee to see that all the relevant documents are shared
Wjth ilm/ her and the transferee shall be held responsible in case of any
diserepancies,: whatsoever, after the transfer of ownership.

6

9

11.

LESSEE
r)

,r ,- *-lY-- f*'I i.-) rgsSon
Asst. Dirtclor ol'Llner t GeologY

PALAMANER, Chitloo( Di.t lct .
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1_7

The Transferee shoulA carryout Quarrying / Mining Ooerations in accordan'

wtth the Mining Plan upp'o'Ll"iofint it"tit! durati-on of the lease with annuY

orooram and plan for excavation on the precise area year to year for'5 years'

fi"J;;.;. "i r"iining ro. inu'".ri s years and so on should be submitted and

got it approved as pe. Rute"ia oJ ciu'litt Conservation and De'/elopment Rules

i&9 ";i 
their subsequent amendments' if any'

The Transferee should stocl< the non-saleable granite reject' small granite

ii"-.r.i'Ir["0r. ror possiot. ,ts in manufacturing 
-of bricks' flooring' wall tiles'

etc., and shall not be used as road metal or stone agoreoate and such materlal

shatl be segregated r.om til ;;;;t-;; jranite reiEZts ind stored separatelv

for future use as far ur' porrirrt., whJnever su-ch dumps are worked for

recovery of stone uggt.guiu ;i used as quarry backfill as per Rule 22 of

Giinite'Conservation and Development Rules 1999'

The Transferee shall submit to the State Government or any person authorised

in tf,i, O.nuff by that Government, a copy of the plans and sections maintained

,nJ"i C.unit.'Conservation and Oer.iopment Rules 1999_, as and wten
required by the Govern-"nf o. such person, as the case mai' be as per Rule

iz'8^ Zg of Granite Conservation and Development Rules 1999'

TheTransfereeshouldtakeal]possibleprecautionsforprotectionofthe
"nri.on-.nt 

and control of pollution while conducting the quarrying as per the

nir Cprevention and Conirol of Pollution) Act 1981, the Environment
(Protectron)Actlgs6,GraniteConservationandDevelopmentRules1999and
iheir subsequent amendments, if anv'

The Transferee should submit the notice of intimation of opening quarry /
mine and intimation of existence ot qLrarry oF mlne, abandonment of sui'render
lf qui.ty, temporary cliscontinLr.illc': of work in quarry, intimation of re-
opening of a quarry, quarterly lrtd annual returns, certain appointments /
.Jsigna-tion / Terminatron / changes 'f address and records of bor'e. holes as

p".-G.unit. conservation antJ Development Rules 1999 and their subsequent
amendments, if anY.

The transFeree should submit withir) the time speciFied in respect of such

returns, a half yearly return ln Form F and an annual return in Form G, as per
Rules 41(1) a&b of Granite Conserv-ation and Developrnent Rules 1999'

The Transferee should observe all the conditions and statutory provisions
under wines and Minerals (Development and Regulation) Act, 1957. and rules
made there under Viz., Andhra Pradesh Minor Mineral concession Rules, 1966,
anJn.u PradbsA Minerbl Dealers Rules, 2ooo, Mines AcE, L952, Mines and
tvletalliferous Regulations, 2019 and other state and central Abts and Rules
and instructions which are applicable, and their subsequent amendments, lf
any.

The Transferee should keep accurate and faithful accounts showing the
quantity and other particulars of Granite obtained & dispatched from the
guarry / mine. The number and Nationality of persons employed therein record
of all trenches, pits and drillings made in the course oF quarrying operations /
N4ining operations and allow the officers of Department to inspect the same
and aiso io produce the same to the DePartment as and when"demanded'

18.

10

20. The Transferee should not pay a wage less than the Minimum wage
prescribed by the Central or State Government from time to time under the
Minimum wages Act 1948 and 't5 subsequent amendments, if any.

Ld.sbd
,, tY-1d&r \J LESSOR --.

arir- Dlre€tor ot tllna! f OiologY
PAAMANER, ChluPd DLttkl .,
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21. The Transferee should not use explosives in conducting quarry operations
without obtaining prior sanction from the competent authority.

22. ahe Transferee should make arrangements on his own for approach to the
area qranted and also with the adjacent agricultural land holders or any others
if necessary, for smooth conducting of quarrying gperations in the area
9 ra nted.

23. Further, the Transferee should without any condition permit the adjacent and
nearby licensed lease holder for the movement of men and material through
the area granted in case directed by the ADI\4&G concerned'

24. -fhe Transferee shall on their own to obtain the consent of the surface owner to
enter his land and settle the terms of compensation, if any for the injuring that
may be caused to the land by the Government to give physical possession of
the land in question of the grantee.

25. The.Transferee should not work within 45 meters of any railway or any public
works or buildings or of other permanent structures as per Regulation 109 of
Metalliferous Mines Regulations, 1961 and also not to work within horizontal
distance of 15 meters from either bank of a river or canal or from the
boundary of a lake, tank or other surface Reservoir as per Regulation L27 of
l.4etalliferous Mines Regulations, 1.961 with regard to the safety margins.

3dl- V.G.VENKATA REDDY
DIRECTOR OF MINES & GEOLOGY

/l Al-fEsaED /(

i i ,* -.Pr
for DTRECTORoF MINES I GEOLOGY

LNEE
f ,"--'pfl-'U .r{ro. .-

AsBt Dlrlslor ol Uln.s t Gology
PA!A&$|E& ChHoor DLttsL 

- '
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PROCEEDINGS OF THE ASST. DIRECTOR OF IVIINES AND GEOLOGY ::PALAN1ANER
(Present: Sri P. \/enugoJ:ral, lV.Sc., Assistant Director)

PROCEEDII\GS N o: 1803/T0L/BG/2o2o

5ub:

Ref:

Mines and Q.uarries - Minor Minerals - Transfer of Quarry Lease in favour
of Sri K. Siva Prakash for Black Granite over an extent of O.772 Hectare in

Sy.No: 1O1l2 of Kotamakanapalli (V), Gudupalli (M), Chittoor District for
the un-expired portion of the lease period i.e., up to O2-O5-2O3O from M/s
Sri Venkata Sai Granites, Prop: Sri J. Venkatesh Babu-Transfer of Quarry
Lease Deed executed - Work Order - Iszued.

L. Proc.No. 54\O/D73-2/2O21,dt: 1,2-lO-2O21of the Director of Mines and

Geology, lbrahimpatnam.

2. AD IVI &G, Pa la ma ne r Lr. N o..lB 03 /TQL/ BG / 2O2O,dt:23 -'J"O-2O21

3. Lr. dt:O9- 12-2021 from Transfr:iee Sri K. Siva Prakash.

ORDER:
Through the reference 1'r cited, the Director of Mines and Geology,

lbrahimpatnam, has accorded permission for Transfer of Quarry Lease held by

M,/s Sri Venl(ata SaiGranites, Prop:5ri J. Vcnk;.tesh Babu for BIack Granite over an

extent of A.772 Hectare rn Sy. No. 101/2 ot l(otamakanapalli (V), Gudupalli (M)

Chittoor District for the un-expired portion of the lease period i.e., up to
02-06-2030 in favour of Sri K. Siva Prakash under Rule 12(5)(h)(viii)(a) subject to
satisfaction of APMMC Rules 1966, other terms and conditions mentioned in the

appendix.and subsequent Governrnent orders and executive instructions issued

thereon from time to time.

fhrough the reference 2nd cited, the Assistant Director of Mines and

Geology, Pa'lamaner has requested the Transferee to pay necessary advance

renta'l and submit required documents within the stipulated period and to attend

for execution of Quarry Lease Deed on or before LO-tz-zO?l'

Further, the Transferee through the reference 3'd cited, has submitted the

required documents.and paid the necessary advance rentals, security Deposit

amounts within the stipulated period.

ln this connection, the Transfer of Quarry Lease Deed is executed today i.e.

to-L2-207]L in favour of sri K, Slva Prakash for Black Granite over an extent of

O.772 lAectare .in Sy. No' J"OL/2 ot l(otarnakanapalli (V)' Gudupalli (M) in Chittoor

District for the un-expired portion ot the lease period i'e'' up to 02-06-2030'

DATE: 10 -12-2021
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The Transferee Sri K' Siva Prakash is hereby permitted to commence the

Quarrying operations for Black Granite over an extent of 0'772 Hectare in

sy.No.101/2 of Kotamakan;;;u U ;rdupaili (M) in chittoor District as per

APfvlMC Aules 1956 and the rules to be amended from time to time' The

transferee should have to produce all the accounts' registers' documents'- records

etc., in connection *fth il;l;;;" nv s" April of every vear before the Asst'

Director of Mines and Geology' Palamaner'

The lessee should submit the Half yearly. returns in Form 'F" and Annual

return ln Form "G" t" th" ;;;:;;' or Mi't"' and Geology' lbrahimpatnam' 'under

copy marked to the Oepuiy Diredor of Mines and Geology' Chittoor and to the

Assistant Director of Mines and Geology' Palamaner as required under Rule 41 of

G.C.D.R.1999. 
.Ifre transferee shoulC send I report in Form 'F'to the Chief

lnspector of Mines s"t"ty'-Onl"Uad and to the Asst'' Director of Mines and

Geology, Palamaner " "qul"a 
under Rule 30 of APMMC Rules' 1965'

Further, the transferee should obtain the dispatch permits from the

Assistant Director of Vf ine' anU'Geology' Palamaner before transporting the

material from the f""'"a'l"t' -iht t"n'f"t"e should abide all the terms and

condltions ds per the nnnti"" "ppended 
to the Grant order scrupulously'

NOTE: This order will become null ond void tf it witt be found thdt it wos grossly

inequitabteorwa|modeunderamistokeoffactorowingto
misrepresentotion of fraud or in excess of the authority'

r -. --1,h1., ,

nsst. Direit6r oi Mines and Geology'
Paiamaner'

To
Sri l(. Siva Prakash,
S/o Krishnan,
D.No.2/285,
Magai Nagar, Thattiganipalli Village'

Krisha nga iri-6352O3.
Copv submltted to:

TheDlrectorofMines&Geology,lbrahimpatnamalonswithTransferQuarryLeasedeedforfavourof.
kind information. (o2 sets)

The Dy. Director of Mines & GeologY]chittoot. ulong with Transfer Quarry Lease deed for favour of kind

information.
ii. oy. oir".,or of Mines & Safety, Chennai for favour of kind information'

The oistrict Collector, chittoor for favour of kind information'

The Controller General, lBM, Nagapur for favour of kind information'

The A.P. Pollution Control aoard, Krishna Nagar' Kurnool for favour of kind information'

CoDv to:
The Deputy lnspector General, Registralions & 5ta'np5' Chittoor tor information arld necessary action'

The Labour Enforcement officer fien trall, O' llo 7 /2o7 , Mettapalem' Gudur-5241o1'Nellore Di5t'(AP)'

for information.
The Tahsildar, Gudupalli (M) for informatiofi arrd safeguard / prevent the surrounding lahd for any

encroachment of excavation / dumping / stockinB, etc'

Further the transferee is hereby directed to submit the "order for chanEe
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A}INEXURE- >\

GOVERNMEN'T OF ANDI-IRA PRADESH
INDUSTRIES AND COMiYIRCE (MINES.]) DEPARTiVI ENT

Pr'r**--<- &

Qn-led il2.09=lOZo
M e n're,-r)'] 0-_8.,62A-4.1 ( 1 y?0*2!_L.

sL,b: -Revisions_- Revision Appricationjired by M/s. sri venkata sai Granites,Chrrroor Disrr.ict, agarnst^the 
_D.Dis. 

proccedlnS, rrl-;.'ia::ZOr.r.ZU ZOrOdt:13.02.2020 of the OM&G, tOraliimpatnam -" n""iri". Disposed off -Orders - Issued.

ReF:- 1. Front M/s. Sri Venk^ata- Sai Granites, Chittoor District, RevisionApplication datedr19.02.2020, received o. ZO.OZlzoZO.2. Government Memo.No.e6ZM, I (t)tZOZO, O"t"i,jii OO.ZozO.:J. From the Assistanr Direcror of Mi;;; & t""t ;;, pltan.,.r,.,er, Letr,:,No. 105 l/Q2/BG/2007.Dared : 22.05. 2020.

Tlre DM&G, Ibrahirnp6ln36 llas determined the quarry lc.rsc for BlackGrdnire ovcr an extcnt of o-772 Hectares in sv iorTz oi-xo'tr ra r, rt. n,,.rrri Virago,Gudupa,i Mandar, chithoor District nero nv sri-veh<aia s"ai c.arites, pro: sri J.venkatesh Babu vide D.Dis proceedinss n".la:jiJjj:)I'ora, ot,rr uz.zo:o u,the lessee has excavated and tra-nsporied ti.,e e*ceii quliiity or Btack CrDnitc oflJs.B6s cb.M wirhrn rhe areo & il z: zso to,ir-r,"J",n" J.ir,.r"-,n :;";:,:icrrected the boundary pillars, flot maintained,uf"ty *eusr."*a, croseci fhe dcp(h oftl're quiirry height, not left the peripheral buffer is Nt""i,"* ,.re lease bouncJaryand not submitted the statutory retuns in f"orm -f g C. 
-- " "'

2. Aggrieved by the above proceedings M/s. Sri Venkata Sai Granites, ChittoorDistrict, has Firocr a Revision Appricarion 
"-, tli.ozlibio' lni", ,r," 3s A or,ApMMCRules,1966 before the Government ana requesteJ in" n""u]r,onut Ar.rthority to set.rside rhe procecdings issuect by the assistani Dir;;;l;l;in* & Geoiogy, chittooras e h<ts not encroacheci nor carried o,,t q,ra.rylng o;erJiions outsiae thc tease area

:!:Jg.1i.i:;:nsrruct 
prorecrive won<i witirin'tir'e".iiirii*, Lirne dfte,. setine

3. The rp,narks or the DM&G, Ibrahimpatnam hai been cd cd r,or on thegrounds of Revision vide 
-G.overnm;;i 

-M";; -No.s67/M.i(1)/2020,
dl;18.06.2020. The ADM&G, palamanei- nas' ,u'Ui_,,r,"" r]ls rcr)lrtrks [o(tovernrnenr vide his t-etter No. 105l/quleCZZtoii;,uj, rr.oo. rorr r,o,,r9

I. A qualry lease for Btack Granite over an extent ot e.TTZ liectdres in Sy.No.10t/z of Kotamakanapali 
.(vg), cuduparii ivi.-O,,rii"r. Disrricr has becngranted by the Director 

"f]i^u.., A Ceotogy,'n.ij. io. o"p"rioO of 20 years inravour of M/s venkarasai cj-ul!9.., F.p. dl, j.'v"I'r"lJrn uuo, vide progs.No. 2a862/Rs-l/0/ Dr.23.0-r.2oro, uui tne q;:"i;;';;; noi c\ec,,red wirh,nfhe stiputated period. Subsequenity, tt" O,i.ii. '"i Mrnes "\ Gcotogy,Ibrahimpatnam has qranted_ ext-ention oi ii*1, r*l p".,oo clf 30 clays vi.leProca. No. 24862/RS_t/07, 
,DE.28.04.2010 

-. 
i;" ,";ff;, been cxecured bythe Asst., Dircctor of vine: 

. 
ano- ceot"srl "o;ii;!r", 

vrcle proc.No,r05tlQ/O7, Dt.03.06,2010 and the tease wiff il ,"r"r." f.r," 03_06-2010 ro02-06-2030.

ii l'he Director of Mines 
"nd ^G::tqs,y, 

Ibrahin)patnam, vrjayawada vicle mcmoNo. 2se2 s/ve/20 17, dt. ls - tz..idi, ;;; ;;;;i;i;i&'sllciar teams tr.o,sr,deproying staff from northern. disrricr ;i,h. ;;i;;;; iJr'inq or inspe,clon ofgranite quarry teases loc.rtcd i, et,ntu., pritliarl, i"r,oor, Kurnool andAnanthapuram districts
tronsportation of tllocks. 

lrom prevention of rllegal qi'"tl"vit,u- ]ni
rji. Tlte sp(icr.tl team-VIII have inspectecj the sard quarry ledscd area on 25_l?_201.7 and submitted u:eir 

-inspectLn. 

- 

""a"1rri"v ,jpiT verirical.ion of rhercports, the surveyor has reported ,i,at ,n" turru*-is"'wor king oucsrdq u1eteaseci area and wirhin rhe leased ur.r. fr.," oi.iotri-ui"iJ"rorro*r_
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PIT
No,

,.) .

I. Within the Lease area

Average Measurements (Excl uding over burd en)l

Area in sq.mt
Averaqe Depth of the net Rock'

Quantity in
Cbm

excavation (ln Mts)

390 3 312 0

18 700

7954.40

1

:

*"F--
10)

3

PIT NO.

733. L2

18 /0
, 10. 85

tiiiuai,.ig "iaa 
burde;n Total

Excludin0 over bulde,l )

29774.4 l

onCalculationwithpercentageofrecl)verymentionedinApprovedMinin9
;;""i.;.; i 5"^, the vield of u-seful Granite iR subject tease is 4466 16 cbm'

;;;";;;"i; tiii.e ,ecorcls the peutioner/ Lessee have obtained perntits fot.a

lrJ"'.irr' "i 
oosi,rsi cn-. There is a.stock of ?2 Blocks of quantitv 38'935

lo.'*i,t " tr* 
iui.",t arct. Hence the total quantify come5 ro 4130.292

ctl,r. q va.iation for a quantity of 335'868 cbm is noticed, bctweclr Perrflitted

ii,anritv ar.rd Yicldecl ouantity. llence, it is construed that the lessee has

il#ior1,"o in"-.nin",ir *,ittout anv permit which attracts Rule 26(1) of

A.P,M.M.C.RLrles, 1966.

II' Outside the Leas€d aLqS:-

Averlgc lul L'asurellrents (

Area in sq. mt excavation

, r0.30

Aver.rge Depth of the net Rock C Ll rrr
Qua ntity In

(lrr r"1!I) '|-
l(Top

2(Under
prt)

Ct27 645f1

.1.3 5 1357 .23I?

Exclud ing over burden Iotdl

iv

On calculation with percentaqe of recovery mentioned in ApProvcd Minlng

if""-i"- ll;2", the yield of u--seful Granite in the lease is 1772 28 Cbm and

there is i slock of 18 Blocks of quantity 35.726 Cbm outside the leased area'

ii""*, ,t is construed that the lessee has excavated & transpoded the

mineral unauthorizeclly by encroaching outside the leased are': which attrilcts

Rule 26(2) of A.P M.M.C.Rules, 1966.

Thc inspecting officials have also noticed tlre following vloiations: -

a) The lessee is operating the quarry without leaving 7 5 Mts peripheral-' 
uutfe. iiom thr-' lease boundary which is breach to regulations t11 of

Nlatallifefl ious Mines Regulations 1961.

b) Boundary pillars erected around the leased area but not tallied with the
' executei sketch which is violation of Rule 12(5)(h)(v) of APM[4C Rules

19 66.

c) Not maintaining the safety rneasures duty- observing the relevan!

stipulations maJe under Metalliferrous Mines Regulations, 1961 which is

violatlon of condition 2i (b) of covcnant B of Form-6 lease deed executeLl

under Rule I of APMMGRules, 1966.

cl) Tho working pit is lnore than 6 mts and the lessee is cioinrl tluarry

operations !/itlrout forming benches as such workings are in dangerous

conclitions. Which is breaclT to Regulation 106(3) Metalliferrous Mines

Regulations 1961. 
(conti p3)

ta ),5.2
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ANNEXURE'Y

;Latitude: 12.693826
lLongitude:78 23032
!Elevation: 670.25r8 m
fAccuracy:6.3 m
iTime: 07-03-2023 12:35
lNote: k.srvaprakash

Lsno. 1 0 l /2 ext .0;72 hect-9. cudipaliiJ,ilaldal

Lalitude: 12.693826
Longitude 78.230319
Elevation: 670.415 m
Accuracy:4.4 m
Timer0T-03-2023 12:35
Note: k.slvaprskash
sno.'101/2 ext.0.772 h€cts

..-/

E

T

t

\.

.a'!'-
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

MINES & MINERALS . AMENDMENTS TO ANDHRA PRADESH MINOR MINERAL
CONCESSION RULES, 1966 - ORDERS - ISSUED

INDUSTRIES & COMMERCE (MINES-III) DEPARTMENT

G.O.f'1S.No.65 Dated: 04-08-2021.

ORDER:-

In the letter 8th read above and in the single file 9th read above, the DM&G.,
AP., while giving proper justification, has requested the Government to issue of
amendments to the existing rules i.e. Rule 7(A)(v), g(iii), g(iv), t2 (2), L2(3),
12(4), 12(s)(a)(i), 12(sxa)(ii), 12(sxc) , r2(s)(h )(xi)(i), 12(5) and 14 of the AP
Minor Mineral Concession Rules, 1966. in order to facilitate the operationalization of
leases for minor minerals and to safeguard the revenues to the State exchequer.

2. Government, after careful examination of the matter, have decided to accept
the proposal of the Director of Mines & Geology, A.P., and to issue necessary
amendments to the AP Minor Mineral Concession Rules, 1955 as subsequently
amended.

3. Accordingly, the following Notification will be published in an Extra-ordinary
issue of the Andhra Pradesh Gazette, dated:04.08.2021.

NOTIFICATION

In exercise of the powers conferred by sub-section (1) of section 15 of the Mines
and Minerals (Development and Regulation) Act. 1957 (Central Act 67 of 1957),
as amended from time to time, the Governor of Andhra Pradesh hereby makes
the following amendment to the Andhra Pradesh Minor Mineral Concession
Rules, 1966 issued in G.O.Ms.No.1172. Industries & Commerce (B.I)
Department, 4th September. 1967 as subsequently amended.

Read the following:

1. G.O.MS.No.1l72, Ind. &Com. Dept, dt:04.09.1967
2. G.O.MS.No.56, Ind. & Com. (M.II) Dept, dt:30.04.2016
3. G.O.Ms.No.29, Ind. & Com. (M.II) Dept, dt:15.02.2017

4. G.O.Ms.No.s1, Ind. & Com. (M.II) Dept, dt:28.03.2018
5. G.O.Ms.No.87, Ind. & Com. (M.II) Dept, dt:01.08.2018
6. G.O.Ms.No.53, Ind. & Com. (M.II) Dept, dti27.O2.2Ot9
7. G.O.Ms.No.90, Ind. & Com. (M.III) Dept, dt:t7.12.2020
8. From the DM&G, A.P., 1r.No.4072 /P1202L, datedioT .O7.2O2t.
9. From the DM&G, A.P., in single e-file 1450350, dated:02.08.2021

1
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AMENDMENTS
1. In the said rules,-

II.

II i.

I

b) the following proviso shall be added to the existing rule before the
existing proviso, namely; -

"Provided also that Director, upon receipt of proposat from
Deputy Director concerned, may grant jecond extension oftime, not e-xceeding one year, for iubmission of EC and CFE,if the applicant had sufficient cause for non submission oithe said approvals within the specified time with reasons
recorded in writing and ,,

In rule 9(iii), the words, "on payment of seigniorage fee in advance.,,
shall be substituted with the words .' for quantiti-s on payment of
Premium amount which is equivatent to ten times annuat deadrent, Seigniorage fee, Contribution towards DMF & MERIT, an
additional consideration amount and other applicable taxes and
cess as specified in these rules in advance.

Provided that, permission for excavation of such quantities
exceeding 5,OOO CBM shall be granted by Assistant Director ofMines & Geology with prior approval oi oarector of Mines &
Geology.

Provided further that the premium amount shall be remitted to0853-102-81 Head of Account.,,

In rule g(iv), the words " Sixty., shall be substituted with the words"ninety"

In rule_ 12(2) the words, .' also the minerals specified under items atSl.No. 1 to 3(a) under Schedule-I to Rule 1O " ,nuit Uu ,rUrtituted with
I" -words, _ 

.Building 
. Stone, Rough Stonl/eoutaers,Manufactured Sand, Road uetai e ealilst anJ DimensionalStone used for Kerbs & Cubes

IV

In rule 12(3) the words..minor minerals under items at Sl.No. 1 to3(a) of Schedule-I to Rule 10..shall be substitutld *iit tn" *o.ar.,Building Stone, Rough Stone/Boutder", U"nrf."iu.ed Sand,
2

In rule 7(A)(v),
a) after the words, "The Deputy Director concerned shall take decision

to grant precise area for the said purpose and communicate such
decision to the applicant,,,the words'.upon receipt of a premium
amount which is equivalent to ten times annual dead rent
and shall be remitted to O853-1O2-81 Head of Account,,shall
be inserted.
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VI

vI.

Road Metal & Ballast and Dimensional Stone used for Kerbs &
Cubes "

After sub rule(3) of rule 12, the following shall be added namely;-

"12(4): In cases where the quarry lease holders fail to apply for
renewal of the lease of the areas within ninety days before the expiry
of the lease held by them, as required under sub-rule (2) of Rule 13,
fresh application for grant of quarry lease, in respect of those areas,
will be entertained thirty days before the expiry of the lease.
Provided that, the Deputy Director shall grant a renewal upon
receipt of a Premium amount which is equivalent to ten times
annual dead rent and shall be remitted to 0853-102-81 Head of
Account"

In rule 12(5)(a)(i), the following proviso shall be added namely;-
"Provided that, the Director shall grant a Lease upon receipt of
a Premium amount which is equivalent to ten times annual
dead rent and shall be remitted to 0853-102-81 Head of
Account,"

In rule 12(5)(aXii), after the words, "Seigniorage fee", the followlng
shall be added namely;- " Premium amount which is equivalent to
ten tames annual dead rent, Contribution towards DMF & MERIT
and an additional consideration amount and other applicable
taxes and cess as specified in these rules in advance.

Provided further that the Premium amount shall be remitted to
0853-102-81 Head of Account,"

viii. In rule 12(5)(c),

a) after the words, "On receipt of an application for the grant oF a

Q.1., the Director shall take decision to grant precise area for the said
purpose and communicate such decision" the words, "upon receipt
of a Premium amount which is equivalent to ten times annual
dead rent and shall be remitted to 0853-102-81 Head of
Account," shall be inserted,

b) The following proviso shall be added to the existing rule before the
existing proviso namely:-

"Provided atso that Director may grant second extension of
time, not exceeding one year, for submission of EC and CFE, if
the applicant had sufficient cause for non submission of the
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said approvals within the specified time with reasons recorded
in writing and."

ix. In rule 12(5)(cxiii), the following proviso shall be added namely;-
"Provided also that the Director shall appropriate the Security
Deposit based on the shortfall of production in the respective
year i.e., a sum equivalent to Seigniorage fee + DMF + MERIT +
Additional Consideration amount + other applicable taxes and
cess (X) shortfall in production for the respective year (i.e.,
minimum production requirements as specified in Schedule IV
(minus) actual annual production)

Provided however that if shortfall of production occurred for
reasons beyond the control of the Leaseholder, then the
Security Deposit shall not be appropriated for such shortfall.,,

x. In rule 12(5)(h)(xixi), the following proviso shall be added namely;- "
Provided also that the Director shall grant a upon receipt of a
Premium amount which is equivalent to ten times annuat dead
rent and shall be remifted to 0853-1O2-81 Head of Account.,,

xi. In rule 12(6), the following proviso shall be added namely;-

"Provided also that these areas may be reserved by the
covernment in favour ol Ml s Andhra pradesh Mineral
Development Corporation Limited in the interest of minera!
conservation."

xii. In rule 14, after the words, "a sum equivalent to", the following shall
be substituted;

"five times annual dead rent.

Provided also that the existing leaseholders shal! deposit a
differential sum which is equivalent to five times annua! dead
rent minus security deposit already furnished, within three (3)
months from the date of notification of these Rules.

Failing which, action shall be initiated against the defaulter€
under these rules by giving the defaulters a reasonable
opportunity.

Provided also that in case an applicant or a teaseholder expires,
the successor(s) of the deceased person shall be considered as
the applicant or the leaseholder respectively. In such cases, the
S€curity Deposit alr€ady paid shatl atso be considered in the
name of the successor(s) of the deceased person.,,

4
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xiii. In the Andhra Pradesh Minor Mineral concession Rules 1966. wherever

the words "31 minerals mentioned at Sl.No.18 to 48 in Schedule-I of rule

10"

occur, the words "31 minerals declared as minor minerals vide GsR

No.423 (E), dt:1o.O2.2o15 issued by Ministry of Mines, Govt' of
India, New Delhi" shall be substituted.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHR,A PRADESH)

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNMENT (MINES)

To
The commissioner of Printing, stationery & stores Purchases (Printing wing)

enAnra piaO"sn, Vijayawada. lwith a request to publish the above notification and

iiring" to sena io6 copies of the same to the Government in Industries &

corri"r." (M.III) Department and 50 copies to the Director of Mines & Geology,

A.P., Ibrahimpatnam, Vijayawada).
The Director of Mines & Geology, Andhra Pradesh, Ibrahimpatnam'
The Chief Executive Officer, MERIC, Vijayawada'
All the Joint Director /Deputy Directoi / Asst. Director of Mines & Geology through

the Director of Mines & Geology, Ibrahimpatnam'
Copv to:
inE-s"o"tury to Govt, Ministry of Mines, Govt' of India, shastry Bhawan' New

Delhi.
The Law DePartment.
The Finance DePartment.
The P.S to Minister for Mines & Geology.
The PS to Prl. Secretary to Go*., (Mines).

SF/SC(C. No.1450350).

//FORWARDED: : BY ORDEV/

SECTION OFFICER

5
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V RPAD

ANNEXU

GOVERNI"tENT OF AtIDHRA PRADESH
DEPARTMENT OF MINES & GEoLoGY :: IBRAHIMPATNAM

Lctter N o.54 0 9,/D13 - 2,12 021

From
V.G.Venkata Reddy,
Dircctor of MInes & Geology,
5D FJoor, B-Blofk,
Sri Anjaneya Towers, lbrahimpatnam,
Vijayawada, Krishna Dlstrict.

To
M,/s Mani Mala Internatiooal,
Prop; Sri K.Siva Prakash,
S/o,Krishnan, ..
D.No.2/285, Mangai Nagar,
Thattiganipalli Village,
Krishnagi.l - 635 203,
Krishnagiri District
Mobile No.97899 41111.

Date:28-08-2021

sub: Mines.& Quaries - Department ot Mines & Geology - euarry Lease for Black
Granite ao extent of 2.081. He-cta.r€s ln Sy.No.iO1/3-(0.Sb+ uectares; anJ
sy,No.89/p(1.497 Heclares) of Kohmakanapalli vilhg!, Gudupafli r,4jnda[
Chitoor Dlstrict - Apptication Rled by Ws Mani Mala t-ntiroatio;al, lrop:'jri
K.siva Prakash - Remittance of premlum amount of Rs.27,05.300,/--for'issue
of Notlce (LoI) - Requested -.Regarding.

Ref: 1. Quarry Lease application dated.1o.O1,202o.
2. ADMG, Palamaneru File No.184/Q1/ZQ2O, dated.O1.06.2021,
3. G,O,Ms.No.65, Industries & Commerce (M.ItI) OepL dt:04.0a.2021.

I invi(e yoqr altention.to the subject and Ieferences cited and inform that,through thc rcference 1* cited, an app/icauon for grant of euairv Lease tor glact
l-ll1,j!.:nq ,,tl: ur* 

1s. 
m91ljoned in the subject cired ln the nams of M1s Mani Maiahte-rnational,t. Prop: Srl K.Siva prakash .recelyed by the ADM&G, pat.ufraneru on10.01.2020..:

Through the refereoce 2M cited above, the ADl.l&G-, palamaneru has submittedproposals duty recommendlng for grant of eua'y teasi ioi ;-;;",it ; ;:iliHecLares as agatnstthe applted an ext;ntof 2.33i He;tare; in G sGeit area ror ehckGranite.

- - 
In the reference 3.c cited above. the Governmeot has issued amendments toRule 7, 9, 12.& 14 of ApMMC Rules. iSOO staUog tt ut ,poniac"ipf oi; ;;;;j;;ameunt which is equivatent to teo Umes of Amual Deacl ient, Ule'6irector or DeputyDirector., as the case may be, sha[ take declston to 9;ri;;;;;;;", for rhe saidpurpose.

.^.._ h this iconnection, at is to. llform that on scrutjny of the proposals oftheADI.1G, Palamaneru, tt ts €oncluded that tn order to consiaei for issue of'ruoti.u ii_diirequesting to qubmit Approved Mining pran (AMp), 
-Ec 

& cFE of tne liecise ar"u ir_oijto be granted for euarry rease for an exient-of z.oer uectai;; after receipt ofPre.mium tunounl payable as per amended APMMC Rules. 1966: - --

,- .... Tl"r:t:r", the.applicant M,/s l.tani Mata Internalional, prop: Sri K.Siva prakash
rs requested to remit the premlum amount of Rs.27,b5,3OO/: inrp"." f""nif
9:1e1 Lakhs Five Thousand Three Hurdred orivl to tt 

" il.iiii'eciount or osss_.102-81 lyirh DDo code No.11oe 
1:-o Tool teoiaac. piri.ir;j'iiu,in 

1rs; ouy"from- the_dqte of receipt of this letrer and. submit ti,e ;;igi;;i ;uiian 
"opy 

to tneADU&G, palamaneru / by togtn tn srngre deskrop p"rt"iihr;;;i; p;6;nr of .premiumarnount provision In the case of applicatjon filed through sinif"'ae'stiop as the casemay be, so as to take further necessary action on your ipplfcu]Uor. 
--'-'

" sor.v.l1i!'Nffill'lveoov
DIREC?OR OFJMINES & GEOLOGY

Copy to the ADMG, palamaneru wlth a request to collect the copy of OriqtnalChallans oFremittance of premium Amount aird. iub-mit the 
""",pfi"[I" 

t""ifr;b];ffi;;;Ibrahimpatnarn .within (15) days of recerpt of iuctr inaran.'
C. opy to the Deputy Dlrector of Mines & Geology. Chittoor.for favo.llr oF.inForm;tion.

. ll ATrEsrED ll

for D OF MINES & GEOLOGY

i
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AI.lllExuRF-6

a

AND

6

Tbe Tahsildar

GuduPalle, GuduPalle

Chittoor Dismct'

MEMORANDUM oF wn,T PETITI^oN

p^,J:*rf HSIf; ilBi$r''ti%"Vtl*o,"r

rN rHE HrcH couRr oj;,R,mvAry#r ANDHBA PRADESH : :

w.P.No. \g+aol 2022

Between:

tWs Mani Mala lnternational

Rep.by it's ProPriemr' K Siva Prakash"

Vo fristrnan aged about 50 Years '
R/o D.No.2/285, Mangai Nagar

Thaaiganipalli Village, Krishna$ri Disrticg Taroilnadu- U"'O' 
...r"U'oo",

1

J

4

The State of Andha Pradesb5

Rep. bY its PrinciPal SecretarY

Mines and Geolo6/ DePartmeot'

i*r"*f"r, Va"C"Purli' Auaravathi

Guntur DistricL

The Director of Mines and Geolog'Sth Floor'

"i".i-i'ii 
G *eva Towos' Ibrahimpatnam'

Vijayawad4 Krisha Distncl

The Assistaut Direc6114hes 
and Geology'

Palamaner, Chittoor Distrlci

Martdal'

.. .ResPondents

E
AIF.FIDAVIT

r,rvrlsMani-Marafru:::""f *r;:l#j!:lr'fi f,rT:.,
prakastr, S/o Kristfttrt,aEeu ".* 

"ri 
Disrtict, Tamilnadu- 635203, now

Thaniganipa[i Villa8e' rfls1'|;raravati, 
hereby solemnly atfinn and

YJJ,:,TTIXH;:il"J?il;;',

@

{1

.'t<
/-

2.
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1' I am the petitioner herein and as such I am well acquainted with the
facts ofthe case,

2. The petitioner submits that the government of Andhra pradesh in
order to encourage unemployed for getting self-ernployment has announced
the scheme for Mining of quany le46 for granite and other minor minerals.
The petitioner furtlrer submit that he has applied quarry lease application
dated 23.12.2019 through Mee-sEya for grant of quarry lease of Black
granite over an extent of admeasuring 2.332 hectors in Sy.No.10l/3 & g9 of
Kotamakunapalli Village, Gudupalli Mandal, Chittoor District for grant of
quarry lease for black granite, duly following all the formalities as per the

rules by paying an amount of Rs.75,000/- to.,vards security deposit vide

Cha11an.No,31273043772019 dated, 22.12.2019 and also an amourt of

Rs.12500/- towards application fee vide chalan No.31273055832p19 dated

22.12.2019,frte copy of which is filed as Material Paper Pl,

3. The petitioner further submits that the 3rd respondent has forwarded

the application of the petitioner to the 4th respondant directing to submit

detailed report vide proceedings dated 10.01.2020. The petitioner i:rther

submits that the 4th respondent has submited detailed r€port ofter personally

visiting the applied area 05.05.2018 duly recommunding for issue of quarerr

lease in sy.No.101/3 & Sglpatt to an extent of 2'300 hectors of

Kotamakanapalle Revenue village vide proceedings Roc:A /4212020 dated

06.05.2020, the copy of which is filed as Material Paper-2'

4,Thepetitionerfurthersubrnrtthaithe3rdrespondentinpursuanceof

the NOC ganted by the 4th respondent recommanding for grant of quarry

lease for black granite over an extent of2'337 hectors of Kotamakanapalle

reveune village, Gudupalli 
yandal' Chittoor Distria as recommanded vide

File No.1S4/Q1/B Gt2020 datedOl'06'2021' The petitioner further submits

that the 2nd respondent though untler obligation to process the application

for granl of tOI f'"' kept the file under cold shorage inspite of petitioner

;;;';;rt,lar to post but the 2nd respondent has processed serwal

;;;;;;. h are made in the vear 2oz2 of the quarry lease application

holder were having high infrrlence 
ignoreing tthe p*itioner claim which

6

a

'at

I

I

I
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alnounts to voilation of Funda&ental right grantauteed under Article
la,t9(l)(g), and 2l ofConstitutisll slyndia.
5. The petitioner futher submits that, the 2nd respondent which is
processing of the application of the petitioner by issuing letter of inteot has
issued letter No.5409lD l3-2l2021 dt.28.08,2021 directing the petitioner to
reniit premium amount of Rs.27,05,300/-( Twenty Seven Lakhs Five
rhousand and Three hundred oaly) to the head of account of0g53-102_gl
with DDO Codql1091307001 (ADM&GJalananeru),which is equalent to
ten times of dead rent as per amended rule {A)(V) of the G.O.Ir4s.No.65
lndustries & colcmerce (minss-lu)Departrnut dated,4.g.2l2l the copy of
which is fieled as Material paper-p3

6.The petitioner further submits that the amended G.o.Ms.No. 65 Industies

& commerce (mines-lll)Deportuent dated 4.g.ZOZL,it is not applicable to

the petitioner since the quarry lease application was made on 23.12.2019

and the petitioner is governed by the old nrles as such petitioner can oot be

compelled to remit 10 times of dead rent.The petitioner fiuthet submits that

as per the old rules the 2nd respondent is under obligation to issue LOI so

that the petitioner is in a possession to submit application as per procedure

after grant ofLOl the applicart has to submit mining plan as per norms and

procedure laid down by tbe rospontlent authodties. The petitioner further

submit that after $ant of miaing plan, the applicant has to obtail

Environmental Clearance Certrfic,lte cither &om the State Govemment or

from the Central Govemmed based on the extent mentioned in the quarry

lease application

8. The petitionor fufihcr subrnit that therea&er' the applicant has to submit

consent for establishmcnt lCfE) from the concemed authoriry duly

fol,lowing due procedure fiomba State Pollution Con'ol Board and f'rther

after firmishing of all abovementiotled 
permissio^, rhe 2d respondent will

t-
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granr mining lcasc and thcrsaftcr o0ly dcad ranl, rcc{rity dqtosia havc to

bc depositcd'

9. Thc pctitioner further submit thst cvcn bcfore comPtstion of all above

mcntioned proccdurc, the 2td rcspondclr is dircstrd lo r('rit lhc ptc,,nium

amount of Rs.27,05,300/-( Twenty Sevcn lzkhs Pive thowand and Three

hundrcd only) to the head of account of 0853'102-8t wilh DDO

Code:l1091307001 (ADM&G,Palamaneru)by togin n sin$e desktop ponal

ihroug! payment of pranium amount provisions as per the l'etter No'

No.5 4O9 lD | 3 -21 2021 dt'28'08'2021'

I0. The petitioner further submit that the action of thc 2 respondent in

directing the petitioner to remit the prerrium amou' of Fl,'n 'O530Ol-

( Twenty Seven Lak}s Five thousand and Three hundred only) to the head

of account of 0853-102'81 with DDO Code:17091307047

(ADM&G,Palamaneru) within (15) days ftom the datE of receipt of the

letter, even before the submission of Mining ?lan' Environmental clearance'

Consert for Establishment (Cfq grad of mining leasc is highly illegal'

arbitrary, voilative of Articles 14' lg(l) G) nd 2l of the Constitution ol

India for the following among otha:

GROt,NDS

a, As the time of issuance
of l4ter of lntent (LOI), the respondents

6

cannot insist for paymerrt ofPranium amount'

Only aftetcomplction 
o1 eubmitting Mining Plan Environmental

;-":r;"" Certifictte ,oonecrr 
tor establishmcnt 'submission 

of state

;; Conrol Boarl 
cenificatc 'thc 

qucstion of payment of

,rrr,,- "** 
si11 lsc but not 3t tilc time of issuing LOI'

b
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The state govemment ca&ot make the unemployees to commit

suicide by asking them to deposit premium amount, even before

submitting all other formalities.

The respondents cannot appty the G.o.M.s.No.65 Industries &

corumerce (Mines-I[) Departnent dated 4.g.2021 for &e

applicatioos which were already filerl and processed as per the old

rules, as any a-endment is prospectivo only,

In the similar circumstancss this Hoa,ble Court already gralted

interim ordq WP.No.20zl49 dated 17.09.2021, the copy of whicb is

filed as Material Paper P4.

f. The goverDment being welfare state cannot imFose the conditiors

which caDnot be implemeuted by the inaocent un-employed youths.

g. Directing to the petitioner to- deposit of lOtimes, even though, there

are several procedure to be completed bofore grant of quarry lease to

the concerned person.

h. The Petitions apptisd fe1 mining lsase is of small extent'

i. The other grounds urged at the time ofhearing'

I L The petitioner submits that he has no other alternative' ef6cacious

remedy except to approach &is Hou'ble Court uader Article 226 of the

Constitution of lndia.

12. The petitioner submit that ho has not fiied any wdt' suit' or

proceediags before any 66urt seekinB similar relief as sought for in the

present writ petition.

It is therefore prayed that tlus Hon'ble Court may be pleased to issue

an appropriate wri! order or direction more particularly one in the nat're of

Writ of Mandamus declaring th€ action of the 2d respondent in demanding

d.

-

{

1

the petitioner to remit dhs promium amount of Rs'27'05'300/-( Twenty

e.
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Seven Lakhs Five thousand and Three hundred only) vide proceedings

Lettcr No.5409/D l3-2/2o21, dt.28.08.292t, which is equivalent to l0 times

of annual dead rent as per the G,o,Ms,No.65 Industrics & commerce

(Mines-III) Departrnent, dt.4.g.202I even before gnnt of mining lease oyer

an extent of admeasuring 2.0g1 hectors against applied 2.337 hectom in

Sy.No. I 0 I B & 89 of Kotamkanapalli Revenue Village of Gudupalli Mandal,

Chittoor District, is Nghly illegal, arhitrary, violation of Articles 14, 19 (i)
(g) and 2l of the Constitution of Intlia and consequemly direct the 2d

respondent to issue L€tter of Intent (LOD to the petitioner for an extent of

admeasuring 2.081 hectors against applied 2.337 hectors in Sy.No.101/3 l&

89 of Kotamkanapalli Rerrenue Village of Gudupalli Mandal, Chittoor

DisEict and pass such othix order or orders as this llonfble Court may deem

fit and proper in the circrmtstances of the case.

It is further prayed that this Hon'ble Court may be pleased to

direct the 2nd respondent to issue Lstter of Intent (LOI) to the petitioner for

atr extent of admeasuring 2.081 hcctors against applied 2.337 hec.tors in

Sy.No.l0l/3 & 89 ofKotarnlonapalli Revenue Village ofGudupalli Mandal,

Chittoor Distict, duly suspending the Lctta No. 54091D13-?2021'

dt 28.o8.2[21of the 2'd respondent pending disposal of the writ petition,

and pass such other order or orders as this Hon'ble Court may deem fit and

proper in the circumstances ofths casB'

Sworn and siened before me on

rhi',h; 3od-[t 
" 
r Api.t, 2022 al

Amaravathi,

- Deponent

- Advocale :: Amaravathi

I
I
1..

I
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VERIEIc,cfloN

I, IWs Mani Mala Intemational, 
Rep.by it,s proprietor. K Siva

Prakash, S/o Krishnan,aged about 50 years, R"/o D,No.2/2g5, Mangai Nagar,

Thattiganipalli vilrage, Kristuragiri Disrtict, Tamilnadu_ 635203, being the

petitioner acquainted with the facb do hereby verif atd state that the

contents ofthe above Para Nos. I to 12 ofthe Affidavit are true and conect

to the best of my knowledge.

Hence verified at Amaravathi ou this 30th day of April, 2022.

Petitioner Deponent

I

I

I

i
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AIISIEXURE' $)\ A\v
GOVERNMENT OF ANDHRA PRADESH

PROCEEDINGS OF THE DIRECTOR OF N4INES & GEOLOGY: IB
IPRESENT: SRI V.G.VENKATA REDDY, DIRECTO

Proceedings No.547l / o 73-2 / 2021 Dated: 12-10-202

Sub: Mines & Quarries - Transfer of Quarry Lease for Black Granite an
extent of 0.405 Hectares in Sy.No.103 of Kotamakanapalli Village,
Gudupalli Mandal, Chittoor Distrlct held by M/s Srl Venkata Sal
cranites, Prop: Sri J.Venkatesh Babu to Sri K.Siva Prakash - Orders -
Issued.

Ref: 1. Transfer of Quarry Lease application daledtz9:O7,2020 filed by
M/s Sri Venkata Sai Granites, Prop: Sri J.Venkatesh Babu.

2. ADM&G, Palamaneru File No. 1802ffQV2020, dtt 09.06.202t.
3. This Office Letter No.541UDL3-Z/2027, dated.21.09.2021.
4. ADM&G, Palamaneru LeRer No. 1802ffQL/ 202t, dt:OL.L0.2O2l.

ORDER:

Through the reference 1* cited, M/s Sri Venkata Sai Granites, Prop:
Sri J.Venkatesh Babu has filed an applicatlon for transfer of quarry lease held
by them for Black Granite an extent of 0.405 Hectares in Sy.No.103 of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District in ,favour 

of
Sri K.Siva Prakash for the un-expired portion of the lease period up to
27.04.202A. The said application was received by the Asst. Director of Mines
& Geology, Palamaneru on 20.07.2020.

Through the reference 2nd cited, the Asst. Director of Mines and
Geology, Palamaneru has submitted proposals duly recommending for
transfer of quarry lease held by M/s Sri Venkata Sai Granites, Proprietor:
Sri J. Venkatesh Babu to Sri K,Siva Prakash in the subject area for the
unexpired period up to 27,04,2028, subject to satisfaction oF terms and
conditions laid down in APMMC Rules, 1966.

511

ljt
i.l,.lfl

Through the reference 3d cited, M/s Sri Venkata Sai Granites, Prop:
Sri J,Venkatesh Babu is requested to pay.three (3) times of Dead Rent per
Hectare as Charges for transfer and the charges shall be remitted in Head of
Account No.0853-102-81 keeping in view of G.O.Ms.No.58, dt:08.03.2019
and submit originals before the Assistant Director of Mines & Geology,
Palamaneru within 30 (thirty days) from the date of receipt of this letter.

Through the reference 4H cited, the Asst. Director of Mines & Geology,
Palamaneru has submitted further report in response to this office letter
dt:21.09.2021 and reported that the transferor i.e. M/s Sri Venkata Sai

Granites, Prop: Sri J.Venkatesh Babu has paid equivalent to three (3) times
Dead Rent per Hectare and sub'mltted the original challan to his office and

requested to consider the transfer of quarry lease in favour of Sri K.Siva

Prakash in the subject area.

%
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for DIRECTOR OF MINE5 GEOLOGY

Sri K.Siva Prakash,
S/o. Krishnan, D.No.2/285,
Mangai Nagar, Thattiganipalli Village,
Krishnagiri - 635 203, Tamilnadu State -------- [By RPAD]
-.,4pV to the Assistant Director of Mines and Geology, palamaneru.- Copy to the Deputy Director of Mines & Geology, Chittoor.

In view of the above circumstances stated above and in exercise of the
powers conferred under Rule 12(5)(h)(viii)(a) of APMMC Rules, 1966, the
permission is hereby accorded for transfer of quarry lease held by M/s Sri
Venkata Sai Granites. Prop: Sri J.Venkatesh Babu for Black Granite an extent
of 0.405 Hectares in Sy.No.103 of Kotamakanapalli Village, Gudupalli Mandal,
Chittoor District transferred in favour of Sri K.Siva Prakash for the un-expired
portion of the lease period up to 27.04.2028, subject to satisfaction of
APMMC Rules, 1966, other terms and conditions mentioned in the Appendix
and subsequent Government orders and executive instructions issued there
on from time to time. Further, the Assistant Director of Mines & Geology,
Palamaneru to take further necessary action as per rules in force.

Encl:(RoE)
Sd/. V.G.VENKATA REDDY

DIRECTOR OF MINES & GEOLOGY

To
M/s Sri Venkata Sai Granites,
Prop: Sri J.Venkatesh Babu,
D.No. 19-154, Ganuga Street,
Kuppam, Chittoor District - 577 425 [BY RPAD]
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APPENDIX To PROCEEDINGS NO.5411/D13-2l2021' DATED:12-10-2021

1 The Transferee shall execute the transfer quarry lease deed within sixty
days from the date of issue of this order.

The transferee shall pay compensation for any loss/injure/damage done to the
person or to his property as per Rule 12(5)(h)(iv) of APMMC Rules, 1966

The Transferee should erect and malntain at their own expenses boundary
pillars of substantial material as per Rule 12(5XhXv) and 28(2) of APMMC
Rules, 1966.

2

The Transferee should without delay send to the ADM&G concerned a report of
any accident involving death of injury to any person which may occur in and
around the lease area and shall observe all the rules for the time being in force
regarding the working of lease as per Rule 12(5xhxvi) of APlvlMC Rules, 1966.

The Transferee should not assign, sublet, transfer or otherwise dispose of the
area under lease without obtaining the previous sanction in writing of the
Director of Mines and Geology as per Rule 12(5xhxviii) of APMMC Rules,
19 66.

In case of non-existence of mineral based industry, the transferee shall
establish the mineral based industry within 2 years from the date gf execution
of transfer lease deed. If the Industry is not established within two (2) years,
no further extension of time shall be granted and the lease shall be cancelled,
as per Rule 12(5)(h)(viii) (a) of APMMC Rules, 1966.

The Transferee should obtain permission of the ADM&G concerned before
he/she/they would erect on the areas under lease any building or structure for
quarrying purpose if the area belongs to Government as per Rule 12(5xhxix)
of APMMC Rules, 1966.

If in the course of quarrying any mineral not specified in the lease is
discovered the grantee should at once report such discovery to the ADM&G
concerned so as to obtain necessary ordbrs for quarrying the same as per Rule
t2(5)(h)(x) of APMMC Rules, 1966.

The transferee should obtain permission for Granite waste sold as road metal
as per Rule 12(5)(h)(xvi) of APMMC Rules, 1966.

10. The transferee shall submit the annual accounts every year as per Rule
10(4Xb) and maintain true accounts of.the quantity and other particulars
under Rule 28 (3) of APMMC Rules, 1966.

11. As per Rule 44 of Granite Conservation and Development Rules 1999, when
the ownership of a prospecting license or a granite quarry lease is transferred,
the previous owner or his agent shall make over to the new owner or his agent
within a period of seven days of the transfer of the ownership, borehole cores
preserved if any, all plans, sections, reports, registers and other records
maintained in pursuance of the Act, rules or orders made thereunder. and all
correspondence relevant thereto relating to the prospecting licence or granite
quarry lease; and when the requirements of these rules have been duly
complied with, both previous and the new owners or their respective agents
shall forthwith send to the State Government or any person authorised in this
behalf by that Government a detailed list of borehole cores, Plans, sections,
reports, registers and other records that have been transferred' Hence, it is

the duty of the transferee to see that all the relevant documents are shared
with him/ her and the transferee shall be held responsible in case of any
discrepancies, whatsoever, after the transfer of ownership,
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13.

The Transferee should carryout Quarrying / Mining Operations in accordance

*itt tn" Utning plan approved foithe entire duration ofthe lease with annual

program and p-lan for excavation on the Preclse area year to year for 5 years'

ine-sche.e of vining for the next 5 years and so on should be submitted and

goi it approved as pe-r nule 18 of Granite Conservation and Development Rules

iggg and their subsequent amendments, if any.

The Transferee . should stock the non-saleable granite reject, small granite

blocks suitable for possible use in manufacturing of bricks, flooring, wall tiles,
etc., and shall not be used as road metal or stone aggregate and such material

shail be segregated from the dumps of granite rejects and stored separately

for future 
-usJ as far as posslble, whenever such dumps are worked for

recovery of stone aggregate or used as quarry backfill as per Rule 22 of
Granite Conservation and Development Rules 1999'

74.

15. The Transferee should take all possible precautions for protection of the
environment and control of pollutidn while conducting the quarrying as per the
Air (Prevention and Control of Pollution) Act 1981, the Environment
(Prot;ction) Act 1986, Granite cohservatlon and Development Rules 1999 and

their subsequent amendments, if any'

18. The Transferee should observe all the conditions and statutory provisions

under Mines and Minerals (Development and Regulation) Act, L957, and rules
made there under viz., Andhra Pradesh Minor Mineral Concession Rules, 1966,
Andhra Pradesh lvlineral Dealers Rules, 2000, Mines Act, 1952, Mines and
Metalliferous Regulations, 2019 and other State and Central Acts and Rules
and instructions whlch are applicible. and their subsequent amendments, if
any.

19. The Transferee should keep aicurate and faithful accounts showing the
quantity and other particulars of Granite obtained & dispatched from the
quarry / mine. The number and Nationality of persons employed therein record
of all trenches, pits and drillings made in the course of quarrying operations /
Mining Operations and allow the offlcers of Department to inspect the same
and also to produce the same to the Department as and when demanded.

20. The Transferee should not pay a wage less than the Minimum wage
prescribed by the Central or State Government from time to time under the
Minimum wages Act 1948 and its subsequent amendments, if any.

The Transferee shall submit to the State Government or any person authorised

in this behalf by that Government, a copy of the plans and sections maintalned

under Granite Conservation and Development Rules 1999, as and when

required by the Government or such person, as the case may be as per Rule

27 & 28 of Granite Conservation and Development Rules 1999.

16. The Transferee should submit the notice of intimation of opening quarry /
mine and intimation of existence of quarry of mine, abandonment of surrender
of quarry, temporary discontinuance of work in quarry, intimation of re-

opening of a quarry, quarterly and annual returns, certain appointments /
resignalion / Termination / changes of address and records of bore holes as

per Granite Conservation and Development Rules 1999 and their subsequent
amendments, if anY.

17. The transferee should submit within the time specifled in respect of such

returns, a half yearly return in Form F and an annual return in Form G, as per

Rules 41( 1) a&b of Granite Conservation and Development Rules 1999.
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26. The transferee shall pay the remainlng installments which is payable by thetransferor i.e. M/s Sri Venkata Sai Granites, prop: Sri J.Venkatesh Babu
granted by the Government vide Memo No.5oo6/M.I(1)/ 2020, dt.24.o2.2)ri,

Sd/. V.G.VENKATA REDDY
DIRECTOR OF MINES & GEOLOGY

STE D

for DIRECTOR OF MINES GEOLOGY

'"21. 
Th" Transferee should not use explosives in conducting quarry operations
without obtaining prior sanction from the competent authoiity.

22. The Transferee shourd make arrangements on his own for approach to the
area granted and arso with the adjacent agricultural rand holders or any othersif necessary, for smooth conducting of guarrying operations in the area
gra nted.

23' Further, the Transferee should without any condition permit the adjacent and
nearby licensed rease horder for the movement of men ana materiat tnrougn
the area granted in case directed by the ADM&G concerned.

24. The Transferee shal on their own to obtain the consent of the surface owner to
enter his land and setue the.terms of compensation, if any for the injuring thai
may be caused to the land by the Government to give physical pojsession of
the land in question of the grantee.

25. The Transferee shourd not work within 45 meters of any rairway or any pubric
works or buirdings or of other permanent structures as per Reguration'iog of
Metalliferous Mines Regulations, 1961 and arso not to work within horizontal
distance of 15 meters from either bank of a river or canal or from the
boundary of a lake, tank or other surface Reservoir as per Regulation 127 of
Metalliferous Mines Regulations. 1961 with regard to the safety irargins.
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PROCEEDINGS OF THE ASST. DIRECTOR OF MINES AND GEOLOGY ::PALAMANER
(Present: Sri P. Venugopal, M.Sc., Assistant Director)

PLoeEEDINGS No: 1802/rQL/BG/2020

Sub: Mines and Quarries - Minor Minerals - Transfer of Quarry Lease in favour
of Sri K. Siva Prakash for Black Granite over an extent of 0.405 Hectare in

Sy.No: 103 of Kotamakanapalli (V), Gudupalli (M), Chittoor District for the
un-expired portion of the lease period i.e., up to 27-O+2O28 from M/s Sri

Venkata Sai Granites, Prop: Sri J. Venkatesh Babu-Transfer of Quarry Lease

Deed executed - Work Order - lssued.

Ref: 1. Proc.No.54tl/Dt3-2/2021,dt: 12-10-2021 of the Director of Mines and

Geology, lbrahimpatnam.

2. AD M &G, Pa la ma ne r Lr. N o. 1802/[QL/BG / 2020 dt:23-10-21?t
3. Lr.dt:09-12-2021 from transferee Sri K. Siva Prakash.

+ {..} ,t }

ORDER:
Through the reference 1't cited, the Director of Mines and Geology,

lbrahimpatnam, has accorded permission for Transfer of Quarry Lease held by

M/s Sri Venkata Sai Granites, Prop: Sri J. Venkatesh Babu for Black Granite over an

extent of 0.405 Hectare.in Sy. Np. 103 of Kotamakanapalli (V), Gudupalli (M)

Chittoor District for the un-expired portion of the lease period i.e., up to
27-04-2028 in favour of Sri K. Siva Prakash under Rule l2(sXhXviii)(a) subject to
satisfaction of APMMC Rules 1955, other terms and conditions mentioned in the

appendix and subsequent Government orders and executive instructions issued

thereon from time to time.

Through the reference 2nd cited, the Assistant Director of Mines and

Geology, Palamaner has requested the Transferee to pay necessary advance

rental and submit required documents within the stipulated period and to attend

for execution of Quarry Lease Deed on or before LO-L2-2O27.

Further, the Transferee through the reference 3'd cited, has submitted the

required documents and paid the necessary advance rentals, Security Deposit

amounts within the stipulated period.

ln this connection, the Transfer of Quarry Lease Deed is executed today i'e.

ilO-L2-2O21in favour of Sri K. Siva Prakash for Black Granite over an extent of

0.405 Hectare in Sy. No. 103 of Kotamakanapalli (V), Gudupalli (M) in Chittoor

District for the un-expired portion of the lease period i.e.' upto 27'04-2028'

DATE:IO -!2-2027
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The Transferee Sri K. Siva Prikash is hereby permitted to commence the

Quarrying operations for Black Granite over an extent of 0 405 Hectare in

Sy.No.l03ofKotamakanapalli(V),Gudupalli(M)inChittoorDistrictasper
APMMC Rules 1966 and the rules to be amended from time to time' The

transferee should have to produce all the accounts, registers, documents, records

etc., in connection with the lease by Sth April of every year before the Asst'

Director of Mines and Geology, Palamaner.

The lessee should submit the Half yearly returns in Form 'F', and Annual

return in Form "G" to the Director of Mines and Geology, lbrahimpatnam, under

copy marked to the Deputy Director of Mines and Geology, Chittoor and to the

Assistant Director of Mines and Geology, Palamaner as required under Rule 41 of

G.C.D.R.1999. The transferee should send a report in Form 'F' to the Chief

lnspector of Mines Safety, Dhanbad and to the Asst., Director of Mines and

Geology, Palamaner as required under Rule 30 of APMMC Rules, 1966'

Further the transferee is hereby directed to submit the "order for chanse

of name as reeards the Approved Mining Plan, En nmental Clearance &

Conse t for Ooerati ar fromth e datc of work ordeon within a r-

Further, the transferee shoutd obtain the dispatch permits from the

Assistant Director of Mines and Geology, Palamaner before transporting the

material from the leased area. The transferee should abide all the terms and

conditions as per the Annexure appended to the Grant order scrupulously'

NOTE: This order wilt become null ond void if it will be found thot it wos grossly

inequitoble or wos mode under o mistoke of foct or owing to
misrepresentation of fraud or in excess of the outhority.

?t.
Asst. Di re or f Mines and Geology,

To 
Palamaner'

Sri K. Siva Prakash,

S/o Krishnan,

D.No.2/28s,
Magai Nagar, Thattiga nipalli Village,

Krishangairi-635203.
Coov submitted to:

The Director of Mines & Geology, lbrahimpatnam along with Transfer Quarry Lease deed for favour of
kind information, (02 sets)

The Dy. Director of Mines & Geology, chittoor along wlth Transfer Quarry Lease deed for favour of kind

information.
The Dy. Director of Mines & Safety, Chennai for favour of kind information.
The District Collector, Chittoor forfavour of kind information.
The Controller General, lBM, Nagapurfor favourof kind information.
The A.P. Pollution Control Board, Krishna Nagar, Kurnool for favour of kind information'
Copv to:
The Deputy lnspector General, Registrations & Stamps, Chittoor for information and necessary adion.
The Labour Enforcement officer (Central), D. No 7/207, Mettapalem, Gudur-524101,Nellore Dist.(AP).

for information.
The Tahsildar, Gudupalli (M) for information qnd safeguard / prevent the surrounding land for any

encroachment of excavation / dumping/ stocking, etc.
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i\
GOVERNMENT OF ANDHRA PRADESH

INDUSTRIES& COMMERCE (MINES.I) DEPARTMENT

Sub:- Revisions - Revision Applicaflon filed by M/s. Sri Venkata Sai Granites,
Prop: J. Venkatesh Babu, Chittoor District against the Demand Notice
N,.LLLT/Q2/BG/2007, dt:23.11.2019 of tni eOr'4Ae , palamaneru _
Revision Dlsposed off- Orders - Issued.

Ref:-1.From M/s. Srl Venkata Sai Granitesr prop: J. Venkatesh Babu,
Chittoor Dlstrict, Revision Applicaflon dated:27.11.2019, recetved on
02.L2.20L9.

2.Govemment Memo.No.SSSS/M.I (1)/2019,Dated:31. 12.2019.
3.From the Director of Mines & Geology, Ibrahimpatanam, Letter

No,7646/DL3-L/2019, Dated:03. 02.2020.

ry
Sri Venkata Sai Granites and directed hlm to pay an amount of Rs.2,74,46,96L/-
towards NSF alongwlth Market Value, Double the Market Value & pena Ity as the
lessee has illegally excavated and transported the quantity of 785.24L.Cb .Iv1 0f Black
Granite within the leased area and quant ity of 683.124 Cb.M of Black Granite from
outside the leased area,

2. Aggrieved by the above Demand Notice, Sri J.Venkatesh Babu Prop of M/s.Sri Venkata Sai Granltes Chlttoor Dlstrict has filed a Revision Application ono\ 02.L2.20L9 under Rule 35-A before the Govemment and requested the Revisional
Authority to consider his revlslon appllcauon and squash the demand notice issued
by the ADM&G, Palamaner or waive off the penalty imposed on his quarry for no
mistake and lssue necessary orders to restore his quarrylng operations to obtain
translt passes wlthout any hlndrances flll h ls quarry lease ls ln force.

The Assistant Director of Mines & Geology, palamaneru has issued Dema nd
Notice No.171lQ2/BG/2007, dtt23,Lt.2019 to Sri J.Venkatesh Babu, Prop of M/s.

Further, the ADM&G, Palamaneru reported that the Quarry Lease area was
inspected in Randomization on 30-10-2019 and came to know that there is
an encroachment in the lease area.

The Technlcal Staff of the Assistant Director of Mlnes & Geology, Palamaner
have Surveyed and inspected the quarry leased area on 01-11-2019 and
submltted report. Based on the report submitted by the Technical stalf, the
Asslstant Director of Mlnes & Geology, Palamaner has issued Show Cause
Notlce vide No.LlL7lQ2/BG/2007, dt.13-11-2019 as the surveyor verified
the lease boundarles wlth executed lease sketch and found workings falls
withln the leased area and encroached towards northern side to the
leased area. Accordingly, the surveyor has taken pit measurements in
presence of the representative of the lease holder excluding over burden.
The details of the pit measurements are as follows:

3. The Remarks of the Dlrector of Mlnes & Geology, Ibrahimpatnam has been
called for on the grounds of Revision vlde Government-Memo N0.5855 /V.t(t)/ZOtS,dt:31.12.2019. The DM&G, Ibrahimpatnam has submitted his remait<s to
Government vide Letter No.7646lD13-1/2019, dt:03.02.2020 stating that:

i. The ADM&G, Palamaneru submitted his remarks stating that the quarry
lease for Black Granite over an extent of 0.405 Hectares in Sy.No.1b3 oi
Kotamakanapalli (Vg), Gudupalli (M). Chittoor District has been granted by
the Dlrector of Mlnes & Geology, A.p., for a period of 20 years ii favour of
M/s Venkata Sai Granites, Prop. Sri.J. Venkatesh Babu vide proceedings
No.28932R5- 1/07, Dt.28.02.2008 and executed by grantee before the
Assistant Director of Mines and Geology, palamaner vide proceedings
No.LLl7lqlO7, Dt.28.04.2008 and the lease will be tn force from 28-04-
2004 to 27-04-2028,

iii.

(P.r.o)
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a)

on calculati on with Percentag e of recovery mentioned in APPioved Mining

Plan i.e., !5o/o, the Yield of useful Granite in his lease is 1373.893 Cb.M. As

Per ADM&G, Pa lamaneru records, the Petitioner have obtained Perm its for a

quantity of 1840.282 Cb.M since inception of the Quarry Lease. Further,

ea rlier' issued demand notice for the missing blocks covered a quantlty of

163.775 cb.M for whlch the lessee have paid normal Seignlorage fee as Per

the Revision orders. There is a stock of 68 blocks covered a quantity of

155.077 Cb.M within the leased aroa' Hence, the total quantity comes to

2!59.t34 cb.M. There is a variation for a quantity of 785.247 Cb.M between

permitted quantity and Yielded quantity. Hence, it is construed that the

vision Petitioner misused the transit forms for the quantity of 785.24L

Cb.M. excavated a nd transP orted the mineral more than the apProved mining

plan quantity which attracts Rule 26(1) of A.P.M.M.C. Rules, 1966.

On calculation with percentage of recovery mentloned ln.Approved Mlning

pran i.e., 15o/o, the yiero ot LsJtui ciunG tn hls lease ls 683'124 cb'M'
'#;.;';;i i;-;;;#rd inut *'" rtti"t excavated & transported the mineral

unauthorizedly by enctoacn'n! ftfortnern -Sae 
to the leased area which

il;;.tr i"i" io(i) ora.p.t"t't"1'c' Rules, 1e56'

The insPecting officials have also noticed the following violatlons:-

a) The revision petitioner 't 
optiiting the quarry. wlthout leaving 7'5 Mts'

"' #;;;;;l ;r*er from tne iJase oo-unoary which is breach to requlations

ii ioi r,',tutirrir"rrious Mines Regulations 1961'

b) Boundary pillars erected around the leased area-but not tallied with the
"' ;;;;'ti;icn wrricn it 'i"ruiL" 

of Rule 12(s)(h)(v) of APMMc Rules'

1966.

c)Notmaintainingthesafetymeasuresdulyobservingtherelevant
stioulations made under N"ilffii"i'"" Mines-ilegulations' 1961 which is

illfidioi;iliii"^ ii tlio?i"""nint e or Forri-G lease deed executed

under Rule I of APMMC Rules, 1966'

d) The working pit is more than 6 mts' and the lessee is doinq quarry

"' ;;;il;;;t'nout formlnq ;enches as such their workings are dangerous

:ffift;; *rii"i,:li-o,""Zn to'nisutation 106(3) Metalliferrous Mines

Regulations 1961'

Further, fie Assistant Dlrector of Mines & Geology, Palamaner requested the

Detitioner to show cause "*ni" 
iS'ii,i f*m the-date of receiPt of the notice

:sil'il;#i.;n snoura i"i'[" ]nitiut"a asainst him for recoverlns the

Normal seiqniorage Fee .iJtg--*iih 
- pi"ilt- for 

-the-.misused 
quantity of

)ii'.iir culu. n'ftnin tn" i"ut""a u'"i and'o8s'tzc cb'M of Black Granite

outside the leased area ttuilpor.tta in toltl?v.enii9l 
-o-f 

A'P'M'M'c' Rules'

1966 failing which necessary 
'i'.til" *iil u. inttiated as per Rule 26(1)&(2) of

A.P.M.M.C. Rules, 1966. (Conti...p3)

a

(ExcludingMeasurementsAverage
burden

uantity
m

rage DePth
excavation In Mts

of the nain
.mt

PTT

No.

9159.291
384.87

(Excluding overntsereu mM aseVEA I Quantity In
cbm

e etnthofe thra ee pI
Rock excavation In Mtsea ln sq.mt

PIT
No.

4554.166.04
54

b) Outside the Leased area:'

'\
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viii.

rn resDonse to show c;6yd'Ndiice No.tfl7lE27BG/2007, dl'23-7L-2019' the

iliill:;;;;t; tu.-tru.itt"a hls explanalio,n-!9 i3cl'. breach wise and

5d;;' il;i; ffi actuit oispatcn quantitv ls r84o' 282. cb' M'. & 163'77s cb'M'

li,i n" niJpifa normat Siigniorige fee as per Reviston orders for misslns of

iii"iii r"*'i and there is i stoc[ of 68 blocks covered a quantitv L55 '077
ii.ri.-n.""", ih" totul quantity comes to 2159 'fi4 Cb'M' There is a variation

i#iif liil"iiry ;i)asicl cb.M, hence nor mrsused the transit forms for the

quantity of 785.241 Cb.M.

Further, the inspectlon whatever conducted on 01-11-2019 and taken pit

;;;;;!;";tt ifter affirming the boundaries around.the leased area in

Dresence of the petitloner ani arrived pit volume as 9159'291 Cb'M within

i#i;;; ;;';a 4ss4.t6 cb.M outside the leased area have been

"*irr.tJit". 
ionsldertng the recovery factor as ne1-aqqloved mining plan

i.'ii;U", in" Vi"fa of usetu-l granite in hjs tease is 1373.893 cb.M within the

i".."il 'ui.i.'et"r conslder'ing the permitted quantity o-f 1840'282 cb'M'
r.,rls"ii" iro.tr ouantiw of LGi.775 iu'u and Stock of 68 blocks covered a

lrr"tri" 
"f 

ls5.b77 cu.u, it is noticed that 785'241 cb'M of quantity excess

I" in"-irl"f a"a-"uantiW. ience, it construed that the petitioner/lessee have

,rrr."i iiun.it iorms ior the quantity of 785 '247 Cb'M of Black Granite'

Reoardino the excavations falls outside the leased area, the petitioner has

.r.,i"a it-"t he has erected the boundary pillars based on the chain system

;;;y ;"d in the places shown by the.surveyor and maintaining the same

tiff io'aut" and the petltioner ls operating the quarry .operations 
within the

fair"a-rt*. irrther, the survey done using GPS Machines-are not accurate'

ir',irl"tl .t"i.J tnit ttre quirrying activities--withln. from the leased

Lorna"h.i ,utr.ed by the surveyors loasea on GPS & chain system)-at the

t#;;?;r;;t & oima.cation. ience, the petitioner has stated that he has

noi-"".r*"hJa and not carried their'quarry operatlons outside the leased

;;":il;;;;;;enti statea uv irre ietittner should not-be,considered as the

i;;;;;;l iian conauctea survev. \ iith DGPS instrument (which are 20 cm

;;;i;ii;;; 1*"J on tne tineaiineiiurements mentioned in the executed

L;;';:;ai;k;i"n-. 
'ener 

amrmins-ine tease uoundaries. around the leased

area and done the q,."ying' op"iuiiont outtiO" the leased area and within

the leased area. Further, it is inioimlJ iniiine lease. boundaries fixed based

on the measurements mentionel in 1ne "*"t't"d 
lease deed sketch with

reference to the permanent 
-nli-"n'" 

siones only' Hence' it is no matter

Lrl"=,ii#"'a t-rl" iriey elther wlth GPs or chain survev'

lx. With regard to the other breaches, the Petltioner is simplY g iven exPlanation,

but nelther lmplem ented nor rectified the breaches in the quarry. As Per rule

5 of APMMC Rules, 1966 workings should be confined to onlY wlthin the

leased area and not beyond the leased area as per granted and executed

sketch. But, the Petitioner has not done so for' HLnce, the petitioner's

exPlanation dt.15-03-2018 is not deserved for consideration. As per the

average category percenta ge arrived for issuance of dispatch permits, the

cate9o ry of the Gra nite blocks for the said volumes are as below.

leased areaOutside the

Wlthln the leased area Total ln
Cbm

Cutter
Size ln

Cbm

Total
in

cbm

Cutter
Slze in
cbm

Mlnl
Gangsaw

Slze ln
Cbm

Super
Gangsaw

Slze ln
Cbm

683.12402.705122.939157.480462.903l4l.3l7181.021 ,t

(Conti...P4)

I

\

Minl
Gangsaw

Size ln
cbm

l

Super I

Gangsaw
Size ln
Cbm

I

fzes.z+t
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"t4

QuantltY
:785.241 cbm of Black Granlte

Normal Seiqniorage fee: Rs.19,84, L7871-

Market value :Rs.91, 10,8087/-
TotaI :Rs. 1,10,94,986/-

QuantitY
:683.124cbm of Black Granite

Fine :Rs. 5.00,000-

Double Market value :Rs. 1,58,51,975-
Total : Rs. L,63 ,57,9751-

I

II

"i"**!?i,t""51'ili.?:ii'"".I,3'#'l="Gffffl''ifll+ili:iff 
":f 

qi!!
to pav the .aia amo'n'ts'l'i''l-i"'i'zi'+s'g61/- (within the leased area

Rs.1,10,94,986/- * o'itia"-iilt Gu't"j ul"' of Rs' 1'63'51'975/-) in the

respective neaa of accoJnit^a t"aify the other.breaches within 15 days

from the date of receiptli triiiiJtitii"r"ting which necessary action will be

initiated against tne quari i"ut" 
"t 

tni subjEct area as per rules in force'

xi. Aggrieved by the demand notice vide No'1117/Q2IBG/ 2OO7' dt'23-11-2019

issued bv .h" *,'""ni 'iiiiJiJi 
"r lltin"t' a Geologv' Palamaner' the

petitioner has filed nu'ition U"-fot" the Government on 27-11-2019 received

by the Governm"nt on o'i--iz-10t9 under Rule 35-A of APMMC Rules' 1966'

4, With the above, the DM&G, Ibrahimpatnam. has requested to dismiss the

iu"i"loi 
"ppii."nt --io ar,""t in"-i'"uitron APpllcant to pay the Demanded Amount

'ir 
E.z,tq.+a,seu-'

5 In order to disPose off the Revision ApPlication, a personal hearing was

ionauJ"a" o].,-'oi.or.I5io oriv gir-ing-i""ron"5,tl opportunitv for personal hearing

to the Revision Petitloner'

6. After hearing the arguments on both sides' the Revisional Authority hereby

;ito*";" il" ;;;irion uppii.uiion-oi r"t^. Sri Venkata. Sai Granites, Prop: Sri

l.Venkatesh Babu, Chittooi- Oitt'itt buly setting-. aside the Demand Notice
'r.i".rir-rQ120or, dt:23.11.2019 . of Assistaqt birector of Mines & Geologv'

iri"ri""Lir'""a airu.t"a tn" n"'ision Applicant'.to pay an amount of Rs'30'10

Lli.ri!'gnirfv i"rshs and Ten ihousand riiiees onty) and waived off the remaining

Demand amount.

7, Accordingly, the Revislon Application is dis-posed off under Rule 35-A of

ni anri-piia"rri i,iinor uln"ral-coniesslon Rules, 1966 and the Director of Mines &

a;;i;;y; ;;;;nment or nndhra pradesh' Ibrahimpatnam shall take further

necessary action in the matter.

D. RAMADEVI
DEPUTY SECRETARY TO GOVERNMENT

To
tie Director of Mines and ceology, Govt., of Andhra-pradesh, Ibrahimpatnam.

r,lil.-Jri v"nt 
"tu 

sai Granites, 
-p'rbp: :. venkateshBabu, #19-154, Ganuga street,

klppu-, Chittoor District - 5r7 425 ( By RPAD)

Conv to:
fiE..-ess'rstant Director of Mines & Geology, Palamaner, chlttoor Dist'
p.ii" n"i;ur" ninister for Mines & Geology, 3d Block, AP secretarlat'

sF/sc.

//FORWARDED : : BYORDER// 7.r.r'@
SECTION OFNCER
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Latitude: 12.693489 
Longitude: 78.231223 
Elevation: 648.26±9 m 
Accuracy: 6.4 m 
Time: 07-03-2023 12:27 
Note: k.slvaprakash 
sno.103 ext .0.405 hects 

Latitude: 1'2.693421 
Longitude: 78.231289 
Altitude: 570.08±16 m 
Accuracy: 12.5 m 
Time: 07·03·2023 12:23 
Note: k.slvaprakash 
sno.103 ext .0.405 heels 
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A}SIEXURE'

(\

RPAD
. GOVERT{MENT OF ANDTIRA PRADESH

DEPARTMENT OF IIINES & GEOITOGY:: IERAHIIIIPATNAI|

L€tter No.541ZDl3-Z2O2l

Fmm
V.G.Venkata Reddy,
Dlrector of Hines & Geology,
50 Floor, 8-Block,
Sri Anjaneya Towers, Ibrahimpatnam,
Vuayar.tada, Krishna Dlstrict.

Slr,

Sub:

Ref

Date;28-08-2021

To
Srl K,Siva Prakash,
S,/o.Krishnan,
O.No.568/138,
Tiruvalluvar Nagar,
Near Jhakkappan Nagar,
80 Cross, Krishnaglri - 635001,
Krlshnagld Distdct,
Mobile No.9789941111.

Mines & Quarries - Department of l.llnes & Geology - quarry Lease for Black
Granite an extent of 1.169 Hectares lo Sy.No,89/p (0.540 Hedares) and
sy.No,103/3 (0,508 Hectares) and Sy,No.103/4 (0.121 Hectares) of
Kotamakanapalli Vlllage, Gudupalll Mandal, Chtttoor Distrtct - Apptication filed
by Sri K,Siva Prakash - Rdmittance of Premtum amount of Rs.15,19,700/- for
issue of Notlce (LoI) - Requested - Regarding.

1. Quarry Lease application dated.16,0a.2012,
2. ADMG, Patamaneru Fite No.334ZQ1l2012, dated.16.08.2012.
3. G.O;Ms.No.65, Industries & Commerc€ (M,UI) Dept, dt:04.08.2021,

*,r* *i.
I lnvite your attention to the subject and references cited and inform that,

through the referen@ 1* cited, an applicatlon for grant of euarry L.ease for Black
Granite and the area as mentloned h the subJect clted ln tie name of Sri K.Siva
Prakash rec€ived by the ADM&G, Palamaneru on 15.08.2012,

Through the reference 2d clted above, the ADM&G, palamaneru has submitted
proposals duly recommending for grant of Quarry lease for an extent of 1.109
Hectares as against the applied extent of 2,000 Hectares tn the subject area for Black
Granite.

In the reference 3'd cited above, the Government has l$ued amendments to
Rule 7,9, 12 & 14 of APMMC Rules, 1966 staung that upon receipt ofa premium
amount which is equivalent to teo times of Annual Dead Re0t, the Dlrector or Deputy
Dlrector,'as the @se may be, shall take dedslon to grant precise area for the satd
purpose,

In this :connect,on, it is to lnform that, oo scrutiny of the proposals ofthe
ADMG, Palamaneru, it is concluded that ln order to consider for Issue of Notice (LOI)
requesting to submlt Approved Mlning Plan (Al,lp), EC & CFE of the precise area (LoI)
to be granted for Quarry lease for an extent of 1.169 Hectares after receipt oi
Premium Amount payable as per amended APMMC Rules, 1966,

Therefore, the applicant Sri K.Siva Prakash is r€quested to remit the
Premlum amount of Rs.15,19,700/- (Rupees Fifteen lakhs Nlneteen Thousand
Seven Hundred only) to the Hend of Account of Oa53-1O2-a1 n ith DDO Code
No.1109 130 7001 (AD}1&G, Palamaneru) withtn (15) days from the date of receipt
of this letter and submit the original challan copy to the ADM&G. palamaneru / by
logln ln slngle desktop portal throuqh payment of premlum amount provislon in the
case of application fll€d through sillgle desktop as the case may be, so as to take
further necessary action on your applicatlon.

Yours faithfully
sd/'v.G'VENKATA REODY

OIRECTOR OF MINES & GEOLOGY

Copy tg the ADMG, Palamaneru with a request to collect the copy of Origlnalchallans of
remittance of :Premium Amount and submit the compllance to the O/o.DM&G,
Ibrahimpatnam within (15) days of receipt of such challan.

Copy to the Deputy Dlrector of Mines & Geol,ogy, Chittoor for favour of lnformauon,

ll ATfESIED ll

for RECTOR OF MINES & GEOLOGY
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IN THE HICH COURT OF JUOICETUNT OF ANDHRA PRADESH::
ATAMAn.,AVATHI

Between:
W.P. No. 161fi oF 2022

K Siva Prakastl
S/o Krishnan,aged about 50 years ,
Rlo D.No.568/138, Tiruvalluvar Nagar,
Near Jhakkappan Nagar,8th Cross,

Krishnagiri, Tamilnadu- 63500 I
...Petitioner

The State ofArdhra Pradesh,

Rep. by its Principal SecretarY

Miaes and Geolory Depaftnenq

Secrerariat, Velagapudi, Amaravathi

Guntur Disrict.

AISIEXURE t!\

*-

,*,..H$!ffip9,1,p}ffip9,,.,,^,

Thc Director of Mincs and Geolory,5tb Floor'

Block-B,Sri Anjaneya Towers' Ibrahimpaoaul

Y ijayaw ada l(isbm Disricr

The AssisEnt Director Mincs aad Geologlr'

P alamarler, Chiaoor Disrict'

ffiffil?.,^' attetiailat'

Chittoor Dismct'

4

I

')

3

"..nespondeats

AfFIDAYIT

I, K siva t'.**"il,ffi#;#r;H
'##,H#:#lffi Tiffi ff l*i*'
r. I ant gte g,i,.itiowrhcttitl 

ud ' 
$h I am wcll acquarnrcd wio uc

fzcs of thc cax'

.&-.--

AND

651228



:. Ilx ftmxraq srtrnirs u\rr d{ ganurlnto{ of Andhra Pradcsh in

.'aleE rr ta.rrrls rr|.qrlold ftr S*uC dfqlofmat bs mncunced

Sc s,St3t* f.r Miairg of qx4 ld* :* griE ed o6a miaor minerals'

Ilrt lsitiu fixd:t srtol {rrr l* h$ mlied +rrry kasc rylic*ioa
d*rt lo,Gloll *no€i uGsr :r Srrm of quary le of Black

Erai*e,."rs rq cr6r of rrkrrcaqri4:0S bc@s ir Sy-No.l03 & 89 of

l\r&pffi \-ilhgc frn+.Ii \tdd. Chitoq Disrkt for grat of

.pq lers fir btr*. glattr dul)'fo.blsitrg rll & formalities as per the

rul$ b fqioe & mq* of Rrl0.&$- muarib sccrriq' deposir vide

BC*\--t6t- d*.d 160$.l: :od dso m eqxt of Rr7.5ffit- muads

.Slirrritr f€. ri& {l'.rkr Nc6l8: {isd 16.08.11" th cog, of wtrlch is

filtd s llrrtdd Frpcr Pl.

_r- Ibt fuidsotr firtcr slxdrs Sd fre &d rqmdcnr hs forwxded

6c afit-im of drc pctitima m lbc:hh rt*caaat direcri4 to sub,mh

d.d*d ttf{.| r"ide poooediags 'r'".d 16"08:01L The petitimer firttet
*irs tra dre{*rrcspo& h< srtniul d.*eil€d rqort ot€r
Tidtiog *F +alirrd *e 07'Il:ol9 du$ rccora' rryting fc irxrc of quaren

lcts i! 1-\ic" lOi & 89!qt e !n en€o. of lJ88 becon. of
Korrrolcl$ Rcrur rilbgt viL gooocdiqs Rc.{ ll0520lg &red
t6.t::019. * ooe of rtiS b filod as XrtuLl p+c_2.

t. ftc psiris ffi trit 'i'"t b.3rd Espondcst in prsrnne of
6c ]mc gd b! dr {* re+odcs ..yadt* ftr gra,n of q.rrr-l
kr &r b&* !ilib cttt a 

ao.i 
1.169 he{loEs of Kqamrkanrplh

rc*rc ri$rls (id+dli rldrl ct{noc Di*ia rs rquandcd $&
ri1. )aoJ3r?Ql ffi:01: &sd 0t.06:llll. Tlc pcririq,e frrrha srhmis
E dr. :nd rc*# kEh tnd.t otriSdh b trooess 6,c rpplicatim
f"' lrd of Lol h.s kctr 6. fih mda coH .tr*.c. in$ie of petitiow

'o.* M fs. n po u u x^rya h". ro.o.s.o s.-r
.Fn&Es rilrit r: d b rlt ys l0:l of 6e qqn *
;*..'. bq S e6d.!E Wor.nrr * *o]#m
rlors E \t$lin of frtha*d r;afir 8nou.cd .'rhr Anhlc
lr.tq t lgt ad 1l of Ccr*41* ot,16.

_8- 3*:
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5. The petitioner furthcr subrnits rhot the lpd respondent which is

processing of the applicarion of thc Detiuoncr 
by issuing letter of intent has

issucd ll'rter No.S.lll/Dl3-2t2a2t 
61.2gpE.Z0X,l 

directing the petilioner to

rcnrir prcnriunr amount ol Rs. 15,19.70d-( Fiftcen Lakhs Ninteen thousand

and Scvcn hundrrrt only) to the head of rccount of 0E53-102-81 with DDo

Crxil':I1091307001 (ADM&G,palqm*6ru),which is equalent to t€n times

t)t'dr.sd rent as pcr amended rulc ?(aXV) of the G.O.Ms.No.65 Industries

& crrrrrnrerce lmines-lll)Depa6ment dstcd 4.g.ZOZl the copy of which is

fieled as llleterial Prper-P3

o.The petitioner firther subrqits that the amended G,O.Ms.No. 65 Industries

& commerce (mines-lll)Deportrnent dst;6 4.g.Zl2l,it is not aypliable to

tlre petitioner since the quarry lease application was made on 16.ag.2012

and the petitioner is governed by the old nrles as such petitioner can not be

compeued to remit l0 times of dead rent.The petitioner furtber submits th"t

as per the old rules the 2nd respondent is un&r obligation to issue LoI so

thar fts petitioner is in a possession to submit application as per procedure

after grant of LoI the applicant bas to submit mining plan as per norms and

procedure laid down by tle respondent authorities. The petitioner firnher

submit that afrsr grant of . mining PIan, the applicant has to obrain

Environrncntar clearance certificate either &om the State Govenrmeut or

&om the Central Govcrnment based on thc gxt.r, mentioned in &e quarry

lease application.

8. The pettioncr furthcr submit that th0tc8ffcr, &c applicant has to submir

coo"6ent for ccrablishment (CfE) ftom thc eooccmcd aurhority duly
followi-ng due proccdurc from thc tr,r Pollution control Board and further

after fumishing of all above mentiond pgtllissions, 
tlrc 2d respondent will

-l 671230
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Srant rninln* lcasc and thcrcaller only dead rcnt, Eecurity deposits have to
bc dcposircd.

9. Thc pctitioncr furrhcr submit that cven beforc completion of all above
mentiond proccdure, thc 2nd respondcnt is directed to remit the pranium
amount of Rs.15,19,700/-( Fifteen Lakhs Ninteen thousand and Seven
hundred only) to the head of account of 0g53-102-81 with DDo
Code: I109130?001 (ADM&G,palamaneru)by login in single desktop portat
through payment of prernium amount provisions as per the Irtter No.
No.54l2lDl3-2 tZO2t dr.2l.IE.IOZI.

10. The petitioner further submit that the action of the 2d rcspondant in
directing thc petitionq to remit the premium amount of Rs.15,r9,700/-

( Fifteen Lakhs Ninteen thousand and Seven hlndred only) to the head of
acrount of 0853_102_81 with DDO Code:I1091307001

(ADM&G'Palamanen ) within (r5) days from the date of receipt of the

lctts, Evea before the zubmission of Mining plan, Environmental clearance,

consent for Establishment (cFE) grant of mining lease is highty regal,

arbitrary, voilative of Articles 14' l9(1) (g) end 2l of the constitution of

India for the following among other:

GROL'NDS

a. As the time of issuance of letter of Intent (LOI), the respondents

cannot itsi$ for paymcnt of premium amount.

b. Only aftcr complaion of submitting Mining Plan, Environmental

Clearancc Ccrtificate ,consent fsr establishment ,submission of State

Poltution Control Board Cedilicate ,the question of payment of

premium amount will arisc but pol at the time of issuing LOI'

t-
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The sute governmenl carhot 6ake 
ge unemployees to commit

suicide by asking thcm to d.posit premium amoun! even before

submining a.ll orher formal itics.

The respondcnts camot appry the G.o.M.s.No.65 Industries &

Commerce (Mines-Itr) Depanment da?n 4.g.zo2l for the

applications which werc already file.d and processed as per the old

rules, as any aurendment is proqredive only.

Ia the sioilar circumstances this Hon,ble Court alreacly granted

intcrim ordcr WP.No.2M49 datd l7.Og.20l,l, the copy of which is

Eled as Metcrid Peper P4,

,**I

d

e-

f. The govemment being welfare state cantrot impose the conditions
which caanot be i-Fleoented by the innoceirt un_employed youths.

g. Directing to the petitioner to deposit of l0times, even though, there
are several procedure to be complercd before gratrt of quarry lease to
thc concemed persoo-

h- The Paitions applied for mining lease is of small extent.

i. Tbc o&er grouads urged at the time ofhearing.

L. Thc paitioncr subnis tbat he has no other altemativc, efficacious

rardy exc:{lt tt apProach this Hon'ble Cow under Article 226 of the

Coasrituion of India.

t2. Thc pcitioner submir that he has not filed any rvrit, sgi1, 6,
..,,xy',ings before aay coun scctitrg sroilar rclief as soughr for in the

prgrcol r*nl Pctuorl

I ir rhcrcforr paycd rhar rhrr.]bn,56 
aourt rnay bc pleascd to

i** an aprryizu rrril ordcr or diridon motc panicularly 
onc in thE

namrc of Writ of ttlardamur dcchrinl roc ilctron 
of t[E 2,,0 rcspondcnt in

691232
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demanding rhe petirioncr to te il ti0 Pranium amourt of Rs'15,19,700/-

( Fi0een Lakhs Ninteen thorrsand 
and sevcn hundrcd only; vide

Proceedings Lcrrer lto.5 4 l2D B'21202 
1' dt'28'08'202 1, which is cguivalenl

ro l0 times of annual dead rot as Per the G.O.Mr.No.65 Industrics &

Commercc (Mines-lll) DeparrmoL dt '4'82V21evar before gnnt of mining

lerase o'r'er an exrent of admeasuring l'169 hcctor againct appli?A 2.000

hectors in Sy.No. t03 & 89 of Kotamkanapalli Revenue Villagc of

Gudupalli Mandal, Chittoor District, is higtly illegal, atitary, violation of

Articles 14, 19 (l) (g) and 2l of the Corsitution oflndia and conseguantly

direct the 2d respondent to issue trrter of Intem (LOI) to the paitioner for

an erteDt of admeasuring 1.159 hectors agains appliod 2.000 hcdors in

Sy.No.t03 & 89 of Kotankanapalli Rcveaue Village of Gudupalli Mandal'

Chitoor Distict and pass such other order or orders as this Hon'ble Court

may deern fit and proper in the circumstances ofthe casc.

It is furrhcr pr4,ed tlut tlris Hon,ble coun may be pleascd ro

dtwt 6e 2d respondent h issrg latte, ef Intcnt (LOD to the pctitioner for

Nt antcrt of admcasuring 1.169 heco,, agunst agpliet 2.000 hEto6 in

Sy.No.l03 & 89 of Kotarnkarapdli 
Revenuc 

Villagc of Gudupalli Madd.

".}

chiuoor Dinriq duly &$pcnding rhe Lflier No. 54l2Dl3'22021'

dL28,8'2021 of tfu 2r r$pondcu 
prrdr* disPosal of thc rvrit pctiliort

and par tt'h o'th.' odcr 
or or&ra 

,s this Hon'blc court suy deo fit utd

H*#,ffii1ffTil"

prcpcr in thc cireumqarnq 
of tlt crre

AO vocate Atfilt'wtht

lkponent

t:

!
n,
T!
in
T

:,8
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VERIFICAIION

I, K Siva Prakash, S/o Krishnan,aged about 50 years' R/o

D.No.568/13B, Tiruvalluvar Nagar, Near Jhak*appan Nagar,8th Cross,

Krishnagiri, Tamilnadu- 635001, being the petitioner acquainted with the

facts do hereby verifu and statc that the conteats of the above Para Nos. I to

12 ofthe Affldavit are frue and correct to the best ofmy knowledge.

Hence verified at Amaravathi onthis 30th day of Apil,2o22.

Counsel for the Petitioner Deponent
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bAllllEXURE. i--
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)

A,PRADIIftH \ ,:y\D
R:,.1L.-'-

DarcddrT-06?($6.

Bhck Crolc rner an

I'rocael&ry No. 20160&5- I +',1lur.'
Sub:. MINES .lrND Ql r.{ Lea* for

d\-asul of 1.000 Heslccs h Sv No.lol/l o{ Kotanatuhp{ Vflago.
tiulryalti llanilal, Ctrilb'r rlgrtcr -{pplication of M'c V.}{.S.
tSrarla, ftop,n{ Nrrwr Kumr t}artcd Ordon - hud - RcgldirlB,

Rcf:- Q.I-. ipfrbr{ion rtcrivEd on 2l-06?fi14 fiom I?s V.M.S.Hcet
Prp. \l.Narern Knmrr
ADIU&G. Palaaaat FIe No.l293 T 

}r'0{, rlalod l2Jti-2006 under
single lile rr stcm.
'thc trt.(.O (;udopn[i Vltu lt(x]/5lr04, dalcd ?4{4-20fi' addiqissd
to 0t!,ADLl&q Pdrnmenr.

l.

I

3.

Thmugb tlre r".ference I'r cite4 llgr V.lU.S. (hanites. Prrp. l,4.Nara.n Kunrar ha
lilcd an rpplicatimr ftr'grant of Ctrrr'y Isaro lor Frla* (iraritB.r)1tr an. !"xtcnl of L(l{lO
llectares irr s\,.N('. 1(ll rl o{ Kotanuhdal]alt r.'illago. tliilJu;.alli LIat 4 {'t,iit('(}r
Disdct. Tho id ar1ricrirro wrc mrri'.red in the offic. of lhe Assr. Dirool,ur of \lincr
and Gsr,logr Palan"menr on 2l-06-l{l(t4.

lhrou!f, 6. rg&reocc I cilc( lhe .{sct Dirctor of l\fircs and Gcologr,
Pdnmeu has npodul ltas oea.h{roclcd b1' .{.D rn 2t{I-200at and slrt€d lhd fic
applicd arsrr ir cmnisb ,d Dolc.rie rlyte tmrhiry Eesl W.!il dirsodon. Th: rridtfi of thc
di'Lc r rb,',rt lO tri 60 Inetfr\ arrrl k.rg1h ,r\^trl I Km '!'h: ;l'ailir'l'l: r1(,lsr'tr ir Rhitbtl
in r:oloul rvilh *'hits rbtr e4u[ dirkhrtsd in {t rppffd ura. Tho .\,ribDh BLcl
Grenitc ir. rrcfid Ibr.ctdlirg ,nd Jxl$shing and al.vr hrving crrporls valuc. Thcrrc k e
CJ^rrry,I-$as. h6r ............... h Ma V.M.S. grra6. ,l , ditam€ of rlmrrl 3OO Mdo liutr 0lc
applicd ae,r

'Ihr rpplizl r?a 1r,xi <rrner ed !r} thi s,.rn a,.! ,rllirr o{ thr .,\s$1. I)hjcior of
\{inr's and {iedog.r. p2lps1t.r'u on ;5-04-:l{tij. ..rfter sum'e1 lhe ffr, ffmts m m €xl€nt
of l.fiX) h.-ctmr Tk q4lkmt has ruhnitted c.}|rffint lett)l hr take lh, rurvo1'etl rd
dcrnarcJlcd nr&r. Frrrtter lhe sutrcyiw rElxylcd fiat thetc ir no orer lappilg *ilh ray
:lpplicalioltc a;plied <'r grartcri Thc..e i: onc lease granned in this $'.rJo.E9 r'hich fu 8l .
distancu 1?0 nlte tr, thk runq'r:l ar+r llul tl,'. ri':,nl o\,€rhppiru with drc p'xerll
surrrl,ld affia. Thuc ae o odre,r applicidiotu liled rn ahk iut.r'o uuS€r.

Ihc I{.R.o. Gtdrrpalli ri& Rrr'tl (|4. ddcd ?7-04-np,r h.3 l..iad &, ths lad
ir Sy.No.l0t'l wi!fi nn $1rrnt of I 9llo Hectift h classified a3 Aslca8cd S'astc ad oecd
tlul tlrerc i: nrr ohicclion for 8.r:mt rf ()tmr Leare itt t't.otr'of ttre appliclrrt,

Thc .rppticer* has zutmincd a nrtnrizcrt afiida.i +afing fid hc iE nol tuttas
Q.I-.'S?.I '31! I 'S ir the qt tc of Andrra hadcsh Thc A!fl, DirEct6 of Mhcg rd
(r-;olog'. P-:l;r:nll,nr ftdlr "m'rrnrt;:tdtd fcr 5anl rf (lurrn' l:rsr for Blrct Grfiib
(r.u l cxri'nl of I {fn h€ctfi€ itr S.r'.}.to.t0!/l of Koarmtrdape[i Vilqf' AUryei
\,I;nrlir!. lllriil;rcr r)istrirl firr r pcriod nf ?o leen in fa',our of llrl V.M'S' (fuics,
prop. Sri M.Nartcn Kumar

ir. ricrr of lh.; :bor:, (Irarry Lr&ic for Bla,.k (iranile o\rir.ra c-ueot of i.fiX)
Hectare in Sr,.No !o!'l of Iiotamahrlapalli v rg:. GrdrrPalf !,tanda[ Cht'nrnr fibtricl
irr lrerelp' Eilrtid l;r r l:ericrl .'l' 1ft fcr:: (11\:flt',') ili liivo,ri' cf l\Ir,+ Y.\'I.S. (h aniteE

Itr4r: Sri trI^Nalcr,n Kumar as p.r rul. l?(5xaxi) t)f API\'[UC Rul6s' l9&;, read *'i*t
P.ulc I ofGranitc Conscnalion ald Dcwlopment p.ules. t999' subject kr thc contlilkng

('0r]1d'l

(PRDSEM;
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it 2l)

msnrionsd &ov! -.1 kmdr, sab # b fu #r ft ficlo'€d to tttb

iil;ffi'il;;il ""*[ro; 
; A]h'&rc Ridcr le65 ad otqpnt Go'cttutrnd

od.rl ad cmqriw ffitdir ;J h* tirr b irr d & dFd b tho

crnditkm th", llre gnn$cc rhrxrld rffi 5. p,ry,*rttg rqrfl h.l" verr and Minhg

t * ttiL hffr y*n ftm ttrc th" ;';&" ;f $arry l{citd fclru trt&h frF

h.. irl ba rnc.ltod wiftol{ ch"tc ;,-"ep""'d'y t" fr o'<l'l'lrXo'lt6 ldnda
anl Csracp ttr{.I) trqunr"or*"rtis't 'frr+j'ie ifto gr* rtould ob'nfl at

dcig o tL & O u arrG& rt ri.rr. -a trary, Pdnetrt b'tu!

errccd4 tra rni hars ti';td' lil g"'* -" cxcsl'^' rbc lctc deod rvithin tlp 60

dryr fiwr thc d*e of grat.

Tlto Sr&o rlrat pry dr folb*i* eum beL'rc llr clsetirn rf dr Quanr

I-cDc.&

l. S.i8,{e.ep Soc

2. Dced Klot
3. Land ,lrs$ruslrr

l. Ca*rl ladmrrot

Seordt)'Dceo.il
Cr*s on Lsro kid rra

NOIT

Eruti (APPeldtx)

As F *e6& I o{ nt lO of APMtvlC Rdcn'

1966
: R;JO(p0. &ryd FH@ F ilm,lrl
: Ai Fr &s ratl. pros€{ibcd by 6! R6vsnlto

Affififi/...

' li t* ,r" 
nt'il"-t7 pfio Jrc nryrc d lzt&

.aaotanBtrt.
, jr.5u.0fi). Fr h.cilrc or Ft $rm'd'
: Rr,25, - Por crb. [lalr'.J-

6.

lhE rr3rl n fiablc lor -*tlid"tt shorrld !c tild lU r ?t Gme'ly

il;"bb- rr w. c.& undo a th& ol bcr r o{hg lo

iilrr,.t"u"i- - rrsd !r h 
'ffi'.c 

rr aolMfy

8d/-v-D-8,AIAOffAI.
in DIIECII()fl r]F f,flNB'8 AND GEOI"OCY

, Al lEsl&D "

r.tr I )tltl( lI( )R hs. MINt:s Alily( 'ol ()ClY

ffi,\ot
\')^ "''Ib

N[,r !.fr{.$. (inik+
frop; .\I.i.r-3ffio l.ue[
Svo.V.!firirqr,
7/J4, I,IddIlo.4
Kuppm.

(BV RPAI))

eop)' |o rr.?r[l Ui!.€tr ot !t6 d Uo'mf' K{&p''
Copy k.) SbA litr.

dr rr*n *d MiH eod uoobo/'ry1{o[rvrh kooid of Eilpir]
,".*, - * iAlrMEJ.iu.rdxriffii"tffi fou.F.l 106p.rfl)(c.f.l b'14

P.grr. ) (LY RPADI

rf,t'1960ri
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,i ATTESTED,T

for DIRECTOR OF AND

*"""

Flty9606

,@

13. Tb $roE 6{ cG tu ql3Flrtg oprt'c ritia I gdrd ot J lcanlium ttc &tc d! ain deab_.
l.l. Tb! trrd.c &I hl re! g.Offl m fur| &. quaaey aodoru Frcrh d ffi obr,r,a;-b;-i;Es_ i== l-_uunbe ead l{.dor.&y or pec.s-eryrrJQ,i,i-cr rroeh.., pir,ad eiliry rado h 60 ry {d;fiilfi;{ oDa$.n rdei .t.-eod "-*L-JIi-fr;d&-&!@!o rb lhu rd.hi--r1

15. TID gr.errloe Aa! oa * ".8? 6-{r l,firiuual wry pecribed by rtrc

ff * sE! crq,tu tL.b I t* 5. iEh- *.tE _rrr

15. Tt grerce 6aU oo urcd h c.tns,crng grrny opeeetion withorloboiiC rirrrinhrL:ry&+
lT.ThrSrrobaa*anyi*;ffiffiffi,t5,ffi*fffi

sq2oe .orArt Cgliqctr - L ro. .-{J-'-
-t = --* d rk -r:.ft E + {rd &a rri. iEG=.c=- -rE -- r'r - ---EEE-rr-p=E =c* &lrrdtf lbitDMlq cood.
19.Ttc-tr*oUor*cf-ldit rEof,b do @fi to Gdlrt irr .rl.d, r a c-d cELTi&t o.,o o"c*r.d ro 6o lnd by L fir

ec slrtc &x,!.;o;;
grant€o,

^Xll rl. ({rcfl 1it E fE ]trltc f,iHr_ ;ii:

sd,_ \,.D. R {L{C|OPAI..
DnECTOA. Or ldllEs AID Oi3oIroY.

It

I

\

X-rrt"l"

g$

,i
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APPf,IYDIX TO PROCEIilTINCSI Np.2gr6l,Rlm0e{ DATm:07{t62006.

l) Ib ard.r thd.t!(l rd ofuh r tE ounr op bmdery pnrs of
t rlld drff -tltHr, sf lllorc *ikr 1966.

.' : -iJr, .l

Th3 Silbo rtrd rvth.xl tblry ltd fo &t ADi,(OC erno.'trd r n?rrt of
,{ -5ffiI*tF}0*fita#rl oat. h ltd.-d*3 *S H,a3* bLtb tt in for.c
ttfrfr*db,...

, .:'rrt,!- tt,: .t1 i?:rlt .l : ,

7t

3) E td 5.- tl*l *'rf ffi dSctr dr nca
& L* w ls ot.i{f,lltbl*llriudfrr Dircaor
oftt&cradCoolof.

a) fllilllL t- rta 1* '!df'-r'.rltlrlq ofrn l bcfors

b./Sc,Ssy twr{ crcct ce tc rer radcr tc.rc ry hddiA *l*fcnrc fo*
qpryig ppr if lto rtr tdoqr r Got!ilmr

5 f h lb corr diffi!'? ff' E!';1ffi'dr"tb lo* ir
dhporcld lb gre Ad i @o tlport rrh ffoovsry b t3 ADII{&G
ctd-rffilc"'

' "*'' 
I ril;

5. ltr frdo. fl esyor qrtfffi€rdar,btrafu rilh fio
trml ru +rwd fa t td1t arrh dAo !A s& q4 prorm

,; r*flr,trrilfrir a,ttF*,llltrldltrIf &F'i* reotre
{'riilt5al{t'frd- rflll --.a{ft ehprswd
r pcn* lt of Ordcoor*'rf Dlr#dfatf$l'

?. tt !r*! I d'*rr**g* t{*, GI jrrlc blockr

*** faflara Lr$;JrI{ ll rt *l'mcq 
'tc'.*t of,:r,* '6r.'ffi, t:d a'F lta U of, c'rrfic

or**&fDl#ilq lrtg"' .

S. Tho freG il prtprc d ?lni Sod6 rd ttitct r cophc dxro of and

fofr tu rrrt Flr-fl b,I}l}th'ffi r aY
piro OuUO ir dt tCAr ntoa rgq&ld a P€r Frrcr 27 & 28 of cntrirc
Cmsr]diofi ed Dst/d@r Rdlql999.

9. Thr tmc Sa dt! { por* prccafirnr for fuccetn o{ lhc €ovi'oIutrrd
,od;timl of Fr[tdrr ntg! €mirdog t qsryiq r pcr lhG Ak (Prc\&dioo

rtd corltnf of Polrlin) Art, tgst (14 of 19tl) :d fu Envluunsnt
(IMlin) A.g l9s6 (29 of lgf, dd Greilc Co*wdios ad Dcrrlornrot
Pdcal99.

10. Thc gnotoo ft[ fi0d ll0 rfr. of l&r&i d opcrdng qnany/mhc otd

ffifu of qlnrncc of gry rf, n-r, Stdmo of,autodrr cf qurry'
b mrrv dlodioncc of ruwt h flry, iditut'in of rcopcning of I qalr-v'

q,ft+' '-a ttuc ftarr' c.{trh tfPoieqililttrdgnrdod
t -*it*'rt "p. d ddttlr ltd ttcodt of bort holcr t8 pcr

ffi Cwflatim md Dctdopacol Ruloe'1999'

lf . Ttc gruttco dtdl o,btorvo {ro pror&im of Mhcr alf t}Z' lho l{h€ral

Corrialm m., f,lcr/alo,F ri*l 
-nrf"t' t$t md Ihc lt{Gtdi F'crmus Mines

R"gut dr4 t96l rrd (ffi CorilGndirr fid Dcv€krlrrnent Rulci' t999'

12- Thc greiloc th.lt not cur c inrc rt)' Eccr in thc rro' wi0mul prir pGflnirsion of
l[c AD]v{&O corpcrrPd. 
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GOVERNMENT OF ANDHRAPRADESH
PROCEEoINGS OF THE ASST 0IRECT0R OF l\,4lNES ANO GEOTOGY::PALAt4ANER

ffPresenl : SriD.Subnmanyam. 8.ft, B.Ed, Assislanl DirecloD

PROCEEDINGS NO 1 DATED .2B June 2005

Mines & Quanies - Quary lease lor Elack wer an exlent of 1.0m hectares in 5.N0.101/1
uF i(otdflrakrldpd/li V?lagq Gudrpaili |/landa{ Cfiilloordislrbl - Graflled in Fd,/0r0f ftft
V.l .S. Graniles, Pmp: Sri. M. Naveen Kumar - Quarry lease deed er€cL,led - i'l0rk
oder - lssued.

Rel:- 1.Prcqs.N0.20360nS1/04, dt.07.06.06 ollhe Direclor of irin es & Ge0109y', l-lydeEbad
aIhE ofirE Lrl(o. t2930/Qla00d dat€d f946-!006
3.1r.d1.28{&C6 trom lhe gmnlee.

-o0c

ORDER:

Through lhe rcfercrf,e '1, ciled, lhe Direclor of Mines and Geology, H/dembad ha!
qranlBd d ordny LEase for 6'i l Grdnite owr an erlenl of ,.@0 teclarBJ ifl 5.tu0. l0l/l of
Kolamakulapalli Village, GudqDalli lvlandal Chitlo disltul for a perioij of Twenly yeaE in l?vor 0f N4h

! M.S. Gmnitts, P$p. M. Naveen Kumar .

ln view of lhe above gmnl order, lhmugh lhe reference 2!. ciled, lhis ollEe has recljesled
aie WafllEe l0 dirtnd fur s{Bl0lNn uF qudn} fudre ddsd d rflg wih necessdr.J obsufllsnl\i /.lccunihgl/, lie
granlee has allended lhb office on 28.C6.06 l0 execulelhe guarry lease dee.

Hercg lhe Quarry lease deed b execulsd 0n ?8.06.06 for a period 0f 20 yeirs i e. trom

?A{6-20S t0 2]{6-tr}t. itre L(tsEe b h?rEly pEarrliled 10 r0 r rEr.e the W-dny(rrg uperdtorrj IL,r
Black Grinite. in lhe subiecl area subiecl to lhe condilions menlioned in Ihe Prcceedin$ 1i ciled,
cunlrton; nr8nliuned ft lAe appendrx errrttsdd lu lfis p,\&.ke8drtrgs lrsild dnd uaftdr lErflrs dnd cufldtidrN
0f APM[,,lC Rules, 1966 and subequenl Govemmenl ordeE and Aeculive irElnxliorB bsued lrcrn lime l0

liflrB nrrd ?h0 srblr(l101h8 r0rrdiliDrr ltrdl lhE lrdriE8 shDujd $lb riili& PrxElEclirq Reput rllre'rr yrar
and [4ininq PIan wilhin lwo yeas fmm lhe dale of lhb order and subiecl lo lhe satblaclion 0l Quany Iease

The Lessee should produce irwariabl/ all the accounls, regbleE, documenls, records,
bools eii., coanecled wilh lhe sdblecl ledse he/d &y 5t Ap1l ol alery yea( belote lhe,lssl. Dilecio. oi
Mines and Geology, Palamanet. The l€ssee should submil lhe Quarlery relurm, monlhly relums and
Annual relunE 10 lhe Dinctor, Oeputy Dirctor, tushtanl Dheclor of Mints and ceoloqJ, ltrdembld,
Kadapa and Palamaner as reqrired underA.P.M.M.C. Rules, 1966 and G.C.D. Rules, 1999

The Lessee should oblain Ihe dbptslch permil and gel lhe lram lcrms Irom Ihe

Ass I Orcc fur 0f llihss and 6e ology; Pai a nraner }eilrrE frdr t}-porfm g lft e fltdtffal ir flt lhe ieaj ed arsa

M'V
ASST DIRECTOR 0F [rllNES & cE0L0GV

*. PALAIVIAI{ER

Io L4'b
[,1h V.1,4.5 Granites, Pro9: M. Naveen Kumar, Sio. V. Muni!'al No. 7/54, Nelhali Road, Kuppam, Chill0r Dl

Copy subrnilted t0 the Dir€cl0r of l,,lines and Geologv, l-iyderabad alongwilh Q.L. deed

Fur Fdlur of hfu.firaib n.

Copy submilled l0 the Dl.Direct0r 0f lvlines and GeoloEJ, Kadapa alongwilh Q.L. deed
lo' lnYa' of ilil',rr1Tf al'oT.

Copy to lhe MandalRevenue 0lllcer, Gudupalli Mandal alo.ng with skelch [0rinformali0n.
Cupt lu lhs Ch rvf lrNpec lut &llnBr safsry, r5fidfl0d d drt ng $frl s{eitr fi fur infumrdlrun.

Sub

Ne1
M!-

ob.\
tGl/)
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Longitude: 78.229521 
Elevation, 665. 9:t 7 IT) 
Accuracy: 5.2·m 
Time: 07-03-2023 12:56 
Note: VMS Granfte 
sno.101 /1 ext 1.000-hec 

gltude~-781229499 

!
Elevation: 662.51 ±6 m 
Accuracy: 6.0 m 
Time: 07-03-2023 12:57 
Note: VMS Granite ' 
_. ..... ., n1 11 "'"'', nnn 1-.aH• 

-ANNE XU RE-- '{..''-' 
. -- 781241
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nl$tgxuRE- :- \l

GOVBRNMENI O! ANDHRA PRADESH

PR@EEDINOS OF THL DIRECTOR OT- MINES AND

ERESENI' : SRI V.D.I"q.IA GOPAI- \[S..B.L

Procdr.l{or60sl8el)l2ru'

9rb: Mln and Qusrrb - QErry t:ls br Bhdr--GratrlE Over 8n

ertent of o.em rc.o.6-i"" qrso'grs or-Kdanakanapalli

iiiilii. dAi,p"ul rf,t"dtl 
-Cuio-t D!trI"t^ -Granted

irrfavour of M/e Sai nfr'"uqd; C"*itee' Prop: Sri S'Sunil

Kumar - Orahrs - tsrued - 8e8'

Ref: l. Qurrry IaaE sDEllcrtion recehed on-8&AXI? d
fr7t di R sb"";dta Graniec' hop:Sri SSuntl

L

E.

KuIIar,'ADMnC., Palslrlll.ru rilB No' r'$8/VlxF
ue8in3bfibtutbB.ffio.ffi ttd"";Guduplll Ir'No' R@ N n / mgr'

dated 14+AXff'
ttff

Throruh the refercnce ld cited' M/e Sai Raghaverdra Granltes'

,*r, s'.^r"j.ffiu?-"'"' t'"" rir"o t f*l*X1ffi'^T.ffi1;e;f,ror Blad( Granite over an el
rotamakulapalli vurage, ouairillii *litt cfil*. ?tTi* fs a period

of 20 vears o,rtf, .et"n*t oJ'ilJntt ' The sr^rd iluarry I'ease applicadon

;1.? ffii,J; ii" om*;iill 
-pi'""ot d Mines and Geoloev'

Pa!,auraneru on 8'&![7'

Through the reference Ya cited, the Asst. Dtrector of Ir[ines and

Iorr-, Palamaneru has rePorted that &e apPlied area has been

by the Techrdcal Assistant and $ho has rePorted tllat the

ar€a are elevabd trand fiorm travers€d bY Dolertle dYke with

of medium aized bouMers and as well as Bheet roctr. ltre dyke is

trending ln the East-West directbn with a width of about 9540 n

TexturallV Ure rock is lnequisranular , tlne grairnd. MinerologicallY O.

rock is belarrocrtic consists of Quartz, Fbldspar. Hy1)arstone , Biotite mlca,

Hornbleude and other mafic minerels' 'Ihe rerck ls hard and compact. The

rocks ln the applied area are sultable for 0ranitc cuttiru and Poliahitrg

indusbry alrd thsy ane also u*fitl fot erBortr. As por ttD inspection report

the local stone cut&rs have worked in the aplied area'

The Sureyor has eurreyed and dernartaFe *e arp! to nn extellt "f
0.60? Ii;arcs ir-sv-llo-g/cd-ioo[aragili viIl8EP rud the applicai

ffi 8ffiffi;ant-6; 6e'fi"i;"d & &'il*'td.ax "'d 
aisned o. tl

surveyed sketcJr" fU" turv"Vor'ntrtfrcr reporEd that the surveyed area i'

ffi;;";tiixts wttu exisdrrg Quarry Leases and no prlor appllcations ar r'

gendint oner thla area.

lte Tahsildar, Gudupalli Mardal vide his-Lr'No"Ror:'A'ln /200i '

dated u+mfi has statsd th;;t'ta"a 'o ""tlrg'€d la*' Hence the Dx1'

t#;;;-;."*ll"d ano tue rana i8 Eeated as "A'W' Drv ['and' :'":'

il;i;'il obr""fi-, rc gralrt of Ctutrv I4ana -ovar 
an cx';rii1)f 1'5(l

Acrea in Sy.No.88/EB or nodt"L*p"Ur vin'gr tnfavour of rhe applt, atr: '

Ttre applletl *", .*"yJEd-iemarotea ares and No Obiectit;"

Certiflcah glven area ls one and the eame' 
Contd .. . ..
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LilllTH;?#ffi,ffi HA 6ff -cim*"u"uon and Deveropment

#ft,ffi:'ffim*:mmgi,"ryfuhnffi
insmrctlons tlBt the waste

alla.

L The Srantee shall p8y the following amo'tmts beforo elroldon

of the leaee deed:'

(i).
(tt).

0it).

(lv).

(v).

DeadRent P^11ffiffiffif;,HLiffi-
Land AsseEsment , ffi&*"n,.
cessonland Asses€meni . l:#XtffiSffimr*'
Security Deposit ' : a tttfr'f'"ftnt b one year ded

Fent

Cessonlandholdarea: 
" 
hffi"" rt*?trrflff
(E&acture) ceil8 Ast ano

Rules' 2005.

3.

mggg,"ffi,%,tr.tf; i*ffffi sif; H$g
1966.

More than no Cmx 150 em in

size. Rs: ?50-00

and Cess

lct March
reeutarlv

tn75

Size.
1nxl

Slze.
no

Rs:1

{.

Contd.......... " "3

I

Ttre sant€o ohdl
on Iand

Bev tlrc desd renL [and
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authorlty.

Encl: ApPendlx

//s//

//ArIESIED/,'
\

-4a-z-

5. rhesranteelolu-par*_rymT.ft 
"Hr3x#,T',ffi:lTrates preslbed hm Um€ t

iiiluLutv-int"ra"a to tbe dhpatsbed ryd th"I onlv dispatch
';;'fi"l-*d; o" artpui"u pennl-t at! Eansit forms

it"tttito rto. ttre essL orre6i condernea' 'Ite grantee shall

;;Gh- e"t"il" d dtsprtchss imn€dlatelv soor- 
-after 

the

iiitin"i-"r-"t".irr "" 
piint*' 12(6XhXiti) of APMMC Rules'

1968.

The grantee should pev Seigiorage {ee 9r 
dead-r-e-I^:lich

;;T" hichJ." tui irn"ro aupatctred a consumed form

irilGi'i.Ttu".;t* ape'ured oncut schodule - and tr as the

X*;;-i;li 
-r*4,*' 

with Rulee l0(l) of Andhra

ffiffirvri"ot ui*ral Co'nceaglon RulB' 196&

The Government raay, during the curre4cy ofthe lease' va4

#'#gtirffi *tf"Hg"ffi 
'ffi 

HstffiT,i
taxes. 8s*ss|r€nts, €tc', what-lo ever lmpocd or cbar8ed- ;3 '

per cders of the Govemment'

The crantee should submlt scheme of Prospecting in the is

,"li"ifr tiii"G pr"n 
"itni" 

t*o vears from-tb date or

LecuUorr of tire Quarry t'ease thed fairling which the lea:'t

;'iff;;;n"l *ithout g,,i'u ut'v oplrcrtunit! He shtiuid

aarU,uit * *A"r takurg tI, that efleci to rhe Asst' Drl ectoi' oI

i[rr*-rlo c*fogy, PAIAMANERU before exccutiru tlie

Iea.ee deed.

'l'he crant i8 liat le tor cancellation slFu'ld it l']e tbund tirat I t

;';: iil;i id;itt-ut" ot *"t 
'n"de 

under a mis*ke i!{ r:r'

or owing to mls representation or taud or in excesstt - --

6. (a)

o.Or.

Note

1

sd/- v D.RA-rA (ioi',Al..

DI.NECIIOR OF MNES & GOOLOG\

PTDIIE,CIoRoFMINQS
lN-ooo,

To:
fW. S"f n"O"*"ndra Granltes, Prop: Sri S'Sunil

iadp"*, clittoorotsuct BY Rl

L6ov to tbe AssL Director of Mines urd Geoltryy' r- '- 
Alons wlth llle No. L3df,/Q/W
NF:l to 5 and CF: 1 to 36 PagEs'

Conv to the Zonal Joint Director of Mines and ueolul'

EIi'v ii [iI ov. pl*"*r or Mines utd Geol'gv' urd+ r

Copy to the Stock f ile'
l'.M8/29/1i08

811244



GOVERNMENT OF ANDHRAPRADESH
PR..EEDINGS oF THE ASST.DIRE.T.R oF MINE. eND Geoloov, 

''ALAMANER.((Present : Sri D. Subramanyam, B.Sc., Assistant Dtector)
-o0o-

PROCEEDINGS NO.1348/Q/20o7. 1ATED: 29rh May,20o8.

Sub: - Mines & euarries _ euarry l€ase for Black Granite over an extent of0.607 hectors in S.No.9g/3 of Kotamakanapalli _V. Cuduoalli _ MChittoor districr _ Granted in favor of Sf S. Sunit Kr;-. p;;,:;i7", d;Raghavendra Granites _ euarry Lease deed executed _ Work order _
Issued.

Ref: - 1.Progs.No.2486O /RS(l) /OZ, Dt. 28.01.2008 ofthe Director of
Mines & Geolog,,, Hyderabad.

2.This office Lr.No.]34a / e / 2007, dated:OS.02.2OO8.
3.Progs.No. 24A63 /RS _ l /OT, dt.24.O5.2008 ofthe Director ofMines & Geolo$/, Hyd. '
4.Letter dated. 29.OS.2OO\ from ttre graltee

-o0o-
ORDER:

Through the reference 1"r cited, the Director of Mines and Geolory,Hyderabad-has granted a euar4r lease for Black G.;;i;; ou., a,, extent of 0.607hectors in S.No. 98/3 of Kotamakanapa,i Vi,age, C"d;;;i' Mardal, Chittoor distdctfor ,a perind of rwenty years in r"ro. or 5.i s. sJ.rJ r.,,rn-, p.ot, rral". lJRaghavendra Granites.

In view of the above grant ordcr, this oflice through the ret 2"a cited, ttrisoffice has- requested ttre grantee to attend this oflice for executi-on 
"f O"*ryr 1"""" a".Jalong with necessary documents. Further the grantee has ,rot 

^tt".ra 
for execution ofthe quarry lease deed within the time. vide ."L...r". 3d ciiea, the Dtector of Minesand Geologr, Hyderabad has granted extension of time for execution of the qua-rrylease deed_with in 30 days froT 

^tle^ 
qte of receipt of oia".". Accordingly, the granteehas attended this offrce on 29.05.200g for execution ;i a"-.y lease deed withinstipulated period vide reference 3,d cited.

Hence, the euarr5r lease deed is executed on 19.03.200g for a period oftwenty yea-rs(20) i.e., from 29.OS.2OOa to 2a.OS.2O28. The ouarnr leasc hcrFh.,permitted to- commence the qua-rrJr lease operations r* sb.I-cH;i: ;;it *^:":area and subject to the conditionJ mentioned i" tt. e.o"".a."g" il ";t;;,;*rrt=and appendix enclosed to the proceedings r"t cited ,r,a ottli t"r^" a,d conditions ofAPMMC Rules, 1966 a,d subsequent Government orders and g*."rtiu. l.r"t-"tilri"issued from time to time and subject to the satisfactitn o'f q"".ry f.u". deed Form-G.

The Lessee should produce i.nlariably all the accounts, registers,documents, records, books etc., connec-ted with the 
"l.rUi.", 

i"u"" held by S$r April ofeyeq 
Iear_ before the Asst., Director of Mines anO Ceoiogr,'faamaner. The lesseeshould submit the Ouarterlv returns. ard Annua_l returi! to the Direcror, DeputvDirector and Assistant rrri*o.., 

.ol - 
y-"" urd e.;i;;j;;;;it: ";r;;r?H,j

Pa.lamaner as required under A.P.M.M.C. Rutes, f SO6 ;a'b.C.o. nutes, f SSS.

The Lessee should obtain the dispatch permitsfrom the Asst., Director of Mines and Geologz, Palam
material from the leased a-rea.

ASST.DIRECTOR OF MINES OGY,
PALAMANER.

arrd get the transit forms
r before transporting the

l:h

Sao
,"t^Y'

S,rvr @t,,u Conted. Page No.2
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To

Sri S. Sunil Kumar, Prot: M/s. Sai Raghavendra Granites' D'No' 13-265' DRS

Buitding, Ramachaldra Raod, Kuppam (Post), Chittoor -Dt'

Copy submitted to the Director of Mines and GeoloS', Hyderabad along with Q"L'
deed for favor of information.

Copy submitted to the Zonal Joint Director of Mines and Geolory' Kadapa along with

Q..L. deed for favor of information'

Copy submitted to the Dy.Director of Mines and Geolory, Kadapa along with Q L'

deed for favor of information'

Copy to the Tahsildar, Gudupalli along with sketch for information'

Copy to the Chief InsPector,
information.

Mines SaIety, Dhanbad along ivith sketch for

831246
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I 

Latitude: 12.693763 
Longitude: 78.229096 
Elevation: 653 .78±11 m 
Accuracy: 5.7 m 
Time: 07-03-2023 13:02 
Note: Sal Raghavendra Gran t 
sno.98/3 ext 0.607 heels 

Latitude: 12.693768 
Longitude: 78.229093 

~

evation: 653.31±13 m 
ccuracy: ·10.4 m 
me: 07-03-2023 , 3:02 

Note: ~al Raghavendra Gra 
sno.98/3 ext 0.607 hects 
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AtiilExuRE- xY\ o
GOVERNMENT OF ANDHRA PRADESH

ABSTRACT

MINES & MINERALS - ANDHRA PRADESH MINOR MINERAL AUCTION RULES,
2022.ORDERS-ISSUED.

INDUSTPJES & COMMERCE (MINES.IU) DEPARTMENT

G.O.MS.No.14 DArED:L4/43[2Q22
Read the following:

G.O.Ms.No.1172, Ind. & Com. Dept., Dt: 04-09-1967.
G.O.MS.No. 65, Ind. & Com. (M.III)Dept., Dt. 04.08.2021.
From the DM&G, AP., Letter No. 4O72/P/2O21, Dt: 13.09.2021.
From the DM&G, AP., Letter No. 4072/P/2021, Dt: 29.09,2021.
Govt Memo No. MGOMINM/rglzA24M.lll Dt. LL/tO/202L.
G.O.Ms.No. 8, Ind, & Com. (M.III)Dept., Dt. 16.02.2022.
From the DM&G, AP., Letter No. 4O72/P/2022-2,Dr:21.02.2022,
G.o. Ms.No. 13, Ind, & Com.(M.ll]?f or., Dt.t4/ Wl e922.

ORDERI.

The Government, after careful examination of the circumstances reported
by the DM&G, AP., vide Letters 3d,4h & 7e read above, and keeping in view the
orders issued vide G.Os znd& 8dt read above, have decided to formulate the
following rules called "The Andhra Pradesh Minor Mineral Auction Rules, 2022".

1.
2.

4,
F

6.
-7

8

Accordingly, the following notification will be published in the .Extra-
Ordlnary issue of the Andhra Pradesh Gazette with effect from L5/03/2022i

In exercise of the powers conferred by sections 15 and 23C of the Mines
and Minerals (Development and Regulation) Act, 1957 (Central Act 67 of 1957),
the Governor of Andhra Pradesh hereby makes the following rules regulating the
grant of mining leases in respect of minor minerals in the State of Andhra
Pradesh and for purposes connected therewilh, namely:-

PRELIMINARY
Short title:

These rules may be called the Andhra Pradesh Minor Mineral Auction
Rules, 2022.

Definitigns

1. (1) In these rules, unless the context otherwlse requires;-

1

2

(P.r.o)
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(a) "Act" means the Mines and Minerals (Development and
Regulation) Act, 1957(67 of 1957);

(b) "Assistant Director" means "Assistant Director of Mines
and Geology of the jurisdiction concerned, Government of
Andhra Pradesh".

(c) 'Auction Premium Amount" means the price quoted by the
bidders in accordance with these rules.

(d) "Deputy Directof, means "Deputy Director of Mines and
Geology of the District concerned, Government of Andhra
Pradesh".

(e) "Director", means'Director of Mines and Geology,
covemment of Andhra Pradesh".

(0

(s)

(h)

"E-auction", means'electronic auction"

"Govemment", means "Government of Andhra Pradesh"

"Local societies" include Labour Contract Cooperative
Societies registered before District Cooperative Registrar
under the Andhra Pradesh Co-Operatlve Societies Act,
1964 or the Andhra Pradesh Mutually Aided Co-Operative
Societies Act, 1995 for thd purpose of quarrying and shall
includeCo-operative Societies consisting exclusively of
Adivasisfi-ribal! or individual Adivaslsfl-ribal's in case of
Scheduled areas,

Provided that any concession in this tender
document shall be provided to local societies who are
falling in the same mandal as the proposed area of quarry
lease and such concession shall be extended to the local
societies to obtain the quarry leases for a maximum total
extent of twelve (12) hectares in the State.

Explanation: In order to determine the local status of
the societies to be considered for the concession and
subsequent participatlon in the e-auction process, all the
members such local societies shall be residing in the
same mandal as that of the respective Local society.

(i) "NIT" means "Notice Inviting Tender"

"Preferred bidder" means the bldder referred to in sub-
clause (iii) of clause (v) of sub-rule (d) of rule 9;

(i)
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(k) "Qualified bidders" means the bidder
clause (il) of sub-rule (d) of rule 9;

referred to in

(l) "Reserve Price" means a price, which shall be the minimum
price above which the bidders shall quote their bids.

(m)

(n)

"Section" means section of the Act;

(0)

"Technically Qualified Bidders" means the bidder as
referred to in clause(iv) of sub-rule (d) of rule 9;

"Tender Document" means the tender document issued by
the Director of Mines & Geology for conduct of an e-
auction referred to in sub-rule(b) of rule 11;

(2) The words and expressions used in these rules but not defined
herein shall have the same meaning as assigned to them in the Act and
Rules made there under.

3. Aoplication- These rules shall extend to the whole state of Andhra pradesh
and shall apply to all minor minerals except for the following:

(i) Mineral bearing areas reserved in favour of State or Central PSUs as
peTAPMMC Rules, 1966.

(ii) Ordinary Sand
(iii) Patta lands where Pattadar has not provided their concerned for e-

auction.
(iv) Forest lands,
(v) t,tineral bearing areas for which notices (LOIs) were issued.
(vi) Existing Prospecting Licenses granted under ApMMC Rules 1966

PART -II
SELECTION OF pREFERRED BIDDER FOR GRANT OF QU^ARRY LE.ASE

(4) Selection of Preferred Bidder:
Preferred Bidder shall be selected by the Director through an electronic
auction in the manner as specified in these Rules.

(5) Period of Ouarrv Lease:
The period for which a quarry lease shall be granted for the minor minerals
specified under these Rules as per Rule 12(5) and 15 ofthe Andhra pradesh
Minor Mineral Concession Rules 1966, as the case may be.

(6) Prereouisites for e-auction:

(a) The Director shall take prior approval of the Government for terms
and conditions of the tender document before initiation of auction
process.
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(b) The Dlrector may lnitiate an auctlon process for grant of a quarry
leases with respect to an area within the State in accordance with these
Rules.

(c) The Assistant Director of Mines & Geology shall identify and
demarcate the area where a mineral concession is proposed to be
granted through auctlon using Electronic Total Station (ETS) or
Difrerential Global Positioning System (DGPS) and the area so
demarcated shall be classifled into forests land, land owned by the
Government and private persons along with NOC from the concerned
departments and furnish the detalls to the Director through the Deputy
Director of Mines & Geology concerned'

(d) The Director shall lssue Notlce Invltlng
mineral concession auction after recelpt of
Deputy Dlrector of Mines & Geology concemed.

(e) The extent of area so demarcated shall include area required for all

ihe activitles falling under the definltion of 'mlne'as defined in clause (J)

of sub-section (1) of section 2 of the Mines Act, 1952.

(0 The mlnimum area proposed for e-auction for grant of quarry lease

under these Rules shall be four (4) hectares.

(S) The Director of Mines and Geology on his satlsfaction after due
colislderatlon of production level, Geographlcal or Topographical
condition may for reasons to be recorded ln writing, decrease the
mlnimum area proposed for e-auctlon for grant of quarry lease for all

minor minerals except Ordinary Sand such that the mlnimum are shall

not be less than one (1) hectare,

(h) The non-refundable tender document fee shall be as specified by the
Director ln the tender document.

Pmvided that a concession of 50o/o of the tender document

fee shall be provided to Local societies and such concession shall be
extended to the locat socleties to obtain the quarry leases for
a maximum total extent of twelve (12) hectares ln the State.

(7) Etlolbiliw of partlclpatino ln the €-Auctlon:

(a) For the purpose of partlclpatlng ln tte auction of Quarry- lease, the
terms and conditions of eligibllity as specified in the sub-rule (b) below'

(b) The applicant, shall have a mlnlmum net worth, as specifled by the
Dlrector ln the tender document.

Provided that the Net worth requirement of Local societies shall be

50o/o of the minimum net worth fixed and such concession shall be

extended to the local societies to obtaln the quarry leases for a

maximum total extent of twelve (12) Hectares in the State'

Tender with respect to
the proposals from the
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Explanation:

(i) In case an dppllcant is a subsidiary of another company
incorporated in India, the net worth of such holding company
may also be considered:

Provlded that, in such case, the applicant shall continue to be
a subsidiary of such holding company until such time the
appllcant meets the aferementioned net worth threshold.

(ii) In case of a company, the net worth shall be the sum of
paid up share capital and the free reseryes as per the audited
balance sheet of the financial year ended immediately
preceding the date of issuance of notice inviting tender.

(iii) In case the notice inviting tender ls issued between 1*
April to 3Os September (both days inclusive) of a year, the
audited balance sheet of the financial year before the
immediately preceding financial year, from the date of
issuance of notice inviting tender, may be submitted by the
bidder, if the audited balance sheet of the immediately
preceding financial year is not available.

(iv) In case of an individual, the net worth shall be the
closing cash balance on the last date for submission of
application, and such amount may include amount in savings
bank accounts in Scheduled Bank or Post Office, free and un-
encumbered fixed deposits in Scheduled Banks, Post Office,
Listed Companies or Government organisation or Public
Sector Undertakings of a State and the Central Government,
Kisan Vikas Patra, National Saving certificate, Bonds, Shares
of Listed Companies, Listed Mutual Funds, Unit Linked
Insurance Plan, Public Provident Fund, Surrender Value of Life
Insurance policies, and un-encumbered immovable property
in the name of Applicant,

(c) The State Government may, regard to article 244 and the Fifth Schedule to
the Constitution, the provisions of the Panchayats (Extension to the Scheduled
Areas) Act, 1996 (40 of 1996); and the Scheduled Tribes and other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007), make
such amendments to the terms and conditions of eligibility as it may deem
necessary.

(d) The bidder(s), either individually or group of associations, shall not have
any mineral revenue dues to the Government at the time of submission of bid
in e-auction.

Explanation: The partner/director of the company having shareholdings in
another quarry/mining leases held in the State shall not have any Mineral
revenue dues for such quarry/mining leases to the Government.
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(0 The eligibility for participating in the auction shall be determined as
pir the speclfled terms and conditions of eligibility and the Preferred
Bidder shall be decided solely on the basls of financial bids submitted by the
eligible bidders.

(S) Notrwithstanding anything contained in APMMC Rules, 1966, a quarry
lease for areas falling in the notified Tribal Areas shall be granted only in
favour of Co-operative Socleties consisting exclusively of Adiva sislfribals or
individual Adivasisfl-rlbals throu gh e-auction conducted by Director.

(8) Electronic Auction :-

(a) An auctlon shall be conducted only through an online electronic auction
platform,

(b) The Director may utilise any online electronic auction piatform which
meets the minimum technical and security requirements as specified in the
Guidelines for compliance to Quality requirements of e-Procurement Systems
issued by the Standardisation Testing and Quality Certification Directorate,
Department of Information Technology, Minlstry of Communications and
Information Technology, Government of India.

(9)Bidsecuri@:'

The Bid security shall be as specified by Director in the tender document for the
proposed area.

Provided that a concesslon of 50o/o of the Bid Security shall be given
to Local societies and such concession shall be extended to the local
socleties to obtain the quarry leases for a maximum total extent of
twelve (12) Hectares in the State.

(10) Biddino o rameters-

(a) An e-auction for selectlon of preferred bidder for grant of quarry
lease shall be conducted for determination of 'Auction Premium
Amount",

(b) For determlnation of auction premium amount, the reserve price
for quarry lease shall be in the multiples of Dead Rent per Hectare
per annum as specified by Director in the tender document of the
proposed area for the particular mlneral, in Indian Rupees.

(c) The bidders shall quote, over and above the reserve price, for
the purpose of payment to the State Government, an amount in
Rupees as "Auction Premium Amount",

::6::

(e) The bidder shall satisfy such conditions as may be prescr ibed by the
Director of Mines & Geology in the Tender Document.
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( 11) Biddino Process,-

(a) The Director shall issue a notice inviting tender on their
website to commence the e - auction process and such
notice shall contain brief particulars regarding the area under e-
auctlon, lncluding location, extent, mineral and ETSIDGPS Geo-
coordinates.

(b) The tender document issued by the Director of Mines and
Geology shall contain.-

i. Revenue survey details ofthe area identified and
demarcated, shall be divided into forests land,
land owned by the Government, and land not owned
by the Government.

ii. Plan showing the area with DGPS Coordinates attested
by the Tahsildar and Assistant Director of Mines &
Geology concerned,

iii, List of clearances and permissions already obtained with
respect to such area.

iv. No Objection Certificate (NOC) obtained from the
Tahsildar concemed in the case of Government land,
Consent from Pattadar in the case of Pattaland and in
case of areas falling within 500 m from the boundary of
the Forest land, an In-Principle Consent/Approval from
DFO concerned,

Provided that the NOC, Consent from Pattadar and
In-Principle Consent/Approval from DFO concerned
shall be obtained by Assistant Director of Mines &
Geology prior to issue of Nf[,

(c) The bidders shall be provided a fixed period, as notified by the Director to
study the tender document and such reports and the bidding process shall
commence only on expiry of such period,

(d) The auction shall be an ascending forward online electronic auction and shall
comprise of the following rounds, namely:-

(i) First Round of Auction to be held in the following manner, namely:-

(1) the bidders shall submit; -
(1) a technical bid comprising amongst others, documentary
evidence to conflrm eligibility as per the

(d) The bidders shall quote, as per the bidding parameter, for the
purpose of payment to the Government, an amount more than the
reserve price and the Auction premium amount so quoted shall not
be adjusted against annual dead rent or seigniorage fee, as the case
may be.
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provisions of the Act and the rules made thereunder
to participate in the auction, bid security
and such other documents and payments as
may be specified in the tender document; and

(2) an initial price o{fer which shall be above the reserve

(II) only those bidders who are found to be eligible in accordance with the
terms and conditions of eligibility specified in these Rules and whose initial
price offer is greater than the reserye price, referred to as "technically
qualified bidders", shall be considered for the second round of electronlc
auction;

Provided that the Director shall constitute a Committee for
evaluation of the Technical bids received and to recommend the
"technically qualifi ed bidders",

(III) The Highest initial price offer amongst the technically qualified
bidders quoted above the reserve price shall be the floor price of the
second round of online electronic auction"

(IV) The technically qualified bidders shall be ranked on the basis of the
descending initial price offer submltted by them and the technically
qualified bidders holding the first fifty percent of the ranks (with any
fraction rounded off to higher integer) or the top five technically qualified
bidders, whichever is higher, shall qualify as qualified bidders for
participating in the second round of electronic auctlon;

Provided that lf the number of technlcally qualified bidders is
between three and nive, then all the technically qualified
bldders shall be considered as qualified bldders.

Provlded further that in the event of identical initial price offers
being submitted by two or more technically qualified bidders,
alt such technically qualifled bidders shall be assigned the same
rank for the purposes of determination of qualified bidders and
in such case, the aforementioned fifty per cent shall stand
enhanced to the extent of tie occurring within the first fifty per
cent,

Illustration:

(i) In the event there are a total of ten technically
qualifled bidders, and each technically qualified bidder
submits dlfferent initial price offer, then the technically
qualified bidders holding the first flfty per cent of ranks
shall be consldered to be qualified bldders.

(ii) If three such technically qualified bidders sub-mit

the same initial price offer and are ranked in first fifty
per cent of the total number of ranks, then, all the three
technically qualified bidders shall be considered to be
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qualified bidders and the total number of qualified
bidders shall stand lncreased by two,

(V) Where the total number of technically qualified bidders is three or
more, the auction process shall proceed to the second round of auction
which shall be held ln the following manner, namely:-

(i) The qualified bldders may submit their final price offer which
greater t[an the floor price:

Provided that the final price offer may be revised till the
conclusion of the auction as per the technical specifications of the
auction platform;

(ii) The auction process shall be annulled lf none of the qualified bidders
submits a ffnal price offer on the online electronic auction platform;

(iii) The qualified bidder who submits the highest final prtce offer shalt be
declared as the "preferred bidder" immediately on conclusion of the
auction.

(VI) Where the total number of technically qualified bldders is less than three,
then no technically quallfied bidder shall be considered to be qualified bidder and
the first attempt of auction shall be annulled.

(VII) On annulment of the first attempt of auction, the Director may decide to;-
(a) commence the auction process de novo with a separate set of

terms and conditions and reserve price as it may deem fit and
necessary; or

(b) Conduct the second attempt of auction.

(VIIi) in case the Director decides to conduct the second attempt of auction as
per clause (ii) of sub-rule (g) above, the terms and conditions of the second
attempt of auction shell remain the same as in the first annulled attempt oF
auction

Provided that the highest initial price offer of the technically qualified
bidders if any in the first annulled attempt shall be the reserve price in first
round of the second attempt:

Provided further that the bidding shall continue to the second round even
in case the number of technically qualified bidders ls less than three,

(IX) Second Round of Auction to be held in the following manner, namely:-

i. The qualified bidders may submit their final price offer which
shall be greater than the floor price:
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that the final price offer may be revised till the conclusion
auction as per the technical specifications of the auction

ii. The auction process shall be annulled if none of the qualifie-d bidders

submits a finai price offer on the online electronic auction platform;

(X)Thequalifiedbidderwhosubmitsthehighestfinalprlceoffershallbe
oectarea as the ,,preferred bidder" by Director immediately on conclusion of the

auction.

Provided
of the
platform;

(12) Grant of Ouarrv Lease

(a)Upon completion of auction process, the preferred bidder shall- -pay 
the Auction Premlum amount to Director ln the Head of

Aciount as specified by the Director of Mines and Geology within
two weeks from completion of e-auction.

(b)Upon receipt of the Auction Premium amount, the Director of
Mines and Geology / D$uty Director of Mines and Geology
concerned, as the case may be, shall issue a notice (letter of
intent) to the preferred bidder as specified in sub-rule (d) below.

(c) In case, preferred bldder ls not able to furnish the Auction
Premium amount within two weeks from completion of e-auction,
the second highest bidder will be given preference by the Director
to match the highest Auctlon Premlum amourit and after
remittance of the hlghest Auction Premium Amount, the
respective bidder shall become preferred bidder and a Notice
(Letter of Intent) be lssued as per sub-rules (a) and (b) above.

(d)The Preferred Bidder shall comply'with the following conditions for
grant of Quarry lease deed within the perlod specified in rule 7 &
f Z(S) of tfre APMMC Rules 1966, for the minor mlnerals as the
case may be:-

Continuing to be in compliance with all the terms
and conditions of eliglbilltY;
Submission of Security DePosit as specified by the
Director in the tender document.
Obtaining Approved Mining Plan, Environmental
Clearancl, Consent for Establlshment, Forest Clearance
(in case of Forest land) and any other relevant consents,
ipprovals, permits and the like as may be required
under applicable laws for commencement of quarry

operations;
Satisfying such other conditions as

may be speclfled by the Dlrector of Mlnes and Geology.

ll,

Il,
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Affidavit regarding annual minimum production
conditions to be submitted as specified in the Tender
document.

(e) Upon fulfillment of the conditions specified above, the Director of
Mines and Geology/ Deputy Director of Mines and Geology
concemed, as the case may be, shall grant a euarry Lease to the
Preferred Bidder and such Quarry Lease shall be subject to the
provisions of APMMC Rules 1966.

(0 If the Preferred Bidder failed to fulfill the conditions specifled in
sub rule (d) above within the specified period, the notice issued

as per sub rule (b) above shall deemed to be cancelled and
payments made so far shall be forfeited,

(g)The Quarry Lease Deed shall be executed by the Assistant
Director of Mines & Geology as per Rule 12(5)(e) and 13(1)
of the APMMC Rules 1965, for the respective minor minerals, as
the case may be.

(h)Any new mineral is discovered in the Quarry Lease area granted
through auction during the lease period, then the holder of Quarry
lease shall follow the provisions of the APMMC Rules, 1966 as
amended from time to time for inclusion of such new mineral in
the Quarry Lease Deed.

(i) The date on which the Quarry Lease Deed is duly executed shall
be the date of commencement of the Quarry lease.

(13) Security Deposit fqr quarrv Lease

The security deposit shall be provided as the manner
prescribed by Director which may be invoked as per the provisions
of Quarry Lease Deed and existing APMMC Rules, 1966.

(14) Time eriod

The time period for compliance of these rules shall be as specified
in the tender document,

PART - III
MISCELLANEOUS

(1s) Rioht of rst refusal to Local societies:

In case of auction of quarry leases, Local societies shall be given right of
flrst refusal in the auction oF guarry leases falling within their Mandal.

961259



iilzii

Provided that such Local societies shall be a Qualified Bidder in

the auction of that particular area and match the highest
premium amount quoted for such quarry lease in e-auction
conducted bY Director.

Provided further that the total extent of quarry leases to be

held by such local Societies shall be twelve (12) hectares in the
State of Andhra Pradesh by uslng the Right of first refusal under

this rule,

( 16) Rioht of first refusal to the existing quarn lease holders'-

(i) In the cases of the existing leases covered under the
aieas of pattalands where the consent is provided and Government
lands, on the expiry of the lease period, the area shall be put up for e-

auction.

(ii) The process of e-auction shall be started well in advance so that
before the expiry of the lease period, new lease may be granted

without any gaP;

(iii) The existing lessee shall have right of first refusal at the time of e-
iuction held for such lease after expiry of the lease period in the
following manner namely;-

(a) to be eligible to exercise the right of first refusal. the lessee shall

comply with the conditions of the mining lease, the act and the rules
made thereunder till its expiry and shall emerge as technical
qualified bidder as per provisions laid down in these rules.

(b) upon conclusion of the e-auction, the Director of Mines &
Geology shall issue a notlce to the lessee seeking written
confirmation of his/her willingness to exercise the right of first
refusal within a period of seven days of the conclusion of the e-
auction;

(c) the notice given under clause (ii) shall be acknowledged by the
leisee and who shall, wilhin a period of two weeks of receipt of
notice, exercise the right of flrst refusal in wriung to the Director of
Mines & Geology, failing which it shall be construed that the lessee is

not desjrous of exercising the rlght of first refusal and the successful
bidder shall be entitled to a mining lease in the manner provided in

these rules

(d) if these lessee exercise the right of first refusal and matches
the highest final offer price, the lessee shall be deemed to be

succesiful bidder in place of the eailier successful bidder declared
after the e-auction shall be entitled to a mining lease in the manner
provided in these ru les'

(e) in case the lease holder or preferred bidder or LoI holder,

expires the lease shall be considered to be granted in the name of
the successor of the deceased person.
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(L7) PrggeduJe for grant of ouarry leases in areas held by private
oersons (pattalands),-

(a) In a. proposed mineral block, where the land owned by the private
persons (pattalands) is more than 75olo of the total proposed area, then
proposed mineral block shall be considered as pattaland and shall be
disposed as per the procedure laid down in these rules and APMMC Rules
1966.

(b) For the mineral bearing areas which are falling in pattalands and
where the pattadar concerned has provided consent for grant of guarry
lease through e-auction;

Prior to issue of NIT for conduct of e-auction in areas held by
private persons, a consent from Pattadar, as the case may be,
shall be obtained by Assistant Director of Mines and Geology by
enterlng into an agreement with the pattadar or person authorized
by Pattadar in this regard as per sub-rule (c) below.

Provided that the Consent received from Pattadar shall be
irrevocable and shall be vali{ UII expiry of lease period or till
exhaust of the mineral, whichefer is later.

(c) The lease holder shall pay an additional amount equal to twenty
percent (20o/o) of Seigniorage Fee to pattadar on mineral dispatches
made from the lease area through the Director on monthly basis,

(18) Publishino of Successfullv auctioned reas'details

(a) The Director shall publlsh the details of the Successfully auctioned
blocks in the website of Department of Mines & Geology on monthly
basls with the following detailsi

(i) Details of block - Name of the mineral, Location, Assistant
Director of Mlnes and Geology's Jurisdiction and District.

(ii) Highest Auction Premium Amounts

(iii) Extent in Hectares and Highest Auction prernium Amounl
per hectare

(b)The Director shall also publish the district wtse and mineral wise
highest Auction premium amounts and the average hectare wise
highest Auction premium amounts of the successfully auctioned blocks
in the last 12 months and 36 months in the website of Department of
Mines & Geology on monthly basis.

(19) Remittance of Auction Premium amounts to Deoartment of Mines
& Geoloov
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The proceeds pertaining to Auction Premlum amounts of
successfully auctioned blocks sh;ll be remitted as per the procedure laid

t20)

(21)

down by Director,

Powers to issue Orders/Clarificatlons/Guidelines:

The Govemment shall be the sole Authorlty to issue clarifications,

exemptions, guidelines or relaxatlon orders from time to time, in

lmplementatlon of these rules.

AoolicabiliW of General Provisions:

The General provisions of Minor Mineral Concesslon Rules, 1966 or
any subsequent rules/amendments to be issued by Government or the
orders, guidelines, clarifications issued by Government ln thls regard from
time to lime shall apply to any situation, whlch is not expressly stated
herein.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNMENT(MIN ES)

To
The Commissioner of Printing, Stationery & Stores Purchases (Printing Wing)
Andhra Pradesh, Vijayawada. (with a request to publlsh the above notification
and arrange to send 200 copies of the same to the Government in Industries
& Commerce (M.III) Department and 100 copies to the Dlrector of Mines &
Geology, A.P., ibrahimpatnam,Vijayawada).
The Director of Mines & Geology, Andhra Pradesh, Ibrahimpatnam.
The Chief Executive Officer, MERIC, Vijayawada.
All the District Collectors in the State'
All the Joint Director /Deputy Director / Asst. Director of Mines & Geology
through the Director of Mines & Geology,Ibrahimpatnam.
Copv to:
The Secretary to Govt, Ministry of Mines, Govt. of India, Shastry Bhawan,

New Delhi.
The RCoM, IBM,Room No:603, 6s Floor, CGO Tower, Kavadiguda,
Secunderabad.
The Law Department.
The Finance Dept.
The OSD to Minister for Mines & Geology'
The PS to Prl. Secretary to Govt., (Mines)
SF/SC(Comp.No. 1510364)

// FORWARDED :: BY ORDER //

SE ON LtrK
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GOVERNMENT OF ANDHRA PRADESH

PROCEEDINGS OF THE DIRECTOR OF MINES & GEOLOGY :: IBRAHI|4P
IPRESENT: SRI V.G.VENKATA REDDY. DIRECTORI

pRocEEDTNGS NO.30145 / Or3-2/ 2OL7 oatei2L-07 -2020.

Mines & Quarries - Quarry Lease for Black Granite an extent of
0.611 Hectares in Sy,No.100 of Kotamakanapalli Village, Guddupalli
Mandal, Chittoor District infavour of M/s Sri Sai Krupa Granites,
Proprietor: Sri M.Chandrasekhar - Granted - Orders - Issued,

Sub:-

Ref: -

\u'l

1.

2.
3.
4.

q

Quarry Lease application dt.25.09.2009 from M/s Sri Sai Krupa
Granites, Prop: Sri M.Chandrasekhar.
ADM&G, Palamaneru File.No.304ZQl2009, Dt.28.10.2017.
DM&G Notice No.30145/R5-1/2017, dated:14.02.2018.
Letter dated.09.09.2019 from M/s Sri Sai Krupa Granites, Prop:
Sri M.Chandrasekhar
Representation dated.16.12.2019 from lv1ls Sri Sai Krupa
Granites, Prop: Sri M.Chandrasekhar.

****

are
M3

( nQ(

\

ugh the reference 1* cited, l4ls Sri Sai Krupa Granites, Proprietor
ndrasekhar has filed an application for grant of Quarry Lease for

Black Granite an extent of 1.000 Hectare in Sy.No,98/2. & 100 of

^ Kotamakanapalli Village, Guddupalli Mandal, Chlttoor District for period of 20

. Jtr y""rr with the documents required as per Rules. The said Quarry lease
, ^ \L'" application was received by the Assistant Director of lvlines and Geology,
.\d ^'\halamaneru on 25.09.2009.

, $\'
^\l0\ .c/ rhrcugh the reference 2nd cited, the Asst. Director of l"lines and

-.r( 1u."'- Geology, Palamaneru submitted proposals for grant of quarry lease for Black

f- Granite an extent of 0.611 Hectares in Sy.No.100 of Kotamakanapalli Village,
Guddupalli Mandal, Chittoor Oistrict for period of 20 years in favour of
M/s Sri Sai Krupa Granites, Proprietor: Sri M. Chandrasekhar.

After careful examination of the proposals of the ADM&G, Palamaneru,
notice was issued to lvl/s Sri Sai Krupa Granites, Prop: Sri M. Chandrasekhar
vide reference 3'd cited to submit Approved Mining Plan along with Consent
for Establishment (CFE) from APPCB and Environmental Clearance from
l'4oEF, Government of India as per OS No.1533, Dated:14.09.2006 within
(6) months for grant of quarry lease.

Through the reference 4th cited, M/s Sri Sai Krupa Granites, Proprietor:
Sri M. Chandrasekhar ha6 submitted Mining Plan approved by the Deputy
Director of Mines & Geology, Kadapa, vide Letter No.59/MM P/PLN4 R/2019,
dt.03.05.2019, Environmental Clearance issued by SEIAA, Vijayawada Order
No.SEIAA/API CTR/MIN/05/2019/982-673, dated:06.08.2019 and copy of
Consent for Establishment (CFE) issued by the Joint Chief Environmental
Engineer, Kurnool vide Order No.CTR-1562/PCB/ZO-KNVCFE/2019, dated
05,09.2019 and requested to grant of lease in his favour over the subject
a rea.

As per the Approved Mining Plan the Mineable Reserves
14,024 M3 of Granite and the life of the mine is 9 years @ 1,617
productions per annum.

The Environment Clearance was issued for average production of
1617 M3 / per year with validity of 7.54 years or the expiry date of mine
lease period issued by the Government Whichever is earlier.

The Consent for Establishment was issued on 05.09.20219 the
production of 1617 143 per annum and the same is valid (7) years from the
date of issue of order.

I
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Through the reference 5rh cited, M/s Sri Sai KruPa Granites, Proprietor:
Sri M. ChanJrasekhar have furnished Income Tax Returns for last (3) three
years,

In view of the above circumstances and in exerclse of the powers

conferred under Rule 12(5Xa)(i) of APMMC Rules, 1966, a quarry lease for
Black Granite an extent of 0.611 Hectares in Sy.No.100 of Kotamakanapalli

Village, Guddupalli Mandal, Chittoor District is hereby granted in favour of
v/s tii sai Kiupa Granites, Prop: sri M. chandrasekhar for a period of
2it years, subject to the following conditions and the conditions mentioned in

the appendix enclosed to this order, other terms and conditions under
Granite Conservation and Development Rules, 1999 and subsequent

amendments, executive instructions issued there on from time to time'

1. The grantee shall pay the following amounts before execution of the
lease deed: -

(i) Dead Rent :: Rs.1,30,000/- per hectare per annum'
(ii) Land :: As per rates fixed by the Revenue Department

Assessment
(iii) Cess on Land :: At the rate of Rs.o.37 paise per rupee on Land

Assessment Assessment.

(iv) Security :: A sunLequivalent to one year dead rent'
Deposit

2. Levy & Collection of Cess on MBL @Rs'25 Per Cum as per A'P'M B'L

(Infiastructure) cess act and iules 2oo5 shall be subject to the final outcome

of W. P.No.33388/17 & Batch.

3. The grantee shall execute the lease deed in Form "G" within (60) days

froni the date of grant as per Rule 12 (5) (e) of A,P'M'M'C' Rules,

19 66.

4. The grantee shall pay Seigniorage Fee in advance along with DMF and

uERii as detailed below and dispatch the Granite under a valid

dispatch permit and transit form issued by Asst. Director of Mines and

Geology concerned
Rate r cubic meter

Rs:1150

5 The grantee shall pay the dead rent, Land Assessment and cess on

Land Assessmeni one month in advance i'e', before 1* March of

;;;ry y;rt during the subsistence of the lease period regularly

whether formally demanded and called for or not'

The grantee shall pay Seigniorage fee as per the rates presrribed from

ii.ui, ti." under iiem no.rz (+) Schedule-I in advance for quantity

i"i""ilJio U" dispatched and then only of dispatch the material under

li.l" Oiip"rcn permit and transit forms obtained from the Assistant

Oii".toi .on.".ned. The Grantee shall furnish details of dispatches

-r"Ji"t"rv soon after the dispatches of material as per Rules

12(s)(h)(iii) of A.P.M.M.c. Rules, 1966'

6

Below
75 Cm Size

tselow z/u Lm. A
150 Cm and

below size

Mini Gang Saw above
270 Cm X 150 Cm Size

Super ang Saw
above 300 Cm X

180 Cm Size
Rs:270oRs:2875Rs:345O

2olo of Sei n rora e feeIY E RIT
12.50/o of Sei n iora e FeeDMF

fe sa e fn as o edree ud 0ctin rao e p5z oa/o Sf eN ote I 9
I De tI.4mo em fc pSU TIt Se c& )dn

G.O.Ms.No.28,
Dt:15-02-2018.
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To
M/s Sri Sai Krupa Granites,
Prop: Sri M. Chandrasekhar,
D.No. 18-102, Venkateswara Nilayam,
Vinayaka Street, New Pet,
Kuppam -517425, Chittoor District ------- [BY RPAD]

B

9

The grantee should pay Seigniorage fee or dead rent whichever is
higher on the mineral dispatched or consumed from the land at the
rates specified under Schedule-I and II as the case may be in
accordance with Rule 10(1) of A.P.M.M.C. Rules, 1966.

The grantee should submit Consent for Operation (CFO) after
execution of the lease deed and before starting Quarrying Operations
to the concerned ADM&G, DDM&G and DM&G.

Before completion of the validity ot (7.54) years or the expiry
date of mine lease period issued by the Government of A.P,
whichever is earlier of Environmental Clearance, the grantee
should submit E.C afresh for further continuation of quarry
operations.

Note: The grant is liable for cancellation should it be found that it was
grossly inequitable or was made under a mistake of fact or
owing to m is-representation or fraud or in excess of authority.

Sd/. V.G.VENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

n{-- Ne66iT" the Asst. Director of
' File No.3042Qy'2009

ogy, Palamaneru along with
IBY RPAD].

Mines and Geol

Copy to the Deputy Director of Mines and Geology, Chittoor.

ll All D//

foT DIRECTOR OF MINES & GEOLOGY

@,h

I
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APPENDIX TO PROCEEDINGS NO:30145/ D 13-2l 20 17, Dated:21-07-2O20.

1) The grantee should erect and maintain at their own expenses boundary pillars of
substantial materlal as per Rule 12(5)(h)(v) of APMMC Rules, 1966.

2) The grantee should without delay send to the ADM&G concerned a report of any
accident involving death or injury to any pe6on which may occur in and around
the lease area and shall observe all the rules for the time being in force
regarding the working of lease.

3) The grantee should not assign, sublet, transfer or otherwise dispose of the area
under lease without obtaining the previous sanction in writing of the Dlrector of
Mines and Geology.

4) The grantee should obtain permission of the ADM&G, concerned before
he/she/they would erect on the areas under lease any building or structure for
quarrying purpose if the area belongs to Government.

5) If in the course of quarrying any mineral not specified in the lease is discovered
the grantee should at once report such dlscovery to the ADM&G concerned so as
to obtain necessary orders for quarrying the same.

6) The grantee should carryout Quarrying/Mining Operations in accordance with the
Mining Plan approved for the entire duration of the lease with annual program
and plan for excavation on the precise area year to year for 5 yeari. The scheme
of Mining for the next 5 years and so on should be submitted and got it approved
as per Rule 18 of Granite Conservation and Development Rules, 1999.

7) The grantee should stack the non saleable granite rejects, small granite blocks
suitable for possible use in manufacturing of bricks, Flooring, wall Tiles, etc.,
dumping of to soil, over burden, waste material as per Rule 22 of Granite
Conservatlon and Development Rules, 1999.

8) The grantee should prepare all plans. Sections and tracings or copies thereof and
kept the same at the quarry and submit the same to the State Government or
any person authorized in this behalf as when required as per Rules 27 & 28 of
Granite Conservation and Development Rules, 1999.

9) The grantee should take all possible precautions for protection of the
environment and control of pollution while conducting the quarrying as per the
Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the
Environment (Protection) Act, 1986 (29 of 1986) and Granite Conservation and
Development Rules, 1999.

10) The grantee should submit the notice of intimation of opening quarry/mine and
intimation of existence of quarry of mine, abandonment of surrender of quarry,
temporary discontinuance of work in quarry, intimation of reopening of a quarry,
quarterly and annual returns, certain appointments/resignation / Termination/
charges of address and records of bore holes as per Granite Conservation and
Development Rules, 1999.

11) The grantee should observe the provisions of Mines Act, 1952, the Mineral
Conservation & Developments Rules, 1966 & the l4etalliferrous l.4ines Regulation,
1961 and Granite Conservation and Development Rules, 1999.

12) The grantee should not cut or in urea any trees in the area without prior
permission of the ADM&G concerned.

13) The grantee should conduct quarrying/mining operations within period of 2 years
from the date of execution of the lease.
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14)The grantee should keep accurate and faithful accounts showing the quantity and
other particulars of Granite obtained & dispatched from the quarry / mine. The
number and Natlonality of persons employed therein record of all inches, pits and

drillings made in the course of quarrying operations/mining operations and allow the
officers oF Department to inspect the same and also to produce the same to the
Department as and rrhen demanded,'

15)The grantee should not pay a wage less than the Minimum wage prescribed by the
Central or State Government from time to time under the Minimum Wages Act,
1948.

16)The grantee should not use explosives in conducting quarry operations without
obtaining prior sanction from the competent authority.

17)The grantee should make arrangements on his own for approach to the area granted
and also with the adjacent agricultural land holders or any others if necessary for
smooth conducting of quarrying operations in the area granted.

18)Further, the grantee should without any condition permit the adjacent and nearby
licensed lease holders for the movement of men and material through the area
granted in case directed by the ADI4&G, concerned.

19)The grantee shall on their own, to obtain the consent of the surface owner to enter
his land and settle the terms of compensation, if any for the injuring that may be
caused to the land by the quarrying operations. The grant of Q L. does not bind the
State Government to give physical possession of the land in question of the grantee.

2O)The grantee should not work within 45 meters of any railway, or any public works or
buildings or of other permanent structures as per Regulation 109 of Metalliferrous
Mines Regulations 1961 and also not to work within horizontal distance of 15 meters
from either bank of a river or canal or from the boundary of a lake, tank or other
surface reservoir as per Regulation 127 of Metalliferrous Mines Regulations, 1961
with regard to the safety margins to be left to the High Ways and other Village
Roads.

21)The gra;tee should dump waste material within the leased area only

Sd/- V.G.VENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

for DIRECTOR OF MINES & GEOLOGY

I
i

%
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PRoCEEDINGS OF THE ASST. DIRECTOR OF MINES AND GEOLoGY :: PALAMANER

(Present: sri B. RAMACHANDRA, M'Sc, Asst. Director (FAC))

PROCEEDINGS NO: 3O47lq2lBG/2009 DATEroT-oa-202O

sub: Mines and Quarries - Minor Minerals - Quarry Lease for Black Granite over an extent

of 0.611 Hectares at Sy. No. 1OO of Kotamakanapalll (V), Gudupalli (M) in Chittoor

District for a period of 20 years in favour of M/s Sri Sai Krupa Granites, Prop: Sri

M.chandrasekhar -Quarry Lease Deed executed - Work Orders - Issued.

Ref 1) Proceedings No: 30145/D13-2l20L7, OtiZl'O7'2020 of the Oirector of Mines and
Geology, IbrahimPatnam.

2) Letter No: 3047/Q2/BG/2009, Dt:23-07-2020 of the Assistant Director of Mines
and Geology, Palamaner.

3) Letter Dt: 06-08-2020 of the grantee M/s Sri Sai Krupa Granites, Prop: Sri M.

Chandrasekhar,

ORDER:

Through the reference 1"t cited, the Director of Mines and Geology,

Ibrahimpatnam has granted a Quarry Lease for Colour Granite over an extent of 0.611

Hectares at sy. No: 1OO of KotamakanaPalll (V), Gudupalli (M) in Chittoor Dlstrict for a

period of 20 (twenty) years in favour of M/s Sri Sal Krupa Granites, Prop: Sri

M.chandrasekhar under Rule 12 (5) (a) (i) of APMMC Rules, 1966 subject to condition that

the grantee shall furnish the Consent for Operations (CFO) from APPCB after execution of

lease deed and before startlng of quarrying operatlons at the subject area.

Through the reference 2nd cited, the ADM&G, Palamaner has requested the

grantee to pay necessary advance rental and submit required documents within the

stipulated period and to attend for execution of Quarry Lease Deed on or before 18-09-

2020,

Further, the grantee through the reFerence 3'd cited, has submitted the

required documents and paid the necessary advance rentals, Security Deposit amounts

t/vithin the stipulated time.

Hence, the Quarry Lease Deed is executed today l.e. on o7-0a-2020 in favour

of M/s Sri Sai Krupa Granites, Prop: Sri M. Chandrasekhar for BLACK GRANITE over an

extent of 0.611 Hectares at Sy.No: 100 of Kotamakanapalll (V), Gudupalli (M) in Chittoor

District for a period of 20 Years with effect from O7-Oa-2O2O to 06 -08-2040.

The lessee M/s Sri Sai Krupa Granites, Prop: Sri M. Chandrasekhar is hereby

permitted to commence the Quarrying operations for Black Granite over an extent of 0.611

Hectares at Sy.No: 100 of Kotamakanapalli (V), Gudupalli (M) in Chittoor Oistrict for as per

G.C.D.R.1999 & APMMC Rules 1966 and the rules to be amended from time to time. The

lessee should have to produce all the accounts, reglsters, documents, records etc., in

connection with the lease by 5s April of every year before the Asst. Director of Mines and

Geology, Palamaner, Chittoor (Dt).
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ThelesseeshouldsubmlttheQuartertyreturnslnForm.F,,andAnnualreturn.].}
Form'G'to the Director of Mines and Geotogy, Ibrahlmpatnam' Vijayawada' under copy

marked to the Deputy Director of Mines and Geology' Chittoor and to the Asslstant Dlrector

of Mines and Geology, Palamaner as required under Rule 41 of G'c D'R'1999' The lessee

should send a report in Form 'F', to the chief Inspector of Mlnes safety, Dhanbad and to the

Asst., Dlrector of Mlnes and Geology, Palamaner as required under Rule 30 of APMMC Rules'

1966.

Further, the lessee is hereby dlrected to submlt

l.Before comPletlon of valldlty of (o7) years of Pertod of Ec' the grantee should

submlt the Ec afresh tor further conttnuatlon of Quarry OPeratlons'

2.Beforc completlon of vatldlty ot (O7) years of Perlod of CFE' the grantee should

submlt the CFE afresh for further contlnuatlon of Quarry Operatlons'

3.consent for Operattoic (cFo) from APPCB after executlon of Quarry Lease Deed

and before startlng quarrytng operatlons'

The lessee has furnlshed an undertaking to that effect as directed in the grant

order. The lessee shall submlt the Scheme of Mining and renewals of statutory permissions

from time to time.

Further, the lessee should obtaln the dlspatch permlts from the Assistant Dlrector of

Mines and Geology, Palamaner before transporting the material from the leased area' The

lessee should abide all the condltions as per the Annexure appended to the Grant order

scrupulouslY',

N9IE; This order will become null and void if it wilt be found that it was grossly

inequitabte or was made under a mistake of fact or owing to misrepresentatlon of

fraud or in excess of the authoiry,

EE:!: Lease Deed Form-G

i of Mines a eotogy (FAc),
Palamaner

To

M/s Sri Sal Krupa Granltes, Prop: Sri M' Chandrasekhar'

ruitiyim, vinayata Street, New Pet, Kuppam, Chittoor Dlstrlct-
D.No.18-102, Venkateswara

517 425.

copv submltted to:

The Director of Mines and Geotogy, Ibrahimpatnam, vijayawada along wlth Quarry Lease

deed for favour of lnformatlon. (02 sets)

The Dy. Dlrector of Mlnes & c"oriJi;tnittoor, along with Quarry Lease deed for favour of

informatlon.
iiii'6ul' o"ii".tot of Mines & safety, Chennai for favour of information'

it'" oLttrct collector, chlttoor for favour of informatlon'

ihu Eo"tioir"r. c"neral, IBM, Nagpur for favour of lnformation'

iii" i.p.'i'iiirrtr"" Coniror giara, i<iishna t'tagar, Kurnool for favour of informatlon'

Colvler
TheLabourEnforcementofflcer(central),o,No7l2o7,Mettapalem,Gudur.524101,
Nellore Dlstt' (AP). for lnformatlon'

The Tahslldar, Gudupalll (M) for lnformation and safeguard / prevent the surroundlnq land

;;;";;;;i[l.h'neii ot Lxcavation 7 dumpins / stockins' etc'

\
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GOVERNMENT OF ANDHRA PRADESH
PROCEEDINGS OF THE DIRECTOR OF MINES & GEOLOGY :: IBRAHIMP

IPRESENT: SRI V.G.VENKATA REDDY, DIRECTORI

PROCEEDTNGS NO.30L45 / DL3-2/ 2OL7 oalei2l-07 -2020.

Mines & Quarries - Quarry Lease for Black Granite an extent of
0.611 Hectares in Sy.No.100 of Kotamakanapalli Village, Guddupalli
Mandal, Chittoor District infavour of M/s Sri Sai Krupa Granites,
Proprietor: sri M.Chandrasekhar - Granted - Orders - Issued'

1. Quarry Lease application dt.25.09.zoog from M/s Sri Sai Krupa
Granites, Prop: Sri M.Chandrasekhar.

2. ADM&G, Palamaneru File.No.3047lQy'2009, Dt.28.10.2017.
3. DM&G Notice No.30145 /R5-1/20L7, dated:14.02.2018.
4. Letter dated.09.09.2019 from M/s Sri Sai Krupa Granites, Prop:

Sri M.chandrasekhar
5, Representation dated.16.12.2019 from M/s Sri Sai Krupa

Granites, Prop: Sri M.Chandrasekhar.
+***

. OREER:

lt,-l,tZ'^\il\' Through the reference 1* cited, M/s Sri Sai Krupa Granites, Proprietor:

V Y' ' Sri M. chandrasekhar has filed an application for grant of Quarry Lease for
/ I ) Black Granite an extent of 1.000 Hectare in Sy.No.98/2. & 1o0 of

Kotamakanapalli Village, Guddupalll Mandal, Chittoor District for period of 20

A years with the documents required as per Rules' The said Quarry lease

. - \'"- application was received by the Assistant Director of Mines and Geology,
W --\halamaneru on 25.09.2009.'' , .ty

q 0\ ;y' ' Through the reference 2nd cited, the Asst. Director of l4ines and

--( l"J Geology, Palamaneru submitted proposals for grant of quarry lease for Black
- ' l- Granite an extent of 0.611 Hectares in Sy.No.100 of Kotamakanapalli Vlllage,' Guddupalli Mandal, Chittoor District for period of 20 years in favour of

M/s Sri Sai Krupa Granites. Proprietor: Sri M, Chandrasekhar.

After careful examination of the proposals of the ADM&G, Palamaneru,
notice was issued to 1"1/s Sri Sai Krupa Granites, Prop: Sri M. Chandrasekhar
vide reference 3'd cited to submit Approved l,lining Plan along with Consent
for Establishment (CFE) from APPCB and Environmental Clearance from
MoEF, Government of India as per OS No.1533, Dated:14.09.2006 within
(6) months for grant of quarry lease.

Through the reference 4h cited, M/s Sri Sai Krupa Granites, Proprietor:
Sri M, Chandrasekhar has submitted Mining Plan approved by the Deputy
Director of Mines & Geology, Kadapa, vide Letter No.59/MMP/PLMR/20L9,' dt,03,05,2019, Environmental clearance issued by SEIAA, Vijayawada Order
No.SEIAA/API CTR/MIN/05/2019/982-673, dated:06.08.2019 and copy of
Consent for Establishment (CFE) issued by the Joint Chief Environmental
Engineer, Kurnool vide Order No.CTR-1562/PCBIZO-KNUCFE/2019, dated
05.09.2019 and requested to grant of lease ln his favour over the subject
a rea.

G

Sub: -

Ref:-

aJ

G

ar

a,

gqoY

t
\

As per the Approved Mining Plan the Mineable Reserves
74,024 M3 of Granite and the life of the mine is 9 years @ 1,617
productions per annum.

are
M3

The Environment Clearance was issued for average production of
1617 I\43 / per year with validity of 7.54 years or the expiry date of mine
lease period issued by the Government whichever is earlier.

The Consent for Establishment was issued on 05.09.20219 the
production of L677 M3 per annum and the same is valid (7) years from the
date of issue of order.

a

I
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Throuqh the reference-5s cited' M/s Sri *i Krupa Granites' Proprietor:

sri M. chandrasekhar have "'ni'i""i 
itl*rnu ru* Reiurns for last (3) three

years.

In view of the above circumstances and in exercise of the powers

.o n r",i" o','n i "i ^i; 
i ;, z t s r 

1" { i*":*liliV:o 
"1 

? B B, 
"? 

ft liil"'-"."&:X!
Black Granite an extent or 

':"n'ni";;";;;r].t ts nereUy granted in favour of

Ii)f ?"':1'xl;J:i:ii1i.",-'"'"%i[li:mtf :'.'',f "lf *n:;l"Sti
il",:"##?Ti:,$l11ti"J#'"1$"ii:i;;g4,;r11i*u*:l
Granite Conservation ano

amendments, executive instru

1. The grantee shall pay the following amounts before execution of the

lease deed: -(i) Dead Rent :: tl il1?.,,i!/iX""JffTfj?f:,i,1J#0".,',"".( ii) Land ii t

;,,,, ::::':f :l:, : : At the rate or Rs'o'37 paise per rupee on Land

nii"s.tent Assessment'

(iv) Security :: A sum equivalent to one year dead rent'

DePosit

2. Levv & correction of 
-cess:iIR: 

"tT.H5:f1T.1,1,i"'J,tfil';?nLur 
o't'oln"

rlnfrastructure) Cess acr
'or'w P'No ss3ee/17 & Batch'

{}

D

t>

Q

+-.

3

4

The qrantee shall exe'ute the lease deed i

ilJrX'ilii-.ri[ "r erant as Per Rule 12 (s

1966.

The orantee shall pay Selgniorage Fee in

iii'-ii-'r. i"uiled 
'below and dispatch

;i:;;;.h ;#ii and transit rorm issued b

GeologY concerneo'

n Form "G" within (60) days

) (e) of A.P.M.M.C' Rules,

advance along with DMF and

the Granite under a vallo

y Asst. Director of Mines and

Rate er cu bic meter

5 rhe srantee sharr.pay !nll:,.nd ,1i*}jL1iill"#,T: ilo*",-n "Jl

Land- Assessme."t "1" T:l:i'rt';;;';i-.1.," tease period reeularlv

i",TJ^ 
"l 
;:l# ; 1'",11;JJ :il:u rila io' o'. n ot'

r**xtmff*u#:'-'*ffi

Below
75 Cm Size

Below 270 LM. A

150 Cm and
below size270 Cfir X 150 Cm Size

Mini Gang Saw above

Rs:1150

ang Saw
00cmX

Su per
above 3

180 Cm Size
Rs:27Oo

Rs:2875Rs:3450
efeeIo aneSfoo/o2MERIT

eF eeraoneSfoa/o5)1DMF 20NsMoGe Tsade plows anoctuedrefeer0 an sSto Iok52 81ote 0N 0251DteDtIM ptem rcm (oc&esnstdn uI

+

I
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a t
The grantee should pay Seigniorage fee or dead rent whichever is

highei on the mineral dispatched or consumed from the land at the
rates specified under Schedule-I and II as the case may be in
accordance with Rule 10(1) of A.P.M.M'C. Rules, 1966.

The grantee should submit consent for Operation (CFo) after
execution of the lease deed and before starting Quarrying Operations
to the concerned ADM&G, DDM&G and DM&G'

Before completion of the validity of (7.54) years or the expiry
date of mine lease period issued by the Government of A'P.
whichever is earlier of Environmental Clearance, the grantee
should submit E.C afresh for further continuation of quarry
operation6.

Note: The grant is liable for cancellation should it be found that it was
grosily inequitable or was made under a mistake of fact or
owing to mis-representation or fraud or in excess of authority.

Sdl- V,G.VENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

B

9

7

To
M/s Sri Sai Krupa Granites,
Prop: Sri M, chandrasekhar,
D,No, 1B-102, Venkateswara Nilayam,
Vinayaka Street, New Pet,
Kuppam -517425, Chittoor District ------- IBY RPAD]'

ytothe Asst. Director of t'4ines and Geology, Palamaneru along with
File No.3047lQy'2009 [BY RPAD].

Copy to the Deputy Director of Mines and Geology, Chittoor.

/l All Dll

for DIRECTOR OF MINES & GEOLOGY

&

\

<r

G

G,h

3

{r

I

1101273



<B

G

<r

G

{ 4 3- -o
P

1l rhe orantee should erect and maintain at their own expenses boundary pillars of

" triti"",,"' .",erial as per Rule 12(5)(h)(v) of APMMC Rules' 1966'

2) The grantee should wlthout delay send to the ADM&G concerned a report of any

accident involvlng Aeattr or iniui to any person which may.occur in and around

the lease area and shall observe all the rutes for the time being in force

regarding the working of lease'

3) The grantee should not asslgn' sublet' transfer or otheMise dlspose of the area

under lease without obtatnrng ir," pi"irrorr iunaion in writing of the Dlrector of

Mlnes and Geology.

4\TheoranteeshoutdobtainpermissionoftheADM&G'..concernedbefore-' i.i.nl)ii* *"rra "i"J"" flt'i "i"ui 'na"'. 
lease anv bulldins or structure for

qr'u-t#ng p'rtpot" if the area belongs to Government'

5) lf in the course of quarrying any mineral not specifled in the-lease is discovered

the orantee should at on." '"poi 
l"n aiscovery to the ADM&G concerned so as

io o6tuin n"a"ttury orders for quarrying the same'

6l The qrantee should carryout Quarrying/Mining O-perations in.accordance with the

"' 
^iii "'."ijil"" "ppi"rJ 

iii it'"'"niii" i"ution oi the lease with annual prosram

and plan for excavution on tn"=p'"titJl'llll"i t" year for 5 veari' The scheme

of Mining for the next s v"u.. u'na io o" Joita u" t'o'ttteo and got it approved

u. p.i n'rf" ta of Granite conservation and Development Rules' 1999'

7) The grantee should stack the non saleable granite rejects'.small granite blocks

suitable for posstbte use ,n ,unrri-trring 6f brickr, Floorlng, wall Tilet etc,

orilrl"s';r io. .oir, o,". uu'Jen, 
-wiste-material as per Rule 22 of Granite

Coniertiatton and Development Rules, 1999'

8) The grantee should prepare all plans, Sections and tracings or copies thereof and

kept the same at tne quarry aiJ t'b'it th" same to.the State Government or

hnv ncrson authorized in tnis-Uliarfli when requlred as per Rutes 27 & 28 of

ciinit" cont"-ution and Development Rules, 1999'

9) The grantee should take all possibte precautions .for protection of the

environment and control or plii'ti* u'ttifu conducting the quarrying as per the

Air (prevention uno controi-oi-poirution) ect, 1981_(14 of 1981) and the

iii"')ii.',i!liiiii'"iLi'""; ii", ibaiii; ;i rsed) and G;anite conservation and

Development Rules, 1999.

10) The grantee should submit the notlce of intimation of opening quarry/mine and
'-' i"iit'uti"n of existence of quaity of mine, abandonment-of surrender of quarry'

;;;t"ry Ji.ionttnr"n." or *oit in quarry, lntimation of reopening of a quarry'

quarterly and annual ,"tu.ni, 
'tetta iit i ptiointmens/resig nation / Termination/

charges of address and tu.oraa oioor"'tioles as per Gr'nite conservation and

DeveloPment Rules, 1999.

11)The grantee should observe the provisions of Mines- Act' 1952' the Mineral

conservation & Developments n,i"i, rgoo & the Metalliferrous Mines Regulation'

is6i ina Granite conservation and Development Rules' 1999'

12) The grantee should not cut or in urea any trees in the area without prior
' 

permission of the ADM&G concerned.

13) The grantee should conduct quarrying/mining operations within period of 2 years

from the date of executlon of the lease'

ar

ar
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14)The grantee should keep accurate and faithful accounts showing the quantity and

other particulars of Granite obtained & dispatched from the quarry / mine' The

number and Nationality of persons employed therein record of all inches, pits and

drillings made in the course of quarrying operatlons/mining operations and allow the

officers of Department to inspect the same and also to produce the same to the

Department as and when demanded.'

15)The grantee should not pay a wage less than the Minimum wage prescribed by the

Central or State Government from time to time under the Minimum Wages Act,

1948.

16)The grantee should not use explosives in conducting quarry operations without
obtai;ing prior sanction from the competent authority.

17)The grantee should make arrangements on his own for approach to the area granted

and ;lso with the adjacent agricultural land holders or any others if necessary for
smooth conductinq of quarrying operations in the area granted.

18)Further, the grantee should without any condltlon permit the adjacent and nearby
'licensed 

lease holders for the movement of men and material through the area
granted in case directed by the ADM&G, concerned.

{}

+

r:>

19)The grantee shall on their own, to obtain the consent of the surface owner to enter
'his lind and settle the terms of compensation, lf any for the injuring that may be

caused to the land by the quarrying operations. The grant of Q.L. does not bind the
State Government to give physical possession of the land in question of the grantee'

2O)The grantee should not work within 45 meters of any railway, or any public works or
'buildings or of other permanent structures as per Regulation 109 of Metalliferrous

Mines i.egulations 1961 and also not to work within horizontal distance of 15 meters

from eithlr bank of a river or canal or from the boundary of a lake, tank or other

surface reservoir as per Regulation 127 of Metalliferrous Mines Regulations, 1961

with regard to the safety margins to be left to the High Ways and other Village

Roads.

21)The graritee should dump waste material urithin the leased area only'

Sd/- V,G.VENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

for DIRECTOR OF MINES & GEOLOGY

e

:l o
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Viuage No;-

l-,istrict;- Chidoor
S.No;-98/1,2, 100' &128

llerdtll GuduPaUi
Village Nsme;-Kotamak

SL
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Area Srweyed to lv|/s Sri Sai Krupa Granites Prop:- M Chandra Sekhuover
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( F|NOI3047/Q2009)-
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It?l '- 

"-t 
of i.oo0Hect or4.94 Acres (s Noi 128 d 36Acers (old s No'39/P)'

- 
s8r=0.4e ,\oes,98/l=0.12 )Acres ior Black Granites 1F;-NO:- 127lQA G/2017)
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ONTTSINSTONES

NoRTHi-fRUE NoRTH

LONGSLNC sTAlloNs

E73'1352.v

1.112'41'380'o2
Emt13 53.1'N12'41'3F.7'

u

101
n,

e<'

B
245

I

_.\1666,

s.?

-(9?a)_

130

n

t=\(600,

--/(85\'

^-rtlo3

o
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Latitude: 12.693673
rLonqitude: 78.228619
:Elevation:676 18111 m
iAccuracy:7 6 m
:Timer 07-03-2023 1 3r1 2
:Nole:sai Krupa
. sno I00 ext 0 611 hects

Latitude: 12.593528
Longitude: 78.228598

'Elevation: 663.48i8 m
Accuracy:6.7 m
;Tlme:07{3-2023 13:13
'Note:Sai Krupa
, sno.100 .xl0.6l t hect3

,-a

)
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fiSEExURE- tr^

GovERNMENT oF ANDHRA oRoD::I-'
pRocEDlNGs o. t"u o'*"'o'* Ji *"it o*" GEoLo' 

-G'Y:: 
HvDERABAD

('RESENT sRl u'*'''t"ti=iiKUMAR' B'E' (MlNlNG) DIREcToR'

Proceedings

Sub: -

Ref: -

No,33O46/R5- L/2Or2 Dated: 13-08-2012'

***r*:i*n:p#ffifr*ffijux#
1- Director of Mincs and Geology' 'Proceedings No- 14767lR5 ^1/2OO7 '

,. 1t';iit?? 3tt31't", t"ut" aPPlication dt:1o'o5'2o12 rrom ADM&G''

;.ft r,tsJl,ltu;l?ft ',i5|ii'.i;iiY,'.?'"?:#:iill;"?u
-ooOoo-

rh ro u s h th e refe re n ce,"t"'. lt"oa. 3 # ";?.J-"'T", I.eY:'' 
t^:::{i j:'!t" i t;

Black Granite over an

I:+ffii.3;#*+l*:tg-g;'i:'t1""",';u
i.,?orce uPto 23. LA '2027 '

rhroush thc reference 3d cLted' tne-1:',1;.i'l?5l1'# J'[";"31fl";t'"4'""t"&

; r:: mg[ m ;*t" t.*'; Ill;':iili1il?-::+l[ i;' ; r'; ; "'; 2 n i ci're d 
-a 

n d'i h c

;:E JjxjiT :;i".t?:,#%:'B';'il:' 
;'J;l;:;; ;l;";oi or M i nes'rnd G.,orosv'

Further, the Assistant Director of Mines and Geology' Palam'aner u^reported

rhat transfero, i'"'. urt'!"'pt"iu"Ettn't""' o1:3i dJ- v'-'n"iu="khar- Reddv has

submittcd a notarized uniAlJit' iitting no speculation invotved irr transfer of quartry

L"ii.;o"#,?ii I;. E1#"el^"k ,;g"""'::;;i^y',ili;":;f':""i";"'*^'l* I"""'

s6entfordcvelopmentoi-q'1"i'-F"therthe-transiEree'intheirnotarizcdafridavit
siated that He will Pay rnil-ti-tt' t"'unue dues' if' l"v- Ev"or" to the Government'

Further, he sEarcd tn" .o"i-ot?'i';;;l; lnvolved i;lrre iran:t"";::t":i;tY"i?i:"'f,;

[i.L#;: :i.:: ];i ;:;l'; :S Hilii^H. f : ili ;r;";'iJ' "r" 
p o.t 

" 
o t h a-t t h e re s

sufricient balance ro. oo[iJt'Ini\t?"l iop-zor:1"a the lessee is not having any

mineral revcnue dues to ?nJ'c""iti't-"nt it'' nl= office jurisdiction'

CI G Pa n-l a n e ru repo rted
t D ctor of M n C S a n eo o I

Fu tl'l e r rh e Ass 5ta t1 r
G St o r h S off ce o n

h b t'l Specte bY S S nt eo o I
th t th e s cd a red a5 een AS D t' t ite n llecr o na f 'r sfero ( a n d Tra n Sfe ree

3 o 0 l 2 n the Presen o ra n f D o e ( te Y I<e
fe f rty eascd rea cons ns o

the tra n5 r o q U a h ht of bou tre po rt l: d a s a h o Ck o e r a e I
d () n The q U a rry ea S

ed eP re scnt5tren G I ca v th e a p a TE a r
ound e e o o 5 Thc1 o n e SS t l.'l do e r te n t rU s o n
eX co t-n p riS n I I re U rPC

d
n

t
t1

to poI rap l-r ca

I r

t-'l e cl h a rd a n ci co m P cl ct a nd d a rk s re Y to b ack n Co o

-L0

L
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hard and compact and dark grey to black colour. optitic to sub- optitic texture of
Plagioclase Feldspar and clinophyroxene as main minerals, Quartz and EPidote
oCcur as accessory minerals. The transferor has extracting good size of dimensional
blocks from the leased area. Previousty the transferor has been issued demand
notlce for stocking. the granlte blocks (whlch extracted from their leased area)
outside the leased area and requested to Pay an amount of Rs, 14, 72, 2A9/'.
Aggrleved by the demand notice the transferor has filed appeal before the Director
of Mlnes and Geology, Hyderabad" The Dlrector of Mines and Geology, Hyderabad
through Procds No. 5{j.637/PLMp./AH/2OlL, dated 15'07.2011 set-aside the
deinand notlce lssued by the Assistant Dlrector of Mines and Geology, Palamaneru,
baslng on the report submifted by the Deputy Director of Mines and Geology.
Kadapa that the transfe,-or has not extracted or any pit outside leased area. There
are two working pitb observecl ln leased area with average measurements of 1)
5OX48X2.5 mts and 2) 34X2OXO5 mts.

Further, the Assistant Director of Mlnes and Geology, Palamaneru reported
that the surveyor of his office has surveyed and demarcated the area to an extent
of o.a5O Hectares in Sy.No. 99/4 &.7 of Kotamakanapalli Village, Gudupalli Mandal,
Chittoor Distrlct for which the transferee has qiven his consent for th4 surveyed
area and both transferor and transferee have slgned on the surveyed sketch,

Further, the Assistant Director of Mines and Geology, Palamaneru has
reporfed that M/s Supraja Granites, Prop. Sri V. Rajasekhar Reddy paid ADR for the
year 2012-2013 and the lessee is not having any dues payable to the Government-
The loint Director of Mines and Geology, O/o the Director of Mines and Geology has
approved the Mining Plan vide Letter No. 2567/MP-PLM.R/2OA2, dated 07.O7.2012.

As per the notarized affidavit submitted.by the transferee i.e., M/s J.R-
Granites Private Lirnited, i{9. Director:.Sri t4unlswamy Ramamurthy i3 not heving
any Mining / Quarry leases in the state oF Andhra Pradesh and as such no mineral
revenue dues payable !o the Government of Andhra Pradesh.

Finally, the Assistant Dlrector of Mines and Geology. Palamaneru has
recommended for transfer of Quarry lease held by M/s supraja Granites, Prop: Sri
V. Rajasekhar Reddy over an extent ef O.A5O Hectare in Sy. No. 99/4 &- 7of
Kotamakanapalli Village Gudupalli Mandal, Chittoor District in favour of M/s J.R.
Granites Private Llmited, Mg. Director: Sri Muniswamy Ramamurthy for the
un-expired portion of lease period i.e., upto 23.10.2027 stating that no speculation
involved in the transaction.

Through the reFerence 4th cited, the zonal Joint Director of Mines and
Geology, Kadapa agreed wlth the proposals of the Assistant Director of Mines and
Geology, Palamaneru.

In vi€w of the abov€ circumstances, permission is hereby accorded for
transFer of the quarry lease held bY M/s Supraja Granites, Prop: Sri V. Rajasel(har
Reddy over an extent of O,85O Hectares in Sy. No. 99/4 & 7 oF Kotamakanapalli
Vitlage, Gudupalli Mandal, Chittoor District, in favout'of M/s l.R. Granites Private
Limited, Mg. Director: Sri Muniswamy Ramamurthy for the un-expired portion of
lease period i.e. upto 23.Lo.2027 under Rule 12(5)(h)(vi,i) of Andhra Pradesh
Minor Minerals Concession Rules, 1966 subject to condition that the transFeree
shall sent for establishment (CFE) and Consent for op€ration (cFO)
fro Control Board and Envlron.nental Clearance frorn Governrnent
o 1533, dated:14-(,9-2006 and as Per SuPrerne court rudgment

.A. No's L2-L3-2OLa in SLP (C) No.19628-19629 / 2oO9 with
or.L, 21a33/2OO9, 12498-499 / 2Or.O. SLP (C)

29
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cc,afj:s7 / 2OL1 & cc,14235/2(,11 within (3) three months from the execution of
tiansfer lease deed subject to the following conditions and the conditions mentioned
in the appendix enclosed to this order,. other terms and conditions under Granite
ConservaiiOn and Development Rules, 1999 and subsequent Government orders
and executive lnstructions issued thereupon from tlme to time.

Sd/. B.R.V,SUSHEEL KUMAR

Encl:- (Appendlx) DIRECTOR OF MINES & GEOLoGY'

/ / A'rrEs-rqo/ /

FOR DIRECTOR OF MINES AND GEOLOGY

To:
M/s Supraja Granites,
Prop: sri v. Rajasekhar ReddY
*L4-123 /3, A.P.V.C Street
Kuppam - 517 425
Chittoor District By R,P.A.D

1. M/s J.R. Granites Private Ltd
Mg, Director: Srl Munlswamy Ramamurthy
J.R. Plaza,4tn Floor, Tank Street, Hosur
Krishnagiri District
Tamil Nadu. By R.P.A.D.

copy to the Assistant Director or Mlnes and Geology, Palamaneru along wlth Flle No.
2r14/Qtl2A12.
Copy to the zonal Joint Director of Mlnes and Geology, Kadapa.

oR OF ?r

3
r)
f
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otd,
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Pfilrtrlhq.ol rA$t, l)iroctorol'Mhrlr n{ 0a.rlogy, p0luturtlr.
( lnrartl llri fi,llolrurr ltlrrlrrl,s(, t'Ia{[).U.L Arrl.l)i$rto, )

U$r.Il,rllLllllllll[ U iJlLrl!l:]0ll.

liuhr. Mhl|nulQuhkr- l'rrufcruleurq lrrr linllbdtoru lcovoruorkrloto.gJo
Ucq,,ln s,i,lo,gty{ I 7 0f b!'rufo4dn N), Odopollt(M}, Ctduoor. DtJ lEld lry
MASW,thOicdtl1lr{mt$iV,Rdnllu,[tally.i. lfoflB,thfivourof tvtAr,lt
0nnlalHldlll ktMg.l)in&iMunbrnrrylturunur0u.ll(ulqdulludfu ofdE
h.E po.hd l.!.. Oto ll, I 0.2(E? . thrufor e${lry Lacro decrl crsoutql . ttbrt onlco
-lsml.

li.tr l) llNcj,lo: ll0l6/l{J.l/n, Dl: Ll.O{-!0t2 ofrlr Dirucror ollrlirrcr & Ourloli)r,
llldcnbul rcccivrrl by rhij onil:c on 21.0E. I 2.

11 1'l$r ollico Ir.No.I l 4 /en 0 t :, Dr r :.t.0t-t0 t 2,
l) k Dt: 10{8.10I1|rulll rlECro co cornf,ony.

otit)titN.
lk Dircrtor of trlircr & Ocolugy, I lyrlcrrlbld virlc rcllrcucc l, circd hlr rccordcd

prurissiol for t rusfcr ofQu.ny t rolc lor 0lrEk Gnnitc otcr &t .xlcu of0.850 I l!ll, l[ S.No.,r/4 & 7
olKohrur&uqxili (9,Odulslli (M), Oiuoor. Dh lrlt try M/r Suprirjo Cranl rcs, t,rol: Sri V.
llrrsdilur l(qlJy Lr fuwur ofti,Ur J.tL Grulircr priruc tjrnircrl M8. Uii Sri t tur*|riu ry lluuuurlhy tr,,
ul+xpiml prriorr oltlrc lcoco lrrirl ir., ut{,o 23. l0l0ll. Artonlingly rhir ollirx vi to r.fcnn* 2- c it..t
hJr &'qlrcsrcd rlrc troufc.lc {,o rubo r dE rqluircd do(ur*nE for thc cxl..uti.n ofO.arry lc.sc d.,*d
wirhirr tlc slipular*l priul. Iturtlr.,dr truufercc vi& nfcrqrcc J'circr.ll^., s,huittcd oll Il" nrluia.l
ducurrurlr uud rcqucrtcrl rir ofl'rc.c to cr<cutc tlrc euury Lorx rlcr{.

h do lid{ ofcircuDstquc., rrll.rl obotr, thr Tr! ufc, Qury Lco.e rlrrl ir cxr:rurcrl il favour
ofLU$J.li. Gronitc! PrivotoLd., [,1g. Dir: S.illulitrun), R&nornurlry ou 30-0t.2012 ud lrcroby
Nnnittlt to conllrrcrun rc quan1,i4 opruirms for lllrcl C.loitc ovcr an cxtcot of0.gJ0 ll,jcl., irl
S, No: 99/'.1 dl ? ofKollllluli&rapolli (V), C u,J upolli (M), Chir roor . Disr. for unexpircd porrion of rlru
lcosc pcriod i.c., lrlrto 23.10.202?, suhjcct ro condirion tlrot thc lcsscc should submir consut fi,
cstcblishDrqnt (Cl"E) ud Coosc fo. Opcnliol (ClO) troE A,p. I,ollulion Corfol Board and
Enrironnrcltrl Clqraocc 0our Govcmrncur oflodi! lr pcr S.O- No, 1533, Dt 1t.09.2006 od as pr
Suprrumc Coun Judgcncnt &tcrl 27.02,2012 in LA. Nob. 12.t 3.201 I in SLI, (C) No. 19628-19629/
200, lii rh SLI (C) Nol .729-13ln0l\21$3n009, tl49&49920 I 0, SLP(C) CC. l6l j7n0 t I &
CC.l8}3i20lI wi rt0] noruls &orn drc&lcofcxccltiooofulusfrrqulry lcarc doed.' llE lc$c dtodd olso ruinoio dl rhc ncoldsrd !c.ou!t! ir [E fomu prcsr,ribed by Oc
GolernrEnl flc lgrcsdrould arrtlrpc.t thr loll.rhl !y vchlcl., withio thc lirDit. p.crcrib.d
by I [c Trun! port Drpt r sld olso submit nccls5!ry rclurN to tlle Dircctor o f Mincs ud Geology,,
lb'dcrabod ad dE Dy. Dirrctor ofMhcs & Ccology, Xadop+ thcAssl Dirctor ofMinq aad Ocologli
Palarrrarrcr forcach oad avcry quarlc, os pcr Rulcr. 

I

^-,,l..[ffi;;.,Y-10 PALAIIIANER.
Sri Nlurisr{]ln) lbn&nunlry,
I\'lg. Dir: iusJ,R. Crrli(cs Privolc Llil,,
,.lL PfuzL 4fi Floor,

Tu ist scl,llosur,
lSiihrugid Dist icl,
T!trlilDidu Slate,

iI
J/
I

t

d$

rs

Conv rLrnr rvitlr lrase de&l sxhmill.,l r. -

' Th! DircslorofMioss aad GcoloEr, Hydcrobad for favour ofinformarion-

" Thc Zooal Joillt Director of Mio.! & G.olog)., Krdupo Zorrc, Kdapa tbr favour of ioforoadou

'Tlre Dy. Dirqctor ofMi&r & Geology,Ifudapo for favqurolioforoatio!.
QgpXlg: ll hc Maadd Tohasildsa Cudrpsli (M), Cbllloor - DisL fof hfor!fijo&
C!!I.lqrTn! Cbi€fltrlpaato!, Minat Srt ry, Di.nbld doag eit! tLt.h ,or ioforus(ion.
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GOVERNMENT OF ANDHRA. PRAI)EsI.I

OCPANTIIEI'IT OF MINES AND GEOLOGY:: IBRAHIP1PATN

dtt3r-0L-2A17 .

Sub:- M&Q - Quarry lease for Black Granite over an extent of 1'B1B Hectare

in .;y.No.99/1,2,3,5.6 8t 126 of Kotamakanapalli Village' Gudupalli

Mandal, Chittoor District filed by M/s J'R' Granites (P) Limited -
surveyed area is different to the applied & NoC issued area -
clarification called for - Reg.

F?c f 1. Q.L. application dt:25'08.2012 from M/s l R' Granites (P) Linrited'

2. ADMG, Palamaner file No.3488/Qy'2012, dtil4 'L0 '20L4 '

3. DMG, Hyderabad Notice Ncj.$7 r8/R4-'f /2012, dt:11'06'2015'

-ooOoo-
tv

t)' applied area and NoC issued area.

''r i herewith to thc Asst'. \r' Hence, the pl'oposals along with R.oE is returne(
Director of l,iines and Ceology, palimaner to re-subrn:t the pr'oposals duly verifying
the suryeyed and arpplied and NOC issued sketches along with the revenue

department officials immediately for taking further neccssary action in the matter.
Encl: as above.

Sd/.P.RAJA BABU

. For Director of Mines and Geology'

/ lF .C,F.B.O/ /
--'-'-Z @

. 
SUPERINTENDENT

lo,

The Asst, Director of Mines and Geology, Pblamaner

Copy to M/s J.R. Granites (P) Limited
Mg. Director Sri M.Rama Murthy
JR Plaza, 4s Floor Tank Street
Hosur, Krishnagiri District
Tailnadu

q'
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GoVERNMENT oF ANDHRA PRADESH
PROCEEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY:

(PRESENT SRI B,R.V.SUSHEEL KUMA& 8.E., (MINING) D

v"t

extent of 1.620 Hectares ln Sy. No. Bglt,95/Lp,9S/2p & 95/3p of
Kotamakanapalli Vlllage, Gudupalli Mandal, Chittoor District hetd by
M/s'l'irumala Minerals, Mg. partner: Sri K. Venkatesh in favour of M/s J.R.
Granites Private Limlted, Director: Srl M. Rama Murthy for un-expired
portion ofthe lease period i.e,, upto 11.03.2032 - permission - Accorded
- Orders - Issued,

: HYDERA D
IRECTO

'*'-s
Proceedings No.3970/R4-1/2015 Dated: 10-06-2015.

Sub:-Mines and Quarries - Transfer of euarry lease for Black Granite over an

e\

I
Ref:-1. Director of Mines and Geology, proceedings No.12344lRS- 1/2009,dated:04.11.201l. '

1 2, Transfer of Quarry Lease applicaflon dt:24.09.2014 of t4ls T]rumala
' Minerals, Mg. Partner: Sri K. Venkatesh.

3. ADM&G, Palamaner Flle No. 3800frev2014, dtt 28.01.2015.
4. ZDM&G, Kadapa Rle No. 3800/reU20t4, dtt t6.O2.2OLS.

-ooOoo-

ORDER

n

I

I

I

I

I

I

I

I

I

I

I

Through the reference 1* cited, a Quarry tease was granted for Black Granite over
an extent of 1.620 Hectares in Sy. No. 89/Lt 95/fP,95/2P &95/3p of Kotamakanapalli
Village. Gudupalli Mandal, Chittoor Distrlct for a period of 20 years infavour of M/s
Tirumala Minerals, Mg. Partner: Sri K. Venkatesh and the quarry lease deed was
executed vide Proceeding No. 2690/Qy'2008, dt: 12.03.2012 by the Assistant Director
of ltlines!3nd Geology, Palamaner and lease wlll be inforce upto 11.03.2032.

Through the reference 3d clted, the Assistant Director of Mines and Geology,
Palamaner reported that transferor i.e., M/s'l'irumala Minerals, Mg. partner: Sri K.
Venkatesh through the reference 2M cited submltted a notarlzed Jffidavit giving his
consent for transfer of quarry lease infavour of M/s J.R, Granites private Limited,
Director: Sri M. Rama Murthy for the unexpired portion of the lease period upto
11,03,2032, as he is unable to carry out the quarrying operations due to personal
problems. In turn the transferee, M/s J.R. Granites private Limited, Director: Sri M.
Rama Murthy has also submitted a notarized afRdavlt expressing willingness to take
the quarry lease on transfer for the un-expired period of quarry leJse 1.e,, upto
11.03.2032 and further stated that there ls no speculation ln the transaction except
consideration of Rs. 1,00,000/-, which was spent for development of quarry.

The Assistant Director of Mines and Geology, palamaner reported that the
applicant is having one quarry leases in Chittoor Distrlct and as the MRA for the year
20L3-14 and no mineral revenue dues to Gbvernment. Further, the Asst. Director oF
Mines and Geology, Palamaner informed that the transferee is not having any leases
and no mineral revenue dues to Government,

The Assistant Director of Mlnes and Geology, palamaner reported that the
applied area has been inspected on Z4,lt.2O!4. As per the inspection report,
Topographically, The transfer of quarry lease area comprises dolerite dyke trending in
E-W direction, medium to big size boulders with 1.5 to 2,0 ln die irea observed.
Further it is noticed that as per the observations of the nearby quarry lease there may
be sheet rock at a depth-oRabout 10 to 15 mts. Geologically the applied area betongi
to Penins-ular cneissic compldx of Archeans. The width-of the doleilie dyke present'in
the transfer applled area ls about 25 to omts, length of the dyke is about 30 io 35 mts.
The quarry lease is not under operatlon on the day of inspection, no stock and no
machinery is available. Elther sldes of the dyke the country rock of colour Granite of
inferlor quality is observed. The granlte occurring ln the transfer applled area ls hard
and compact in nature and it is easlly quarrlable in desirable sizes. Mineralogically it
consists of Feldspar, Biotlte, Muscovlte, Quarfz, Hornblende and other Felsic minerils.

${

S+

ll

I

/
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The occurrin I 9ranite rock is Black Granite It is useful for cufting and polishing
industry as a decorative stone and may have export val

The Assistant D irector oF Mines and Geology, palamaner reported that the
tra nsfer of qua rry lea

the representativ
se applied area

e of the tran
has been surve

sferee. After
yed and verified as per the

boundaries shown by
arrived to an
Kotarna ka napalli ViIa

extent of 1.620 Hecta
9e, Gudupalli Mandal,

res in s
Chittoor
y. No. eg/r,95/LP

District for which the tra
95/2P & s5/3P of

nsferee

survey the area -t
has given consent for the surveyed and demarcated quarry lease area and signed on
the surveye d sketch.

Encl: - (Appendix)

-.tux+fi*ffi$ffi 
",sis1as:,,6ffi#":.1ff:{}r:,",3:#

,[g$1ifr,;.35[fitrffi 
,]:ffi 

[*il#f$:*

m**-*fi**ffi
ft $;",;:i?H=**,r,::ffi f :'r"il3:i.T';;L*ti.ili,il**1:lffi

o, *uY;? H''r'ffi 'o'[,'J&o.o nr.

For Director o M

/ / Attested/ /

nes and Geolo 9Y.
To --.26.(

M/s Tirumala Minerals.
Mg. Partner: Sri K. Venkatesh
D.No.8-169, T.B. Raod.
Kuppam,
Chittoor-517425.
M/s J.R. Granites, pvt Limited.
u./rector: Sri M. Ramamurthv.
4--Floor, J. R.-ptaza, Tank Stilet,
Hosur-635109,
Krishnagiri Dist,
Tamilnadu-

fiSllJsr:;tirsj|.r:nt Director of Mines and Geolosy, patamaner alons wirh Fite
Copy to the Zonal Joint Director of Mines and Geology, Kadapa

1221285
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QL.W.O:13/14.34 GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES AND GEOLOGY
Proceedings oftheAsst. Director ofMiles and Geology, Palamaner'

( Present: Sri S. Sairam Singh, M.Sc. (Tech), B.L. Asst. Director )
:**,1

Ploc.N o.3 800/TO 014 2015

Sub:- Mines and Quanies - Transfer of Quarry Lease for Black Granite over an extent

of1.620 Hectin S.N o.89ll,9511P,95DP & 95/3P ofKotarnakanapalli (\I), Gudupalli (N{),

Chittoor - Dist - Transferred in favour of IWs J.R Granites Prt. Ltd', Director: Sri M'

Ramamurthy, for un- expired portion ofthe tease period i.e., upto 11.03'2032 - Tmnsfer

Lease decd executed - Work orders - Issued.

Ref:- l) Proc.No: 397OlFr4-lt2}l5,Dt. 10.06.2015 ofthe Director of Mines & Geology'

Hyderabad received by this office on 15.06.15.

2) This office Lr.No. 3 800/TQL/2014 ,Dt:22-06'2015-
3) Lr.Dt : 05-08-2015 from the Grantee.

RDERS
The Director of Mines & Geology, Hyderabad vide reference l" cited has accorded

.l Palamaner for each and every quarter as per Rules.

To
Ir4/s J.R. Granites Pvt. Ltd.,
Director: Sri M. Ramarnurthy,

4th Floor, J.R. Plaza,

Tank Street,

Hosur - 635 109,

K-rishnagiri Diskict,
Tamilnadu State.

Dt fi

L
er.,. oir"",orffut"s a,d Geology,

PALAMANER.

W-

permission for transfer of Quarry Lease for B lack Granite over an extent of I .620 Hect., in S No. 89/ I , 95/

lp,gStzp UgSBp of Kotamakanapalli (\), Gudupalli (M), Chittoor - Dist held by lvl/s Tirumala Minerals,

Mg. PE: Sri K. Venlatesh in favour of IWs J.R. Granites Pvt., Ltd.,, Dfuector: Sri M. Ramamurthy for un-

exiired portiol ofthe lease period i.e., upto I1.03.2032. Hence, this offrce vide reference 2"" cited, has

requested the transfelee to submit the required documents for the execution ofTlansfer Quarry Lease

Deed withinlhe stipulated period. Accordingly, the transferee vide reference 3'd cited, has submitted all

the required docurlents and requested this office to execute the Transfer Quarry Lease Deed'

In the light ofcircumstances stated above, the Transfer Quarry Lease deed is executed iI favour

of IVus J.R. Granites Pvt., Ltd.,, Director: Sri M. Ramamurthy and hereby permitted to commence the

qrunying operations for Black Granite over an enent of1.620 HecL, in s.No. 89/l,95llP,95lzP &95RP

;fKotamakanapali ry), Gudupalli (M), Chittoor - Dist. for unexpired portion ofthe lease period i.e.,

upto 1.1,03.2032, subject to condition that the lessee should submit Environmental Clealance, Consnt

for Establishment & 
-Consent 

for Operation within 03 months from the date ofexecution oftransfer

quarry lease deed and subject to the satisfaction ofconditions laid down in the grant orders ofthe

I]irecior of Mines & Geology, Hyderabad (l to 20 ) appendix enclosed to the lease deed and also

subjectto the satisfaction of Govemment Olders issued fiom time to time

The,lessee should maintain all the records and accounts in the forms prescribed by the

Governmelt. Thc Iesscc should transport the uratcrial by vehicles within the lirnits prcscribed

by the Transport Dept., ancl also submit necessary returns to the Dilector of Mines and Geology,

Hyderabad and the Dy. Director ofMiaes & Geology, Kadap4 the Asst. Director of Mines and Geology,

A-!

tr{

\(
09

alo n with mt
+ The Director of Mines and Geology, Hyderabad for favour of information.
* The Zonal Joint Director of Mines & Geology, Kadapa Zone, Kadapa for favour ofinformation.
* The Dy. Dtector of Mines & Geology, Kadapa for favour of information.

Coov alone lease deed sketch to :

* The Assistant Director of Mines and Geolory ffig), Tirupati for favour of information.
* The Chieflnspector, Mines Safety, Dhanbad along with sketch for information.

d d

*The Mardal
q;-," .

' t'i.,:l 'r

4>** (lr
(M). Chittoor - Dist. for information.

j
/,

l

ffi

I

t
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GOVERNMENT OF ANDHRA PRADESH

rorttcs or ftri olnegron oF MINES AND GEoLoGY: : HYD
'"iiiisEi.rri inl e.sneroHea, I A's' DIREcToR) (F'A'c)'

@

ERABAD.
PRO

-ooOoo-

ORDER:

Yl& \\1 Throuqh the reference 1't cited, I''i/s J'R Gra'nites (P) limited' 
. 
Mg'Director: sri M'

l'=',.Vt' n"ru.ritnriii"a "";p;i;;;"; 
r- gEnt or Q'ut,.v Lease in Form-P dulv pavins an amount

' I)\ li'#.;;ilil ,lo" tt.rii.+ori+, dt:2i.oe.2o1i-towards application,re:9"d :jj"? ',11'e"t
for Black crunitu o'"i un Lti"nt of 6'000 Hectares in Sy No'136' 137 & 1J8 of

Kotamakanapalll viffug;, G'a'palli M;ndal' chlttoor District for period of 20 years with

relevant documentr. iiJ ,iiJ qrur.v lease application was received by the Asst. Director of

lvlines and Geology, Patamaner on 21 09 2012'

Throughthereference2nd&3dcited'the.AsstDirectorofMinesandGeology'
Palamaner uno tn" zolrJiloi* 

-oitecto' 
or Mines. and Geology' Kadapa submitted- proposals

recommending rot. gruni oi ;uui.y lease for Black.Granite over an extent of 4.846 Hectares

in Sy.No'136, fsz &'ii8 o'i foiurnutunupulli Village' Gudupalli Mandal' chittoor District

infavour of M/s J.R. Granites (P) limited, Mg Direct9r: Sri M' Ramamurthy'

After careful examination of the said proposlls, through the- reference 4t5 cited, a

notice was issueo to l/lfi j n cl.unit"t (P) limited' f4g Director: Sri-M.' 
-Ramamurthv 

to

submit Approved rtl,ning'Pfun ifo;g witn ionsent for Establishment (cFE) from APPCB and

Environmental crear.an'ce irot niogr Government of I!rdia as per So 1533' dated

14.09.2006 within (6) months'

Accordinqly through reference 5th cited, M/s J R Gronites (P)^]i']j:d' y?;?il:tl"-tj
Sri l,t. Rimamr-irttry submittea Mining Plan approved by the.loint Director or Mrnes ano

i""i"bv,lia" L"ti"i |lo. s+z/l'tp-plun'/zor+, aut"a 
' 
ooro!12011 and atso submitted copv of

i"rir#tir""i"f clearance issued by SEIAA, GoI, MoEF vide order No'DEIAA/AP/CTR-

oili,jro, ati .07.2016 and copv oi consent for E:tablishmen-t-(cFE) issued !Y lhu J-ollt

iti"f rnuironr"ntal Engineer, Kurnool vide Order No.CTR- 108 OIPCB/ZOKICFE/2016-650,

dated:08.09.2016.

As per the Approved Mining Plan the Mineable Reser\cs are 59750 Mr of Granite and

the life of the mine is (23) years @ 3079 14'production per ar'nLrm''- -ite 
appticant ias'iaiO difference of application fec of Rs 500/- vide Ch'No7805'

dt:29.09.2016 and deposit amount of Rs.75OOO/- and Rs 15OOO/- vide D'D No 365621

dt:01.10.2016 and D D.No.974046, dt:20.10.2016 respectively'

InVieWoftheabovecircumstances,aQuarryLeaseforBlackGraniteoveranextent
of4'846HectaresinSy.No.136,137&l3SofKotamakanapaltiVillage,GUdupalliMandal,
chittoor District is hereby granted to M/s l.R. Granites (P) limited, Mg.Director: sri 14.

Ramamurthy fora period oflOyears underRule 12(5)(a)(i) of Andhra Pradesh Minor

Mineral concession Rules, 1966, subject to the following conditions and the conditions

mentioned in the appendix enclosed to this order, other terms and conditions under Granite

Conservation and Development Rules, 1999 and subsequent amendments if any and

executive instructions issued there on from time to time.

!t

4t tr

I

I

I
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1.
(i)
( ii)
( iii)

The grantee shall pay the following amounts before execution of the lease deed: )'-
Dead Rent :: Rs 1,00,000/- per hectare per annum
Land Assessment ' :: As per rates fixed by the Revenue Department

(iv)
(v)

cess on Land Assessment

Security Deposit
Cess on land hold area

At the rate of Rs.0.37 paise per rupee on Land
Assessment.
A sum equivalent to one year dead rent.
Rs.25l- per Cbm, as Per the A.P.
Mineral Bearing Lands Infrastructure Cess Act and
Ru 1es,2005

2. The grantee shall execute the lease deed in Form "G" within (60) days from the date
of grant as per Rule 12 (5) (e) of A.P.M.M'C. Rules, 1966'

3. The grantee shall pay Seigniorage Fee in advance as detailed below and dispatch the
Granite under a valld dispatch permit and transit form issued by Asst. Director
of Mines and Geology concerned.

(Rate per cubic meter)

Type
granite

of Super Gang
Saw above 300
cm X 180 cm
S ize

Mini Gang Saw
above 270 Cm X
150 Cm. & less
tharf 300 Cm X
180 Cm Size

Below
Cm. X
Cm. size

270
150

Below 75 Cm
Size.

Black Rs.3ooo/- Rs.25oo/- Rs.235Ol- Rs.lOOO/-
MERIT 2olo of seignioraqe fee

DMF 3oo/o of Seig niorage fee

4. The grantee shall pay the dead rent, Land Assessment and Cess on Land Assessment
one month in advance i.e., before 1't March of every year during the subsistence of
sthe lease period regularly whether formally demanded and called for or not,

The grantee shall pay Seigniorage fee as per the rates prescribed from time to
time under Schedule-I in advance for quantity irtended to be disPatched and then
only dispatch the material under the dispatch permit and transit fo/ms obtained from
the Asst. Director concerned. The Grantee shall furnish details of dispatches
immediately soon after the dispatches of material as per Rules 12 (5) (h) (iii) of
A.P.M.M.C.Rules,1966.

6 The grantee should pay Seigniorage fee or dead rent whichever is higher on the
mineral dispatched or consumed trom the land at the rates specified under Schedule-I
and II as the case may be in accordance with Rule 10(1) of A.P.l'.4.M.C. Rules, 1966.

7 The grantee should submit Consent for Operation (CFO) after execution of the
Iease deed and before starting Quarrying operations to the concerned ADMG,
DDMG and DMG.

Note:- The grant is liable for cancellation shoutd it be found that it was grossly inequitable or
was made under a mistake of fact or owing to mis-representation or fraud or in
excess of authority.

Sd/-B.SREEDHAR
DIRECTOR OF MINES AND GEOLOGY

//Attested//

For Directo o nes an d Geology.

-4z.
To,
M/s J.R. Granites (P) limlted,
Mg.Director: Sri M. Ramamurthy
J.R. Plaza,4th Floor, Tank Street
Hosur, Krishnagiri District
Trmi1nadu,......................., By RPAD.
Copy to the Asst. Director of Mines and Geology, Palamaner along with File No.

387 4l Ql 2072................ By RPAD.
Copy to the Dy. Director of Mines and Geology, Kadapa.

5
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:<-+ AP TO o ED NO 99 -y201 DA |o3-02-2011

t t The trantee shall execute the lease deed within sixty (60) day from the date of
" gr-i* p", Rule 12 (5) (e) of APMMC' Rules' 1966'

,\ The nantee should erect and maintain at their own expenses boundary pillars
"' 

.i:"rTt 
"",ia 

material as perRule 12(5)(h)(v) of APMMC Rules' 1966'

,l\ThesranteeshouldwithoutdelaysendtotheADM&Gconcemedareportof
" ;; i".il.r,-i"r"r"i"g death or injury to any person which.may occur in rnd

;;r;;il; i;;t; 
"t.u 

ind ,hull observe all the rules for the time being in force

regarding the working oflease'

4) The grantee should not assign, sublet, transfer or otherwise dispose ofthe area
" *J.i i.*" *ithout obtainiig the previous sanction in writing of the Director

of Mines and GeologY.

5) The grantee should obtain permission of the ADM&G'. concemed before-' 
t 
"l.it-"Lt 

ay would erect on tht -"* under lease any building or structure for

quarrying purpose if the area belongs to Government'

6) Ifin the course of quarrying any mineral not specified inlhe lease is discovered
' Ge grantee should at once report such discovery to the ADM&G concemed so

' .as to-obtain necessary orders for Quarrying the same

?) The sruntee should carryout Quarrying'Mining Operations in accordance with
'' il lili;; etut upprou.a foi tt'i tntit" duration of the lease with annual

;;6; -d plan foi excavation on the precise area year to Jear for 5 years'

""r"h"-" 
of l'lini.,g for the next 5 years and so on should be submitted and

goi it uppt"r"a as pir Rule 18 of Granite Conservation and Development

Rules,l999.

R) The fiantee should stack the non saleable granite rejects, small granite blocks"' 
."i*'Ui. i". possible use in manufacturing ofbricks' Flooring' Wall Tiles' etc''

a-r-piig "fi" 
soil, over burden, wast-e material as per Rule 22 of Granite

Coniervation and Development Rules, 1999'

9) The grantee should prepare att plans, Sections and tracings orcopies there ofand-' 
kapt-tU".u." at the quarry and submit the same to the State Govemment or any

p"[", 
"rrfrUr"a 

ir this behalf as when required as per Rules 27 & 28 of
^Granite 

Conservation and Development Rules,l 999'

l0) The srantee should take all possible precautions for protection of the
'-' ;;;t"-;;;a *d controt of polluiion while conducting the quarrying as per the

Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the

fnvironment grolection) Act, 1986 (29 of 1986) and Gmnite Conservation and

DeveloPment Rules,l999.

I I ) The srantee should submit the notice of intimation of opening quarry/mine and
' '' 

iriiti",i"t 
"rexistence 

of quarry of mine, abandonment of surrender of quarry'

i"6;trry discontinuance of work in quarry, intimation. of reopening of a

q"-&, qr*.Ay and annual retumi, certain appointments/resignation

F"#irutiotV.n*ges of ad&ess and records of bore holes as per Granite

Conservation and Development Rules,l999'

12) The grantee should observe the p]oviiions^ of Mines Act'1952' the Mineral

Coo.!*ution and Developments Rules, 1966 and the Metalliferous Mines

R' grf"r"r, 1961 and Granite Conservation and Development Rules'1999'

Contd..2..

1271290
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13)

14)

15)

16)

t7)

18)

19)

20)

21)

The gmntee should not cut or inue any trees in the area without prior

permission of the ADM&G concemed'

The grantee should conduct quarrying/mining operations within a period of

2 yeirs from the date of execution ofthe lease'

The grartee should keep accuate and faithful accounts showing the quartity

;; ;;;;;;d",. of Gr*,it. obtained & dispatched from the 
-quarry/mine'

ifr" 
"r.uJ. -a Nationality of persons employed therein record of all trenches'

,i" *J Jtiffitgt *ade in t-he course of quarrying operations/mining operations
'*J aio* tfr"ir- omcers of Departrnent to inspect the same and also to produce

the same to the Department as and when demanded'

The granlee should not pay a wage less than the Minimum. wage prescribed by

the C"ental or State Govemmenl from time to time under the Minimum Wages

Act, 1948.

The grantee should not use explosives in conducting quarry operations without

obtai-ning prior sanction from the competent authodty'

The gmntee should make arangements on his own for approach to the area

;ailtid ;J Jso with the adjaint agdcultual land holders or any others if
il;.-y i;t ;.""th conducting.of quarrying operations in the area granted'

Further, the grantee should \vithout any condition permit.the adjacent and

"""iuu 
ii..n.Ia lease holders for the movement of men and material through

the area granted in case clirected by the ADM&G, concemed'

The grantee shall on their own, to obtain the consent of the surface owner to

*"r"t ir turra and settle the terms of compensation, if any for the injuring that

-li U" 
""*"a 

a ,fre land by the quarrying operations The. grant of Q L' does

,roi bind th. State Governrnent to give physical possession of the Iand in

question of the grantee.

.I.tregraateeshouldnotwork.within45metersofanyrailway'orarrypublic

*oifi or Uuilaings or of othei permanent structrues as per Regulation 109 of

fta.i"ifii"."* Mines RegulationJ 1961 and also not to work within horizontal

Oi.t*." "f 
fS meters froir either bank of a river or canal or from the boundary

oi " f*", tank or other surface reservoir as per Regulatiot 12'1 of

rur"to1ii..ror. rraines Reguiations, 1g6l with regard to the safety margins to be

left to the High Ways and other Village Roads'

I I Attestedl I

Sil-B.SREEDHAR
DIRECTOR OF MINES AND GEOLOGY

For Directo and Geology

-4/
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'# Ptr IXT RO BDIN NO 1 99 t2013 ATED:() -02-201

1)Thesranteeshallexecutetheleasedeedwithinsixty(60)dayfromthedateof-' 
gruniu, p., Rule 12(5)(e)of APMMC' Rules' 1966'

.)\Theqanteeshoulderectanclmaintainattheirownexpensesboundarypillars-' oit"i.t*tiul material as perRule 12(5Xh)(v) of APMMC Rules' 1966'

?) The srantee should without ddtay send to the ADM&G concemed a report of
" ' ;;; i""iJ"nt inuotring death or injury to any person which.may occur in and

urJuna the lease area ind shall observe all the rules for the time being in force

regarding the working of lease.

4r The srantee should not assign, sublet, transfer or otherwise dispose ofthe area
' 

"ni"i t"^. without obtaining the previous sanction in wfiting of the Director

of Mines and GeologY.

5) The gantee should obtain permission of 
-the 

ADM&G'. concerned before
-,he/sh"e/theyrvoulderectontheareasunderleaseanybuildingorstructurefol

quarrying purpose ifthe area belongs to Government'

6) Ifin the course of quarrying any mineral not specified inlhe lease is discovered
' ,h" g.-t"" should at once ieport such discovery to the ADM&G concemed so

.as to obtain necessary orders for Quarrying the same'

1 The srantee should carryout QuarryingMining Operations in accordance rvith
'' 

th; I;;i"; Plan approved for thi entire duration of the lease with arurual

progtu- uia plan foi excavation on the precise area year to year for 5 years'

""r"h"-" 
oi Mining for the next 5 years and so on should be submitted and

goi it upptou"a as pir Rule 18 of Granite Conservation and Development

Rules,1999.

S) The grantee should stack the non saleable granite rejects, small granite blocks-' 
,ritu'tr" for possible use in manufacturing ofbricks, Flooriag' wall Tiles' etc '
au.ping ofio soil, over burden, waste material as per Rule 22 of Granite

Coniervation and Development Rules, 1999'

9) The grantee shoulcl prepare all plans, Sections and hacings orcoPies there ofand
' 

kept-the same at the quarry and submit the same to the State Govemment or any

fJson authorized in'this behalf as when required as per Rules 27 & 28 of
-Granite 

Conservation and Development Rules,l 999'

10) The grantee should take all possible- precautions for protection of the
' enviriment and control of pottuiion while conducting the quarrying as per the

Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the

Environment (Protection) Act, 1986 (29 of 1986) and Granite Conservation and

DeveloPment Rules.l999.

11) The grantee should submit the notice of intimation of opening quarry/mine and

intiliation of existence of quarry of mine, abandonment of surrender of quarry'

temporary discontinuance of work in quarry, intimation of reopening of a

quarry, quarterly and annual retums, certain appointments/resignation

/r".-inutiot /"haiges of address and iecords of bore holes as per Granite

Conservation and Development Rules,1999.

12) The grantee should observe the provisions of Mines Act,l952, the Mineral
' 

Consirvation and Developments Rules, 1966 and the Metalliferous Mines

Regulation, l96l and Granite Conservation and Development Rules,l999'

Contd..2

I
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13) The gantee should not cut or inr'[e any trees in the area without prior

permission of the ADM&G concemed

14) The srantee should conduct quanying/mining operations within a period of

2 r eirs from the date ofexecution ofthe lease'

l5) The srantee should keep accurate and faithful accounts showing the quanlityLJ) 
# ;thJ;;;rhs of Granit" obtained & dispatched fiom the quarry/mine'

irr" nr.ui, *o r.radonality ofpersons employed therein record of all trenches,

oitsanddrillingsmadeinthe.ourseotquarryingoperations/miningopemtions
'-J ai"*,fr"ii 

"fncers 
of Department to inspect the same and also to produce

the same to the Department as and when demanded'

16)ThecranteeshouldnotpayawagelessthantheMinimum-wageprescribedby'" 
,rr" c""*i"i"i Sta" Gou.rn-.ot fiorn time to time under the Minimum Wages

Act, 1948.

17) The grantee should not use explosives in conducting quarry operations without
' 

obtai-ning prior sanction from the competent authodty'

18) The grantee should make arrangements on his own for. approach to the area

;;#; *d also with the adjaiint agriculhual Iand holders or any others if
["""..ury fo, .-ooth conducting.of quarrying operations in the area granted'

19) Further, the grantee should without any condition permit 
- 
the adjacent and

^ -' ,"Jv ii""rrlJ i"ur" ttolde,. for the movement of men and material through

the area granted in case directed by the ADM&G' concemed'

20) The srantee shall on their orvn, to obtain the consent of the surface owner to

""i"r"rri, 
r"ra and settle the terms of compensation, if any for the injuring that

-"; U. 
""*"a 

t" tfre land by the quarrying operations' The. gmrt of Q'L' does

,roi bind th" Stale Governnent to give Physical possessioo of the land in

question of the grartee.

2l f The grantee should not work within 45 meters of any railway' or any public

*"t6". uriiatru. or of othei permanent stuctures as per.Regulation 109 of

Metallifenous Mines Regulations 1961 andalso not to work within horizontal

distance of 15 meters from either bank of a iver or canal or from the boundary

;i";--l.k;, tunk o, oth", surface reservoir as per Regulation 127 of

Metallifenous Mines Regulations, 1961 with regard to the safety margins to be

left to the High Ways and other Village Roads'

/ I Atlestedl I

Sd/.B.SREEDHAR
DIRECTOR OF MINES AND GEOLOGY

For Di and GeologY

-4.'
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I tor of Mines and Geology,
PALAMAN E R

PROCEEDINGS OF THE ASST. DIRECTOR oF MINES AND GEoLoGY : :PALAIYANER
(Present: sri A. CHANDRAMOULI, M.sc., ph.D., Asst. Director )

PROCE ED I N GS NO: 3874,/0 aG/2072

Sub: Mines and Quarries - Minor l"tinerals - euarry Lease For Black Grantte ove. an ext nt oF

4.846 Hect. at Sy. Noi 136, 137 & 138 of Kotamakanapa i (V), Gudupalti (t,t) in Ch ttoor
District for a period of 20 years in favour of SRI M. RAMAi4UTHY, Ivtc. DIR: M/
GRANITES (P) LTD., - Quarry Lease Deed executed _ Work Order _ Issuedi

Ref

LR.

1) Proceedings No: 3 7899/R5 - 1/201 3, Dated: O3-O2-2OL7 ofthe Drrector oF Mines
and Geology, Hyderabad received by this office on 13.02.2017. I

2) Letter No:3874/Q2/BG/2Ot2,lDtt |4-OZ-2O17 oF the Assistant Directorlof
Mines and Geology, palambner.

3) Letter Dt; 2O-O2-2O17 ofthe Managing Director of grantee company M/
GRANITES (P) LTD.,.

s J.R

dera bad

: 136, 1

wenty) y rs

le 12 (5

Consen

ORDER:

Th

granted a

138 of Ko

rough the reference 1

Through the reference 2nd

advance rental and submit requi

execution of Quarry Lease Deed

Further, the grantee thro
documents and paying the neces

an extent of 4.846 Hect. at

Gudupalli (N4) in chittoor Distri

L9.O2.2037

the Director. oF f4ines and Geology,cited, 
]

t
Gran ite

I

palli (M

DI

con

H had

7&Quarry Lease for Blac over an extent of 4.846 Hect, at Sv. N

tamakanapalli (V), Gud ) jn Chittoor District for a period of 20 (
in favour of SRI M. RAMATYURTH t'.4G R: M/S J.R. GRANITES (P) LTD., UndeT R

(i) of APMl.4C Rules, 1966 subje

Operations (CFO) from AppCB a

to dition that the grantee shall furnish th

fter execution of lease deed and before starting of quar
operations

(a)

For

ing

cited, this office had requested the grantee to pry n".usJury
documents within the stipulated period and to attendl
before 03-04-2017. i

gh the reference 3'd cited had submitted all rthe required

y. No: 136, 137 & 138 of Kotamakanapalti (V),
for a period of 20 years with effect from 20.02.2017 to

for
or

this office to execute the euarry Lha

ry advance rentals, Security Deposit amount and attended
se Deed on 2O-O2-2OL7.

Further, the Quarry Lease Deed is executed today i.e. oo 2O_O2_2OL7 in favour of SRI
M. RAMAMURTHY, MG. DIR:;M/S l. R. GRANITES (P) LTD., for BLACK GRANTTE over

I

DATE;20-02-201.7

rhe lessee sRI M. RAtvlAMuRTHY, MG. DIR: ty/s J.R. GRANTTES (p) LTD., is
hereby permrtted to commence t{e euarryrng operalrons for BlacK Granrte over an extent oF
4,846 Hect. at Sy. No: 136{ 137 & 138 of Kotamakanapaili (V), buOupaitti
(11) in Chittoor District as Oer C.C.p.n.fSSS & ApN,*4C Rutes 1966 and the rutes to Oe amenOeO
from time to time. The lessee sh{ulO have to produce uff tf.,e accornts, ,-";;;,L".;;;;
iecords etc" in connection with th+ rease by 5th Aprir oF every year before the lsst.j oirectorjor
iYines and Geotogy, palamaner, chittoor (Dt). 

' - -"' 
I 
" ""- 

i"

Gontd .. 2l ..

1311294
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The lessee should submit the Quarterly returns in Form 'F" and Annllal retllrn in Form

"c" to the Director of Mines and Geology,'Hyderabad' under copy marked to the Deputy

DirectoroflvlinesandGeology,KadapaandtotheAssistantDirectorofMineSand"*:".n-l
I",r-""* "t 

required under Rule 41 of G C D R 1999 The lessee should send a report in Form

'F' to the Chief Inspector of Mines Safety, Dhanbad and to the Asst" Director of l\4ines and

Geology, Palamaner as required under Rule 30 of API\4lYC Rules' 1966'

Further, the iessee is hereby clirected to submit the "consent for O perat ions ( cFo )

u of ua r ea ee nd ore arti tn
CT

The lessee has furnished an undertakrng [o that eflect us drrecled in the grant

order, The lessee shall submit the Scheme of Mining and

from time to time.

renewals of statutory permispions

CB

ooerations"

Ercl: Lease Deed Form-G

Fu.ther, the lessee should obtaln the despatch permits from the Assistanl Direct

Mines and Geology, Palamanel before transporting the matenal from the leased area'

lessee should abide all the conditions as per the Annexure appended to the Grant

scrupu louslY.

NOTE: 'rhis order v,till btecorne null and void if it wi be foand that it was grossly inequitable

',ii'"'al'Jla"i'L"iiJili" ii /u,t or owins to misrepresentation ar rftud ar in excess

aulhat ttY.

4s
oJ'

Iof
The

rder

wa5
the

Asst. Director of es an d Geol09y,
a lamaner

(P) Ltd., l.R. Plaza,4th Floor, Tank Street' Hosur'
To

Sfl M. Ramdmurthy, I"1g. Dir: M/s l R Granites

Krishnaqrri (Dt), Tamrlnadu Stale -(lD No:

I

(
-a

Copv submitted to:

;;;. 
"*'"* 

& Geology, Hyderabad alonq with Quarrv Lease deed for tavo\ir of irrlorrna[ion'

(02 sets) I

ThezonalJointDirectorofMines&Geology,KadapaforfavourofinFormation.

Th" ov. oi,"ttol- or vines a Geology'lKadapa along with Quarry Lease deed for favour of information

The Dy. Director of Mines & Safety, Bellary for Favour of informafion'

Tne Dtst. ct collector. ch,ttoor for lavoLr or inlo'mat'o-l'

The Controller General, lBN4. Nagapirr for favour of informatlon

The A.P. Pollution Control Board, Kr'shna Nagar' Kurnool for favour of inforrrratron'

CoDv to:

The Labolrr Enforcement Officet (Central)' D' No'7120? ' l4ettapalem' Gudur-524101'Nellore Distt'(AP)

fo" rnrormation.

Theesst'DirectorofMines&Geology(Vg,),Tlrupatlforinformalionandnccessaryaclioo.
,n"-,n,,,.o,-, GUdLpalli (M) lor information and sateguard / plevent tne sJrroJnding 'and lor any

encroachment ot excavation / dumping / stocKrngr erL'

s:

lh
rcl

t)

nl

risr

lr

$,

I

L

I
I

I

I
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DISTRIiCT : CHITT(X)R S.NO. : 135, 137 & 138 IILLAGE NO. : ll4

MAtt.DAL
,: 

GUDIPALLI LLAGE NAME : KOTAMAKANAPALLI

N

.\Rt \ \tiRvt.\ I l) l () \lr\.1 lt (;R.\\lll.sl\r l.td.M l)ir"S|i \l R\\l{lll lt'l 1l\ ()\ [.R \\
t.\ \ r o['.1.1{-lr, fletrr toR 8l .\( k(;R.\\l'lt-(F.^, J87-liQ;]lll: ). (1lt( l)Ll'(;lll.lkI \

W E

SCALE I :4fitr

t9

e
219 500 K ,{\.*_

araEffitor [tloes and C
Elt

95

465 vt

qt2

For.IIl G TES PvT. LTDJOO

t si. :, ,.;,,-:lccdq I \
; - C. t:r6gr1.).$31
'J:;..i .. .., ..-p-t0l?

,J

Dlrer t,.^!rg)
prdl:ra I']racic;lr, : :y, :i

)

TIE LINE MEASUREMENTS (Links

PA . t71
BD - 887
X(A- ct5

I

PS-Tn
IU .01t

CIA . 035
FJ .1119

AB.2la
DE . ito
GH. 1

JK . 500

AC . 300
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XL . 575

CO . t07
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I 2

a4t
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,,t
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9511 ob

I

AVEMGE PIT I{EASURTENTS ( In MITT I

S.No LENGTH BREAOTH DEPTH

1 60 32 I

2 18 15 3
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Oo ADMAG, PAJA AiIIER

-tr{tf,.,u(*aqhr^-t

-

NES E GEOLOGY,
PATAMANER

\)
OIRECTOR Of

l^

CANT

ANGULAR MEASUREMENTS
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titude: 12.693242 
ngitude: 78.225575 
vation: 679.4±5 m 
curacy: 3.8 m ,e· 07-03-2023 13:38 
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AISIEXURE. {x_v! )
,ig

/'-.-
\ 1-J

Y RP,AD, U1r1n

GOVERNI'IENT OF ANoHRA PRAr)eSH

DEPARTMENT OF MINES AND GEOLOGY:: IBRAHIMPAT

M e mo. N o.43 718/ R5' | / 20 L2

1. Q.L. application dt:25.08.2012 from M/s J.R. Granites (P) Limited'

2. ADMG, Palamaner file No.3488/Qy'2012, dtif4.\0.20!4'
3. DMG, Hyderabad Notice Nci'437r8/R4-7/2012, dt:11'06'2015'

-ooooo-

Sub:- M&Q - Quarry lease for Black Granite over an extent of 1'B1B Hectare

in .jy.No.99/1,2,3,5,6 & 125 of Kotamakanapalli Village, Gudupalli

Mandal, Chittoor District flled by M/s J'R Granites (P) Limited -
surveyed area is different to the applied & NoC issued area -
clarification called for - Reg.

d.,

Y applied area and NoC issued area.

- rlr
an$2r1. \0 Hence, the proposals along with RoE is returned herewith to the Asst.

ffi,ry Oire*o. oiUin"r and Gcology, Palimaner to re-subrnit the prbposals duty verifying

//\I ^ the surueyed and e(pplied and NOC issuecl sketclres along with the revenue
' dupurtrunt officials immediately for taking further neccssary action in the matter.

Encl: as above, ' 
.

Sd/-P.RAJA BABU

. For Director of Mines and Geology.

i

I

I

I

/lF .c.F.s.o/ /
<-4'@,

SUPERINTENDENT

To,

The Asst. Director of Mines and Geology, P'alamaner

Copy to M/s J.R. Granites (P) Limited
Mg. Director Sri lvl.Rama Murthy
JR Plaza, 4s Floor Tank Street
Hosur, Krishnagiri District
Tailnadu

rf

/{+.21-nl -rnl ?

I

the subject area.

b-€

j
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ffISEXURE rxvl\\

ANNEXURE.II

GOVERNMBNT OF ANDHRA PRADESH
PROCEEDINGS OlF OTi CTOR OF MINES ANI) GEOL()GY::L{YDERABAI)
iti;;;n1l sRI B.R.v. susllEEl- KTJMAR' B-E' MrNrNc:DrREcroR)(FAC)

Proccedings No. 36968/R5- l/2OlO' D8ted: 8'12'2O1O

Sub;- Mino6 and quarice - Quarry Loaro applieadon fot llaok Grariito over an

extent of a"ato H""t*"J in sv.No. 132, 133' 134 & L33 ot
iot-"*"turrop"lli vi[age, Gudupalli Mandal. chittoor Dlstrict infavour of
Sri M.Manjunatha parirer: M/s. Rathna Mineral Enterprises - Gtanted *
Ordcrs - Issued - Regarding.

t, Q.L applioation datcd 16'08.20 lo from Sri M.Manjuiatlra Parttret idla'
RatnB Mincral Enterpriscs.

2- ADM&G, Palarnarlcru Filc.No. 3O45lQl2OlO, dated 2'11'2OlO'
3- Z|DM&G.. I(adapa Fitc.No. 3O45/Q/2olO' dated 4'l l'2o1o'

Ite{':-

Through thc referencc l't citcd, sri M.Manjunatha Panner: M/s' Ratna Mirlcral
Ert".pri""" hils applicd for grant of Quarry lJasc-for Black Cranitc over on exte,'l of
4.SldHecrares, ii -sy.No. ti2, 133, rca *. LZS of Kotamakanapalli villagc, Grrdupalli
f.A"",1"i, Chittoor Dlstricr f'or a poriod of 20 years wit1. relevant documents. The Faid

!.rrr.ry i..r" application was re&ived by the Assist,rnt Director of Mines and Geol'gy'
Palrrnilnem on 16.8.2O1O.

Through ttre referonce 2d circd flxc Aa8ist&ltt Dircctor of Mincs and €oology.
patamoneru ."-po.t"a *tar ttre applied area his bccn inspected on 28.1O.2O10 it is situated
ar at.r aerial disiance of 5oo-600 i4tr i, gNg direction fiorll Kotarnalarnapalli, 1.5 Krns in
SE direction from olurapanayaaikothun villagc and 3.25 Krns in sE dircctioa frorn
v"pa.raparri Vi age. Kri;hnagiri DisrTict. The,applied area is falling in survey of India
Td;"h;r"; "qo.sz{lirct, ThJ area comprises of a dolcrite dyke raiscd to-a hcight oF loo
rnr; wiah :r width of 40 to 60 Mts trcnding EW occur:ring as intruded body irto the Grey
Crarrite hill.ck. 1lhe dolerite dyke consisti boulders of 0.5 !o 1.O Mts dia. The dyke
occurrir.g orr the hilt podions ttre eastern Part of the applied area, where as westerrr Part of
*.e apptila area is aifoot hills of rhc applied area. The dolerite dyke is light black- back

;;";;. The dolerite dykc rainer l-gicatty cornpriscs of Felspar, Olivine, biotite,
i,luscovie, Quartz, rlornbicad & ottrer rnafic mincrals' The occurring granite rock is

Black Craniic. It is usefirl for cutting a.d polishing industry as d€corstivc stone and may
have export value. Locally the mineral is called as "Regal B lack Granitc"'

Furttrer the Assistant Direstor of Mines and Geology, Palatnaneru has reported
that his office Surveyor has surveycd the area on 28.1O.2O1O in prcscnce of the-ap-plicant.
Alter survey the area has cames io .r. extent of 4.ElO heclarcs in S.No. L32, 133,134 &.

t 35 ol Kor;akanapalli Vi1age, Gudupatli Mondal, Chittoor District. The surveyed area
iri neitSer overl.appiirg with any lea-scd area and there are n' prior appli*rtions pendirrg
over ths area.

-fhe $ tr' C Co 6(.]t(fl- rhrougr Ll N Ert/ d tc(l I 6 t o 2o I 0 l:
ret)ortcd that tl:e R D o Madana p aUe and Tah ild Gudu? :1 le rePo fied r.ha t I I IJI acles

1 3 3 I 34 & 1 3 -5 of Kotarn akallaP lt age a1S c ,rs ified als Govetllfi:Ictl I

l) I a! II boke noted lll Co N 4 r rhe :rdangsl buI 1n the relnaik co umrl noted as

h tl the It I} d under F l. 1 Departrner1t F o Kuppam ide I-r No 004
d ed 5 6 )oo6 hil n p l11 crrl s 1a t lng rl.r al the S a d and ls not re ated to Fores
Dcpa rlrn tl Flnlll v thc D s lr L C r:.1 lec t' h ued No grun

f () tl :l rry I-ezrs nfa u l' f r.lre '.7pp tca t f_arr' .l per od o f
ifi cate i'or

PAR ec)

1815/201().

Sy.No. 132,
Adwni

ls not Thc

I
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rat he is having q.,o.ry L.o". ,.,,
extent of 11,218 hectarcs in Sy.no. 214 of Agaram Village of Chittoor Distlict. The
applicant has submitled thc Mineral Rovenue Clearance Certificate issue by the Director
of Mirro and Geology, Kadapa whlch l! velld upto 3I.O3,?Ot l.

Finally the Assislant Direcror of Mines and Ceology, palamaner has
recommecrded for gran, of quary lease for Black Granite over an extent of 4-glo hectares
in Sy.No. 732, 133, 734 & 135 of Kotama&anapalli 1/il.lage, Gudupalli Mandal, Chitrgor
Dlst 6t ln fevour of 8rr M,Manjuhotha part€r,lv{/., Ratna Mileral Einterprises for a period
of 2O yeara.

Furthcr t&rough thc rcfcrence 3d cited the Zonal Jofurt Director of Mines and
9eo.losr. Kadapa lras agrcqd with in proposed for gr&nt af eua.ry IJase as reconmcnded
by tho Arslstant Director of Mi$es and Geology pglamsner infnvLur of sri M,Maqiunatha
Partfrsr : !f . Il&tna Mlneral Elntcrpriser.

Since, the Collcctor, Chittoor District proposed for granr of euarry f_casc for.a
p8riod_ of,(Io) yoars only. Thcrcforc, *rc applicanr shall furnis,h No objectiln cenific..te
ftom drc Rsvanue 8ap*rtmcnt for o furtf or pedod ('f (IO) y6&rs,

In view of the aborze circumstances a quarry lease for Black Granite over an
ext€nt of 4.810 hectarqs in sy.No. L32, 133, 134 & l3s of Kotamakanapalli villa8e,
Gudupaui Mandal, chittoor -Disrricl is hereby granted in favour of sri lvi.Manlunniha
partner: M/s, Ratna Mi'.eral Enterprises for a period of 20 years under rule l2(5)ia)(i) ofAndhra Prade-sh Minor Mineral co.cession Rules 1966. subject to satisfaction'of 

'tiims
arrd conditions of Andhra Pradesh Minor Mineral conccssion Rules 1966 and cranite
conservation and Development Rules 1999 and subsequent Govemment order and
cxccutive instructions issued thereupon from time to tirne subject to the condition tlat thc
grantee sha_ll subinit Approved Mining plsn on or before 3I.03.2011. If the grantle
failcd to adhere to tl,e ti.,'e schedule, the Assistmt Director of Mines and G6logy,
Pa.lamancr shall su-bmit proposats for cancellation of the quarry lease. T?re grantee shill
execule lhe lease deed within sixty days from the date of this ordcr in accdr.dance with
rula lt(rxc) 6f Atidlrfa Pradcah Minor Mlnctal eoneersion Rirte6, 1966. .,

I' the gir&nie6 *h&lr pey th6 followtng ernou&ts before sxaeulion of lhe leq'e deid;-

(t.
(tl).

R8:S5,OOOI- per hoctatc por anrum.
As p6r the ral6s nxed by
tlrc Rcvonua Depafiinent.
At thc rat. of Rs; 0.37 patse
per nrpec on Lsnd Assessmcnt,
A sum equivalent to onc year dead rent.
Rs; 25l- per Cbm, as per the
A.P. Mtnaral Bearing
I-andr (Infractur€) €e8s Act snd Rulc-3, 2OO5

(iti). Ccas on L.and Alscsament:

Dead R6nt
L&lld Atss6i3meflr

Security Deposit :

Cess on land hold arca:
(iv).
(v).

2 Tho grantee ghdl exccutc thc lease deed in Form ..G,' within (6O) days from
rha drt& of gr.nt er por Rulc ltr(5xc) of APMMC Rule$, 1966,

The gr*ntee shall pay Seignioragc Fce in advslee rs derailcd below and
C-ilprlch tlc granitc -under a vslid dhpalch permit &r1d kansit form i$suod by
Altsifidnt Dlrcctdf df Mlt ts flhd GcdltrBy euHaerfied.

3

Below 75 Cm Si

2t.

Supar Oang Saw
above 3@ CM X

l8O CM Size

Mini Oeng Saw
above 2?O Cm X l5O
CM. & lsss than 3OO
CM X r8O CM Size

Below 2?O Crh, ]{
1J0 Cm. stze

E.st 7476/. Ilrll

T

I

T

i
R'st2()OO/-.

c ()

lls:825/-
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ANNEXURE- III

'{),It 1n AaYIiI!}JMPNTqD4NPr1B-ABBAnHSI{
DEP/INfMT'N{' OF }4tI}TEg A.l\'D 6EOL€,€IY

Procccdings of tho Asst. Diroator of Mlnqc and G"ology. Palamancn
( Presanl sri T.R Jas.khar, M.so., AsEt. Dltcator of Minos & Ooology, Palatuanor. )

rrs,r-!L qiQ3, 1 g. aiJp., &+3*el,aglL
Sllb :' Mincr and Qu*rries - Querry Lease for Blaok Grahite ovar {a lxt nt of 4.8 t 0

F{cct ln 8.No: 132, r33, 134 & t35 ofKotatnaka$epallt (v)' Oudupalll (!vl)' cbittoor
- Dist. for a poriod of 2O yoars - Grantcd in favour of M/e Ratbrra Mineral Erttc.priscs,
Ptr': Sri M. Maqiunetha - Lcasc de€d cxccutcd and rvork ordcrs - Issued.

Ilef:. 1) Broc,No;36868/R5'lr?010. Dt : 01.01..301t of thr Direeror ofMin * & OcoloSf,
Hydorabad rocoiwcd by ihla ofEco oo 14.12.fO.

2) Thio ofrcc Lr.No'3O45/Q/2O I O, Dt : r6-12-2010.'
3) Lr-Dt : l7-01-2011 ftorrr tlro Clnntoa

()RPEBS,:
Thc llircctor of MiBes & e.olofle ldyCcrebad viCc u€&rcscc l$ eitpd bas Sreelcd a

Quarry Lease for Blaek Oraolto ovar atr oxtoDt of 4,8IO hect in S.No: 732, 133. 134 & 135 of
Kotqrttak&napalli (V), Gudupaui (M), Chittoor - Dlst. for a pcriod of 20 ycars in favour of M/s
Rathna Mineral Enterprises, Pt: Sri M. Manj urrarha and irrstructbd fhii offioe for taking necossa4f, action
in the rnattcr- Accordingly tbls offrcc vido rcforencc 2d oitod has requostcd the gralltco to subBit tho

required documettrs for ttre exrcution of Quarry lcaso deed wltbirr tbo ttipulct€d period. Fur(hor thc
grqntec vide lcferenco 3d cltod haa submlttod all thc roqulrod docurrtcrttr and toqucstld tltk offlac to
exccute dre Quarry Loa8c d€ad'

Io the tight of th€ ciroumsta$cor gtatqd abov€. thc leese desd it ox.cutcd in fevour of
\,I/s Ra*rr1a Mincral Enterpriacs, Ptrr Sri M. Maqiuretha on 17.01.2O11 and horeby Frrnltted to aomrrlelacc
tlrc quarrying operations for Black GrarritQ over arl cxtent of 4.8 10 hcct i! S.No: 132. 133, 134 &
135 of I(otamakaoapalli (v), Gudupaui (M), Chittoor - Dist' for e pcriod of 20 ycars w-c.f. 17-01-
20,.,. ao L64l-2O31. Subj cct to tho satisfaction ofA.P.M.M.C. Rulcs, 1966 and subjoct to thc satbfactioE
of coflditiotrs laid down iu the graxrt ordcrs of tl.e Dircctor of Miaes & Gcology, Hydcrabad (l to 20 )
appendix crlclosed to the lease doed, Subjact 10 the satisfaction of Govertl{lent Ordcrs issued &om time
1o 1ime.

Til;|,€ lcisca rhguld mdurein sll thc rccerd! snd a€eountr in th€ forma Bloscribod by thc
(ioverninent. Thc lessee strould submft [ccassary returns to thc Director ofMlrlca aIrd Gcology, }Iydcrabad
ard the Dy. Dircctor of Minc$ & Geology, I(a&pa tlr.c Asst. Diractor of Mines and Geology, Palamancr
for e&oh a,nd every qrrarter as pcr Rulss. T'hc lcaso decd is cxccutcd subjcct to tbe condition that
the security deposit sbould rencw by the lossce till the expiry ofthe loaTele5iod.

'-t7'l I.r.o ,Jl)l 
.

M/s Rathrlq, Mineral EBtgmIi8es., A9s!. Dircctor of Uinst enC Gpplngy,
Pti: Sri M. MeqiurretJE. PALAM,{NIR'.
D.No- 4611 & 4, OuDdlBragqrarD B,o*d,
oudup;Ili (M), Kupperrr - ,17 42g.Chftroor (nr),
ADdhra Pr&dssh 8t*tp.

!: o r r v I t.r, $ u ry i l.E,t $il,qq gg.t 4,u,$J), HLi [Lg,e. Sa_;

* The l)irsclor of Mioes and qaology, Hyda*ebed for favour af lntbrmation.
e 'I'he Zorlal Joir:.t Dlractor of Mlncs & Gcology, I(adaFra zono, I<adapa,for lbvour of Informadon.* The Dy. Dircctor of Mlrtcs & Geology, Kadapa for favour of infoanation.

copv to : Th.E 'fabsil&{i GrrclrErelli (M)r Shi$eel , .)lr(, &* ,.B&eetron.corrv to:Tl. e Chiof Inap€otor, Mi$o. Ilnfgty, Dha.tr.bad. slong wi
irrfornr!atior1.

4 4 i)A
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Als{ExuRE- Xr-x @
File No.lNC01-20034/1712018-MINES ll-lNS

GOVERNMENT OF ANDHRA PRADESH
ABSTRAT

Mines and Minerals - DGPS survey of Lease boundaries and preparation of
Mining Leases/Prospecting Licenses maps with geo reference for grant or
renewal of quarry lease for any minor mineral including 31 minerals in the
State of Andhra Pradesh - Permission to carry out DGPS Survey for

1'i51:11:',ir',:'l"li:'=arlT:1'="i3:::l'="1!'r=="ii"iil'il"='=
INDUSTRIES AND COMMERCE (M.II) DEPARTMENT

G.O.MS.No. 116 Dated: 03-10-2018
Read the following:

1. G.O Rt. No. 202, Ind. & Com. (M-II) Dept., dt.30.06.2017.
2. G.O MS. No. 51, Ind. & com. (M-II) Dept., dt:28.03.2018.
3. From the DM&G, A.P.,Vijayawada Letter No.1t53/P/2014,

Dt. 04.05.2018.

--: :o0o::--
ORDER

In the G.O 1't read above, Government have accorded permission for
empanelment of agencies to carry out DGPS surveys for existing mining and
quarry leases and also preparation of mining blocks for auction to comply the
instructions of Government of India and Mineral Auction Rules 2015.

2) Accordingly, the Director of Mines & Geology, A.P., issued notification
for empanelment of agencies for carrying out DGPS survey for preparation of
geo referenced maps for the existing quarry and mining leases on 07.O7.2oL7.

3) Basing on the financial quotes received from the 24 Technically qualified
agencies and subsequent negotiations there on and also after careful
examination of the agencies capability to do DGPS Survey and their location
preferences, the Department has allotted lease areas, arsa wise to 5 DGPS

Agencies to conduct DGPS survey for the existing lease a reas/boundaries in
the State of Andhra Pradesh.

4) Subsequently, in G.O. second read above. Government have amended
the APMMC Rules 1966, directing that all applications for grant or renewal of
quarry lease for any minor mineral including 31 minerals, shall be made along
with a plan drawn to the scale demarcating the boundaries duly incorporating
the DGPS readings. Subsequently, proposals were submitted to the
Government seeking modification exempting DGPS surveyed plans for
applications stage.

5) In the reference third read above, the Director of Mines & Geology, AP.,
Vijayawada has stated that the Department of Mines & Geology, vide Lr.,
dt.t7.O4.29l8 also requested the earlier 24 qualified DGPS agencies for
acceptance for carrylng out DGPS survey works for the applications seeking
grant or renewal of lease after payment of Security Deposit of Rs.1,00,000/-
(One Lakh only).

1401303



File No.lNC01-20034/1712018-MINES ll-lNS

6) He has also stated that after examination of the requests made by
prospective applicants, the Department have submitted amendment proposals
to the Government requesting to issue amendment for the Rule 9(i), 12(1)
and 12(5)(a)(i) of Andhra Pradesh Minor Mineral Concession Rules, 1966 duly
exempting DGPS surveyed plan incorporating DGPS readings at the time of
flling stage of application.However, the prospective applicants should
invariably got prepare and enclose DGPS plan duly incorporating DGPS
readings at the time of submitting grant proposals to the Director of Mines &
Geology /Deputy Director of Mines & Geology concerned, as the case may be.

7) He has further stated that a meeting on DGPS was held on 24.05.2018 in
the Office of the Directorate of Mines and Geology, Ibrahimpatnam with all
IDM&GS, DD(Mines), ADM&GS to elucidate the opinion on the DGPS agencies
to formulate the procedural guidelines and working procedures in
implementing the DGPS survey for the applied areas in cases of 31 Minerals
and Minor Minerals.

e) In this regard, the Director of Mines & Geology, A.p., Vijayawada has
stated that the eligibility criteria for the approved DGPS agencies and new
applicants for conducting DGPS is shown as detailed below:-

S. No. Conditions Eliqibility
1 Financial

Criteria
a) Auditor Certified financial statements for the
last two financial years;
b) In case Auditor Certified financlal
statements is not available un-audited financial
statements certified by the Company auditor for
the latest year.
c)The applicant shall have an average annual
turnover of more than Rs. 10 Lakhs during the
last two financial years.

2 Company
Registration

The applicant shall be a Legal entity / Registered
firm/Proprietary Firm under the Companies Act/
Partnership.

3 Sales Tax
Reqistration

GST Registration Details (with Certified Copies)

4 ,Experience
the Firm

of During the last 5 years, the applicant should'have successfully completed at-least 5
projects/works of DGPS and demarcation (Should
Submit work order or completion certificate for
the same).

5 Total Cost of the DGPS projects/works completed
shall not be less than Rs 25 Lakhs

6 Procedure and
Methodology for
DGPS-Total
Station Survey

Applicant should submit the
proced ure/methodology and technology used for
DGPS and Demarcation works completed for
mineral sectors

Cost of DGPS

1411304



7

Re uirement

No. of DGPS and
Total Station

2 DGPS Inst
and 1 Rover)

rument (Dual Frequenry) (1 Base

List of DGPS and
Total Survey

Station

A ca nt hs app bsu m t of D PSG o en d b ht eYmCo n A ne cpa ndv s es/I d au a no ht nVOIro na oth re rooF rfo t eh msa e
9 Details of in

house team
rti

A cant hs app h VEa ex rie ne ced n h Uop se tea mof te hc n CA ffssta e 2 S u ars dnrveyo
u n Mpop n tos owefp GD sP na d
ed am trca on o kf

10 Software Details
used for DGPS

survey

A ca tn sha upp bm dt eta s fo oftwa er u sed by
mCo n rfo GDp PS nav d mDe rcaa t no out ut ofp

DG PS ad ta hs a be mco ati b e top t eh IG S
soft a re n us ae b e e tin re fo arm ts

11 Equipment for
remote sensing

software and GIS
software

Th a ne s ah hI cy a e u m ne teq rfop G sI
soft a re nda t oh t eh r e U ent a dnq y'm

os aftw ht we est ba hs ed srk oh fo mr ap p
na red ort re rat no

72 CV of the key
persons

Applicant shall submit t
surveyors and other key human resource

he CV of above mentioned

anthe Comen a ed enci ndividual.
13 Inclusion of

Scheduled Bank
for Bank

Guarantee

Firms are required to
Rs. 1,00,000/ - (Rup
form of Challan und
account.

Security deposit of
lakh only) in the

following Head of

unt No.: 8443-OO- 103-OO-O 1 DDO
307001.

submit
ees one
er the

Head of Acco
Code: 27001

74 istration Fees
fees foDo Uc me tn fo Rs n ht e rm ro

ed am nd fad Pa o rd re aft/ no hit ht es
a c tia no

Tech

ht e me ne d a cin hapa e e to nom an9e t no e nrso sape uta hor san to ho sI ha nry a dca em c aus caR t n fo Bq n M n n C thIa ers n ne ce Dn Gxpe PS uS n of eX ftey I e cen npe GD P uS D omrvey ng p
n M n n Ci En n nee nI 5thI rss yea

File No.lNC0t -2O0t4t 1I I2OiA-M\NES [.tNS

9) The Director of Mines & Geology, GoAp has therefore, requested theGovernment to issue necessary.orderi 'rbr 
empan"rfing it 

" 
oe ps ig"nii"r-;nDGPS survey of Lease boundaries 9nd prijaration of MiningLeases/Prospecting Licenses .maps with geo rererencinjior grant or renewar ofquarry lease for a[ minor minerars in tht state of Anihra Fradesh u, p"r" it 

"revised proposed criteria,

10) After careful examination. of the above proposal, Government herebyd.e.cided to accord permission to the Oirectoi oi l,tin", a Ceotogy, A.n.,,
ylj.:I3y_?!: _for empanefling the DGps agencies on oeps ,r-"y 6r' rcur"ooundaries and preparation of Mining Leases/prospecting t_icenses'maps witigeo referen-cing for grant or renewal of quarry lease for'all minor.ir!.fi i"the State of Andhra pradesh as per the revisej profoseJ criterta.

carry

all

all related

10000/-

1421305



File No.lNC0l -200341 7/2018-MINES tt-tNS

11) The Director of Mines & Geology, A.p. Vijayawada has, thei-efore,
requested to take necessary action accordingly.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

B. SREEDHAR
SECRETARY TO GOVERNMENT

To
The Director of Mines & Geology, GoAp, Ibrahimpatnam, Vijayawada.

//FORWARDED: : By ORDER//

SECTION OFFICER

1431306



ATSIEXURE.

Federation of Minor Minerals Industry(fEMMl)
( Ar ArsocLdoo of Mlrco, Smell Mlnor Mincrel Mlning rnd Procershg Enterpri*c)

Sub: Certifying M/s RATNA MINERAI ENTERPRISES is a Bonafede member of
Federation of Minor Minerals lndustry and that the Federation of Minor Minerals
lndustry has filed a Writ Petition challenging the G.O 13 & 14 vide W.P Nos 19459

of 2022 & L5807 ol ZO22 respectively;

I here with certify that M/s . RATNA MINERAL ENTERPRISES of AP is a Bonafede Life member
of FEMMI since dated 28-08-202L.

Also, this is to inform you that FEMMI has filed a Writ Petition challenging the G.O 13 & 14

vide W.P Nos L9459 ol 2022 & L6807 ol2022 respectively and we are awaiting orders on it
in the Hon'ble High Court.

This is for your information and further action.

Thanking you,

Yours Sincerely,

For FEDERATION OF MINOR MINERALS INDUSTRY,

DR.C.H.RAO

SECRETARY GENERAT 7-3-2023

CorDo.at oafi.€ : 6S7. Rord |t0.3, Sri.tsrftan aotoiy, B.d.r. hitb. Hydoiabad 5@!t,
Ph(Er9a873a€8E Em.r. hrrnbttg.r|8{,.fir 

'trnltdE@Cmdt.codt. 
}rtr.kr f,o.g

xx{ \
---

@

TO WHOM SO EVER IT MAY CONCERN

CU k*^
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(sHow cAUsE NOTTCE BEFORE ADMISS|ON)

IN THE HIGH COURT OF ANDHRA PRADESH AT AMARAVATi'.
_ (Special Original Jurisdiction)
FRIDAY, THE E|GHTH DAY OF JULY TWO THOUSAND AND TWENTY TWO

. :PRESENT:
HONOURABLE THE CHIEF JUSTICE PRASHANT KUMAR MISHRA

THE HONOURABLE SRI JUSTICE D.V.S.S.SOMAY4,JULU
WRIT PETITION NO: 19/159 OF 2022 -'

1. Federation Of Minor Minerals lndustry (FEMM), Registered body, having its office

- 4 2+85fi. Srinivas Nagar. Simhachatam, Visakhapatnam. nep.Oy its Secretary
l,4hellu Naga Sankara Rao, s/o. Ch. Hanumantha Rao, aged years. occ.

!u9ness, rio. D. No. 414DA-18, 3F-401, parni Badrinandan Heiglits, frishna

-Hnk. Vijayawada-1 3, NTR District.

AND 
Petitioner/s

1. lhe State of Andhra Pradesh, Represented by its principal Secretary, lndustries'and Commerce (Mines-lll) Department, A.p.Secretariat, Velagapudi, Guntur
Dishict, A.P;

2. _The Director of Mines and Geology, State of Andhra pradesh, lbrahimpatnam,
,"Krishna District, . r

3. The Oeputy Director of Mines and Geology, NTR Diskict, Andhra pradesh.
4.7The Assistant Director of Mines and Geology. NTR District, Andhra pradesh.

... Respondenta

WHEREAS the Petitioner above named through their Advocate Sri llARl
SREEDHAR presented this Petition under Article 226 of the Constitution of lndia
praying that in the circumstances stated in the affidavit filed therewith, the High Court
may be pleased to issue such appropriate writ or order or direction more particularly. in
lhe nature of a Writ oJ Mandamus declaring the various amendments made to Rule 7-A
(v), Rule 9 (i), (iii), Rule 't2 (2), 12 (4) (ii) (b), Rule 12 (s) (a) (i), Rute 12 (5) (a) iii), Rule
12 (5) (c), Rule 12 (5) (d), Rule 12 (s) (f) (ii), Rule 12 (s) (h) (xD (i) and Rute i+ 6rn.p.
Minor Mineral Concession Rules, 1966 by the first respondent thiough GO MS No.13,
lndustries and Commerce (Mines-lll) Departrnent dated ,14-09-2022 ai not only arbitrary
and illegal but also ultra vires being contrary to Sec. 14 and 15 of the Mines and
Minera-ls (Dovelopment and Regulation) Act, tgsz and consequenuy set aside the order
of the 30 respondent dated 12-5-2022 ih proceedings 

N o. 297'te1t2022.

BEtween

WHEREAS the High Court upon perusing the petition and affidavit llled
herei d upon hearing the arguments of Sri HARI SREEDHAR Advocate for the

er and GP FOR MINES AND GEOLOGY Advocate for the Respondent Nos.1 to
directed issue of notice to the Respo ndents herein to show cause as to why this

WRIT PETITION shoutd not be admifted.

You viz:

.- 1 TT -llngipal_ 
Secretary, 

..tn_dustries and Commerce (Mines_ t) Department,

- A. p.secretariat, Velagapudi, State of Andhra pradesh, Guntur Distiict, A.p.4. The Director of Mines and Geology, State of Andhra ir"Ou"n, lbrahimpatnam,
_J(rishna Oistrict.

-3: The Deputy Director of Mines and Geology, NTR District, Andhra pradesh.
4. The A$istant Director of Mines and Geo-kigy. NTR Daintt, Andhra pradesh.
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are be and hereby directed to show cause either appearing in person or 
-through.an

nO-.r"*t", ,"-i" why in the circumstances set out in the petition and the affidavit filed

itrerewitn (copy enclosed) this WRIT PETITION should not be admifted'

IA :1 OF

PetitionunderSectionl5lCPCprayingthalinthecircumstancesstatedinthe
amaavit nieJ in support of the petition, the itigh Court may be pleased to grant stay ot

ooeration of the imDuqned amendments.made to Rule 7-A (v), Rule I (i), (iii), Rule 12

riitiilriiiitol, iutJ tz (s) (a) (i), Rule 12 (5) (a) (ii), Rule 12 (5) (c), Rule 12 (5) (d)'

fti" ii i'5i (rl'tiii, nrr" 12 (s) (h) (xD (i) and Rule 14 
-of 

A.P. Minor Minetal concession

nuies, f SdO'ihijugh GO inS No.13, lndustries and Commerce (Mines-lll) Department

alita'M-os_zozz,-pending disposat of wp 19459 aI2022, onthefite of the High court.

ORDER:

(f hrougt physical modc)

,Ferrt Nlr. Hrri Sreedhtr, l€rrned coumel for the pctitionen'

fssue notice to the reJpondens, returnable in four weeks'

LcarnedGovernmentPleadsrforMinesandGeolorywouldacceptnoticconbehalf
of the)rcapondents

As the respondents are duly reprerented, no forhal steps are called for'

Itr vicw of thc statement made by tLe terrned Government Plcader for Mines and

Geolodtlq"fhe min6g lease is not put to e..uction, we shell consider thc pmyer for grsnt

of intcrim'retief on the ne dstc ofhelring.

Post this csse along with W'P.No.14827 o17022."
AS

Sd,. A. VIJAY BABU
SISTANT REGISTRAR

,ffRUE COPY/'
S N OFFICER

To,
1. The Principal Secretary, lndustries and Commerce, (Mines-lll) Departnent'

,, A.P.S€cretariat, Velagapudi, State of Andhra Pradesh, Guntur District' A P'

2. The Director of MineJand Geology, State of Andhra Pradesh, lbrahimpatnam,

, Krishna Distrlct,
I ine Oeputy Director of Mines and Geology, NTR District, Andhra Pradesh'

a. fne esiistint Director of Mines and Geology. NTR District, Andhra Pradesh' (1

-Io 4 bY RPAD)
f one ic to sRt. HARI SREEDHAR Advocate [oPUC]
B.,y'*o CC"to GP FOR MINES AND GEOLOGY ,High Court Of Andhra Pradesh'

tourl
7. One spare coPY

PR
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HIGH COURT

HCJ &
DVSSJ

DATED:08107/2022

POST THIS CASf, ALONG WTTH W.P.NO.14827 OT 2022

WP,No.I9459 of 2022

DIRECTlON

1l.rur M

ORDER

)

L
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